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The Lok Sabha met at Eleven of the
Clock

[MRr. DePUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Medical Degrees from Soviet Colleges

+
" Shri Yashpal Singh:

*210. - .
\_ Shri Bishanchander Seth:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that Soviet
Government have requested the
Indian Government to recognise
degrees awarded by the Soviet Medi-
cal] Colleges;

(b) if so, the reaction of Govern-
ment in the matter; and

(c) how many students are study-
ing medical courses in Soviet Union?

The Deputy Minister i the Minis-
try of Health (Dr. D_ S, Raju): (a)
and (b). In conformity with Article
5 of the Agreement on Cultural,
Scientific and Technical Co-operation
between India and the U.S.SR. sign-
ed in 1960, the Soviet side proposed
that a protocol for the purpose of
equivalence of degrees and diplomas
awarded by the institutions in hoth
the countries be signed between the
two countries. The question has been
taken up with the Medical Council of
India as under the provisions of the
Indian Medical Council Act, 1556,

893 (ai) LSD—1.

1976
that body is entrusted with the task
of settling a scheme of reciprocity
for the recognition of medical quali-
fications with other countries.

(c) From India four students are
studying diploma courses in medicine
and one is studying post-graduate
course in medicine at the Patrice
Lumumba People’s Friendship Un:-
versity, Moscow,

=t oxare fag - R & S asar
g f& @ g7 fefaal 91 agt fedmem
wE & A fergwaTeY aew) Fr A q9
& T AW g ?

Shri D. S. Raju: The question of
recognition of the foreign degrees is
now under the purview of the Indian
Medical Council. Under the provi-
sions of the Indian Medical Council
Act, they deal with the recogniticn
of foreign degrees,

=it wxare feg - w & S war g
fo <fomar & s gaTR wgd A ARA
¥ qg @ &, 59 ax a1 W ¥ g e
g FAE?

Shri D. S. Raju: I cannot give the
exact figure. I would require notice
for this question.

Shri Warior: May I know which all
foreign degrees are recognised by the
Indian Medical Council?

Mr. Deputy-Speaker: This is only
about the Soviet medical colleges.

Shri Warior: The Indian Medical
Council is authorised to recognise
whichever foreign degrees that it con~
siders as equivalent to ours.
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Mr. Deputy-Speaker: The question
is about degrees from Soviet col-
leges.

Shri Warior: It is a reciprocal

arrangement. The statement has
mentioned about the reciprocal
arrangement.

Mr., Deputy-Speaker: The question
is about the degrees from Soviet col-
leges. Please confine your question
to that subject. If you have got any
question to put in regard to that, you
may put.

Shri Warior: Yes. May I know
whether the Indian Medical Council
has already considered this question of
allowing reciprocal recognition of
medical degrees and, if so, with what
result?

Shri D. S. Raju: It is under con-
sideration,

Shri Indrajit Gupta: How long is it
expected to take to draw up and
finalise this protocol which has been
suggested by the Soviet Union, and
are there any particular lines of spe-
cialisation in medicine available in
the Soviet medical institutions in
which we are interested and in
which our boys can get training?

‘fhe Minister of Health (Dr.
Sushila Nayar): The Soviets have
developed the technique for the utili-
sation of cadaver blood which 1s not
available anywhere else; and we have
sent some of our boys to study this
technique from them. Another
technique that is also being develop-
ed by them—the others have also
developed it but the Soviets have done
more in that line—is the resuscitation
of people apparently dead. As a
matter of fact one person is report-
ed to have been resuscitated in that
fashion in India also, but their equip-
ment, etc. is said to be very good,
and we are trying to study that too.

Shrj Vishram Prasad: How many
scholarships are sponsored by the
Government of India and how many
are given by the Soviet Goverument
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and how many students are s'tudymg
at their own expense? :

Mr. Deputy-Speaker: This is only
about medical education and rnct
about scholarships,

Shri Kapur Singh: May I know if
it is true that in the USSR, the
Materialistic Interpretation of History
and the Communist Politics are taught
as an integral part of all scientific
studies including medicine and, if so.
may I know whether the Government
will take that aspect also into con-
sideration when taking a final deci-
sion in the matter?

Dr. Sushila Nayar: Not to our know-
ledge,

st waw fog - #@ A wR
Famod f& o faamff agi v @ £, &
TEHAe ¥ @S § 93 73 £ Al W9
9 g wRE’

Dr. Sushila Nayar: They are getting
scholarships.

Thermal Power Stations

+
Shri P. C. Borooah:
*211_{ Shri P. R, Chakraverti:
LShri Daljit Singh:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 938 on
the 18th April, 1963 and state the
nature of the decision taken by Gov-
ernment regarding the construction of
1thermal power stations with Polish aid,
based on the utilisation of coal mid-
dlings?

The Miniser of Irrigation and Power
(Dr, K. L. Rao): The Polish offer is to
provide Thermal Power Units which
may utilise coal middlings.  Govern-
ment have recently decided to buy
2-50 MW Units from Poland out of
Polish credit. The question of making
further purchases from Poland is
under examination,
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Shri P. C. Borooah: May I know
whether the Central Government
proposes to associate itself in the
matter of generation of power by coal
or middling coal more actively than
has hitherto been done in the matter
of hydro-electric power and, if so,
what is the nature of the participation
in regard to power generation from
coal?

Dr. K. L. Rao: All these units are
intended to be located at Ballharpur
in Maharashtra and the coal for these
units will be obtained from Chanda
coal-fields; and wherever coal is avail-
able the present policy is to locate
the thermal stations at those coal-
ficlds.

Shri P. C, Borooah: May I know
how the increased production of
power from coal middlings is likely
to meet our power shortages?

Dr. K, L. Rao: Actually coal mid-
dlings are obtained after the washing
of coal and removal of coking ccal
required for the steel plants. Though
this equipment is intended for coal
middlings at present actually we are
not going to have any washeries, or

in the near future, in Chanda coal-
fields. It is expected that in the
Fourth Plan, according to our esti-

mates, there will be 20 million tons of
coal middlings, and when that pro-
duction is available, naturally, all
that will be utilised in power pro-
duction.

[y

Shri P. R. Chakraverti: May I
know how many additional units are
proposed to be set up for better uti-
lisation of coal middlings, where they
are going to be set up and the tinan-
cial implication of it?

Dr. K. L, Rao: As I said, coal mid-
dlings are obtained after washing the
coal, and the amount of coal mid-
dlings that would be ‘available is not
yet definitely known. For example,
these two units that are gomg to be
located at Ballarpur were originaily
:ntended to be run on coal middlings
But there is no coal washery there

SRAVANA 31, 1885 (SAKA)
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and we are going to run these units
with ordinary coal.

Shri Basumatari: May I know whe-
ther power generated from hydro-
stations is cheaper or the power
generated from coal is cheaper?

Dr. K, L. Rao: Of course, it is al-
ways cheaper to generate electricity
frcm hydro stations,

Shri K. C. Pant; Will the coal! mid-
dlings be used as such or after being
powdereq as coal powder?

Dr. K, L. Rao: Coal middlines are
used both as such and also as coal
powder. It depends upon the design
of the boiler.

Shri Swell: May I know whether
this proposal to set up thermal power
stations with Polish aid also reiates
1o the proposal to set up a thermal
power station in Garro Hills in
Assam?

Dr. K, L. Rao: Garro Hills in Assam
have got excellent coal fields. I am
t.14 that most of the coal in that
place is very good, it has got a low
ash content of only 5 per cent al-
though it has got a bit of undesirable
sulphur convent of about 2 per cent.
But the Garro Hills coa! mines have
2ot to be exploited and for that, first
of all, a 70 mile road has to be laid.
Then only the NCDC will try to
exploit or dig up the mines. So far
as Government of India are concerned,
we have sanctioned two units of
30 MW sets to be set up as thermal
stations to start with in the Garro
Hills.

Shri Warior: May I know whether
the Government is considering pro-
posals to have thermal stations con-
structed not based on coal middlings
alone but on oil or any other fuel
available also?

Dr. K. L, Rao: Yes, Sir. Thermal

. stations are located wherever coal,

coal middlings or oil is available.
For example, at Gauhati and Barauni
thermal stations are being set wup
which will utilise the furnace oil and
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light diesel oil which will be obtained
from those refinerias.

Shri Buta Singh: May I know the
total estimated cost of the scheme
and when this scheme is going to be
completed?

.

Dr, K L. Rao: The cost of these two
units is Rs. 5 crores, The station has
not yet started. Actually this is in-
tended for advance action in the
Maharashtra region. At present the
Maharashtra region has an installed
capacity of a million kilowatts. This
is going to be increased by another
half a million kilowatt during the
next two years of the Third Plan. In
order to meet the increased demand
in that region, advance action is being
taken and this is one of the steps
that is being taken. At Ballarpur it
is intended to have a half million
kilowatt station and these two units
are the first sets. The Maharashtra
Government has not yet decided upon
the exact location and we are await-
ing their decision.

Shri Nambiar: In view of the gene-
ral shortage of power, particularly in
Madras, is there any proposal to
double the production of power from
the Neyveli project?

Mr, Deputy-Speaker: That is a

different question,
Working Girls’ Hostel

+
( Shri Surendra Pal Singh:
Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:
Shri Bishanchander Seth:
Shri Yashpal Singh:
Dr, L. M. Singhvi:
Shri P. R. Chakraverti:
*212. ﬁ Shri P, C, Borooah:

Shri Mohan Swarup:
Shrimati Jyotsna Chanda:
Shri Warior:

Shri Vasudevan Nair:
Shrimati Renu Chakravartty:
\ Shri Prakash Vir Shastrk:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

AUGUST 22, 1963
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(a) whether it is a fact that his
Ministry has decided to take over

the Working Girls’ Hostel at Curzon

Road, New Delhi;
(b) if so, the reasons therefor; and

(c) how the Ministry proposes to
realise Rs. 70,000 in respect of arrears
of rent and food bills from the
boarders?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P, S. Naskar): (a) Yes.

(b) at the request of the Ministry
of Education.

(c) It is presumed that the reference
is to the dues from the residents re-
lating to the period prior o the 1st
June, 1963 when the hostel was urder
the administrative control of the
Scciai  Welfare and Rehabilitation
Directorate of the Ministry ¢f Edu.a-
tich.  According to the ‘erms of
ran: fer of the work from the Minis-
try of Education to the Ministry of
Wwerks, Housing and Rehabilitat:on,
realization of any arrear dues relat-
ing to the period when the hoslei was
under the administrative control c¢f
the former Ministry is the respons:-
bility of that Ministry.

Shri Surendra Pal Singh: Is it a
fact that in this hoste] the non-
Government employees have got to
pay a fixed amount as house remt,
which, we are told, is abnormally
high,, whereas the Government em-
ployees are charged rent according
to their pay scales? May I know
why the non-Government emplnyees
are discriminated against in a hostel
run by Government? Should the
charges not be the same for both?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): The rent that is bteing
charged from Government servants
is highly subsidised. As regards ncn-
Government servants, we charge them
either under rule 45(b) or near about
the market rent. They are not en-
titled to any Government accommo-
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dation. In fact, we are going out of
our way to provide them accommo-
dation.

Shri Surendra Pal Singh: I it a fact
that before the changeover if any of
the inmates went on leave or holiday
she used to be charged four or five
rupees as house rent and no addi-
vonal charges were collected whereas
now if anyone leaves the hoste! for
any period of time she has to pay the
full house rent as well as the addi-
tional charges?

Shii Mehr Chand Khanna; The
position is this. When we took over
the hostel from 1st June 1963 we
fixed the rates. In fact we reduced
the rent in certain cases. Now the
rent comprises of two parts; one is
rent and the other is service charges
for electricity water, sweeping, sca-
venging anq administrative staff. All
these things have got to be borne by
the Government. We are charging
only very reasonable rent. Actually,
the rent from non-Government em-
ployees comes to only Rs. 20 or 23,
and that too for residing in a cen-
trally locateq area, right opposite to
that we are charging is very reason-
able. Those non-Government em-
ployees who do not want to stay in
thig hostel are welcome to leave it
and I shall be very glad if they make
room for the Government servants.

Shri Bhagwat Jha Azad: In view of
the explanation givem by the hon
Minister, would he kindly look into
the seriously contested dispute regard
ing the rates and arrears to be paid
by the inmates which forced them to
go on a strike recently?

Shri P. S, Naskar: There is no dis-
contentment now. Whatever dis-
contentment there wag earlier was
about the messing dues. Ag I said in
the original answer, that is the res-
ponsibility of the Ministry of Educa-
tion. At the moment, there is no dis-
contentment.

Mr. Deputy-Speaker:
Darshan.

Shri Bhakta

SRAVANA 31, 1885 (SAKA)
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Shri Bhagwat Jha Azad: Now that
this Ministry has taken over this
hostel we would like to know whether
they will look into the matter of
messing dues, arrears etc, and redress
the grievances of the inmates?

Mr. Deputy-Speaker: I have called
Shri Bhakta Darshan.

s T - S AREd #T AT
F U=l # @ A WI G -
# ag s www g fF faed
fl @ @ ¥ N sEw =Ow
& ¥ hT AT A1 I R FA F fag
T JIWT #1 T §, qUF SO qAD
T ogEwdAlN T N 99, AR ¥
graey ¥ agi & frarfagi 1 e w1
ggam ferar I gr @ ?

=t NFT 7 &NT : 9T TF 2R BT
fors & ag e fafredy v araem
&1 9 g% Aw faw § & agi
N F § | uF Ot § ag fear fF
T e g T a e @R
T W 2 faar | 3 Wy § § 2 A
ITF FA G T4 & | [T TG FeA-
o g & | g9 § Y qFAE o a8
Afe &Y 41 | Q) qrEfe @t 9 1 afk
TF Fgar 4t f& @ weer g A gEd
Fgdl 91 fF @m@T @uw | A woer
gl § w1 F gt AT ANT gH AR
# fow g7 AT § agr ww faw €@
st g7 foar w¢ | & gr 9T &
TG FAET ATEAT |

Shrimati Jyotsna Chunda: May I
know whether any inquiry has bcen
made regarding these arrears amount-
ing to Rs. 70,000 by any officers or
non-officials other than the Superin-
tendent of the hostel? May I also
know how such a large amount has
fallen into arrears and whether Gov-
ernment has ensured or verified that
proper receipts were issued to the in-
mates for all payments in the past?
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Shrj P. S. Naskar; As I said in the
original answer about the recovery of
the dues or complaints about that,
the responsibility is ot the Ministrv
of Education. 1 would request the
hon. Member to address such a ques-
tion to the Ministry of Educaton.

Mr. Deputy-Speaker: Shrimati Renu
Chakravartty.

Dr. L. M. Singhvi: On a point of
order, Sir. This question, as phrased,
refers only to arrears to rent and food
bills. Now, the hon, Minister tells us
that this is a matter which refers to
the Education Ministry. He had suffi-
cient noticee. When a question is
given, we are entitleq to anseer
on a specified date and it is not open
to the Government to say that it is
the responsibility of another hon.
Minister. Either the question should
not have been admitted as it is
frameq or, if it is admitted, we must
have a complete answer. I want 3
ruling from the Chair on this and I
want a very strong direction to be
given to the Government that no
question is to be tinkereq with or
taken so lightly or casually that an
answer is not available on the date
on which it is fixed,

Shri Mehr Chan Khanna: Before
you give your ruling may I submit
for the information of the House that
this Working Girls’ Hostel has been
there for the last 10 to 15 years.
There has been a dispute and the
Social Welfare Directorate has looked
into it. There are certain arrears;
but when this hostel came back to
the Ministry to which the building
belonged, we did tell the Ministry of
Education that they should look into
the question of arrears. I am told
the arrears amount to about a lakh of
rupees. I am also told that there is
some kind of a fund in which about
a lakh of rupees are already there.
That matter is being looked into by
the Ministry of Education. However,
I shall certainly convey io the hon.
Education Minister the wisheg of the
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House ang request him that the ques-
tion of old arrears should be gcre
into expeditiously and a decision
taken soon.

Mr. Deputy Speaker: Who 1s res-
ponsible for the management of the
hostel?

Shri Mehr Chand Khanna: ‘Tie
management of the hostle was with
the Ministry of Education.

Mr. Deputy-Speaker: Then Yyou
should not have accepted this ques-
tion.

Shri Mehr Chand Khanna: I have
taken it over from the 1si June 18§3.
The arrears belong ic the perod
prior to the Ist June 1963 and this
matter has gone on for a number of
years. I shall certainly convey the
wishes of the House to the Education
Minister and request him to expedite
it. Now the hostel is under my con-
trol and I have taken ceriain decisions
about it.

Mr. Deputy-Speaker You can get
the necessary informatior ang lay it
on the Table of the House.

Shrimatj Renu Chak:avartty: Now
that the Ministry of Wccks, Hovring
and Rehabilitation has taken over
the hostel these arrears will find a
place in the bills which will be sub-
mitited by the Works, Housing anl
Rehabilitation Ministry to the girls
living in the Working Girls’ Hoslel.
I want to know whether these arrears
will find a place in the bills ‘which
are being submitted to them.

Shri Mehr Chand Khansa: No. To
both parts of the questicn the replv
ig in the negative.

Shri Yashpal Singh rose—

Mr. Deputy-Speaker: Should we
spend more time on this gquesti-n?®
Is it so important?

Some HoOn, Members: A few more
questions should be allowed.
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Mr. Deputy-Speaker:
will allow
more.

All right [
one or two questions

=t amare fag - #ar & S aF AT

g ¥ 23 e 7 oo fafeet &
A T 4T FI 47 ? ALY qHA H WX
o e fawew 4E w@ar a1 wmae
qg AEAT TS T A T &1 qohelT 9T |
A AERT A WAL A qa R ?

Ap Hon. Member: The reply iy not
forthcoming.

Mr. Deputy-Speaker: Any reply to
that question?

=t g @ A AR
Fraa A fagwa § ogy oo fean f
A g uEkmIEwe fafreed 5T
I F a9 2 | 39 RIS F FAGHE
g uoEee fafreedr #t faam gam v
few oa 78 fox aa fafaeer & o
o1 T E | THRIE 98 999 fafaedy &
& "7 gaT T gHR 9 § AT Ty
T § | | Y O G T & Ao
faest & AT Y a7 ¥ e E 0 6
T fafred F A F AT

Shri Warior rose—

Mr. Deputy-Speaker: He is n! &
signatory to this question. Shri Vasu.
devan Nair.

Shri Warior: May 1 know wheihil
the Ministry, after taking charge of
the hostel has made any . . .

Mr. Deputy-Speaker; He i+ Shri
Warior; I have called Skri Vasudevan
Nair.

Shri Nambiar: He is noi “ere.

Mr. Deputy-Speaker- Shr: P. C
Borooah.

Shri P, C. Borooah: May I know
under what circumstances these
arrears of rent and fcod bil' accu-
mulated to such a huge extent?
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Shri Mehr Chand Khanna: The
Chair has just now ruled that I should
get the proper informatioy in relntion
to arrears and their reaiisation «tc.
e as also ordered that I s--uld
way that information on the Table of
the Ilouse. I hope to do that.

Mr. Deputy-Speaker: Next ques-
tion. Thig also has beea answer-d
day before yesterday and yesterady
the hon. Finance Minis:er also deait
with this question.

Shri Indrajit Gupta: Thai was
about food prices.

Mr. Deputy-Speaker. Absu‘ coin-
sumer goods also. So, let us not
spend more time on it. Shri Shree
Narayan Das.

Rise in Priceg
+

r Shri Shree Narayan Das:

Shri A. K. Gopalan:

Shri Subodh Hansda:

Dr. L. M. Singhvi:

Shri P. C. Borooah:

Shri Harish Chandra

Mathur:

Shri P, K. Deo:

©213. J Shri Sidheshwar Prasad:
Sri Bhagwat Jha Azad:

Shr Vasudevan Nair:

Shri Maheswar Naik:

Shri D. D. Mantri:

| Shri Buta Singh:

| Shri Vishram Prasad:

l Shri Bade:

|

Shri R. S. Tiwary:
Shri Sezhiyan:
(_ Shri E. Madhusudan Rao:

Will the Minister of Finance be
pleased to state:

(a) whether any asessment has been
made after the Budget for the current
year was introduced and the Finance
Act, 1963 came into force as to the ex-
tent to which the prices of important
consumer goods and services have in-
creased;
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(b) if so, the result of such assess-
ment; and

(¢) whether any, and if so what,
steps nave been taken to keep the ris-
ing prices under check?

The Deputy Minister in the Ministry
v Finance (Shri B. R. Bhagat): (a)
and (b). The general level of whole-
sale prices in the country during the
weck ended August 3, 1963 was 76
ver cent higher than the pre-Budget
L 2l ang 3'5 per cent higher than the

vel prevailing a year ago. The all-
india index of working class consumer
prices in June, 1963—the latest month
for which data are available—was
roughly 4 per cent higher than in Feb-
rcuary, 1963 and about 3 per cent
higher than in June, 1962

(c) Government has taken several
steps to keep the rise in prices under
check e.g., (i) budgetary and credit
policies designed to restrain demand;
(ii) the promulgation of the Essential
Articleg (Price Control) Order, 1963,
on March 1, 1963 and of the Sugar
Control Order, 1963, on April 17, 1963;
and (iii) the imposition of a ban on in-
ter-State movement of sugar on
August 17, 1963. The number of fair
pcice shops has been increased and
larger quantities of wheat and rice
have been released through them.
Formation of consumers’ cooperative
stores has also been actively en-
cruraged.

‘Shri Shree Narayan Das: Just after
the budget, the prices of a number of
commodities rose to a higher point—
they were affected by the introduction
of the budget. I would like to know
whether they have come down now or
they are where they were after the
introduction of the budget,

Shri B. R. Bhagat: Actually, the
price rise had only been in a few
selected commodities in which pro-
duction has gone down, like, rice, gur
and some other commodities, like, tea
or kerosene on which taxes were im-
posed. But in the case of the latter
category the House will appreciate
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that that has restricted the demand
and consumption in the country so as
to encourage exports as also to save
on :mports which is also an import-
ant consideration.

Shri Shree Narayan Das: My point
was this: just after the budgect there
was a spontaneous rise in the prices
of somz of the commodities. I would
like to know whether the prices have
now comz down or they are where
thay were just after the introduction
of the budget.

Shri B. R. Bhagat: I have answered
the question. To make it more clear,

1 may say that for two or three

months after the budget there was
come rise in the prices of some com-
modities in respect of which the taxa-
tion was imposad. But during the last
two months, the prices are stationary.

Shri A. K. Gopalan: It was said that
in somz2 of the States the prices of
som2 consumer goods have come
down I want to know whether it is
th2 ratail price or the wholesale price.

Shri B. R. Bhagat: When I said
about the prices, it is the wholesale
price. The hon. Food Minister also the
other day mentioned that in the case
of som five major commodities, except
in thz case of rice and the whole
Hous> knows that there has been a
shortfall in the production of rice,
like wheat or bajra, the prices have
ctme down over the year. So far as
the all-India index of working class
consumer prices is concerned, as I
s2id. the rise there has not been
steep because during the last twelve
months the rise is only 4 per cent.

Shri A. K. Gopalan: My question
was whether it is the retai] price or
the wholesale price.

Shri B. R. Bhagat: The retail price.
Thz rise in the all-India index of
working class consumer prices has
been only 4 per cent.

Dr. L. M. Singhvi: Before I put
my question, I would like to put one
thing to tha Chair for guidance. In
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all these matters, where figures are
involved and when the answer is a
long one, it hag been the policy of the
Chair to require the Government to
lay a statement on the Table of the
House so that we can really put the
purpose in questions. When long
statema2nts involving figures are given
on the spot, it is not possible to ask
informative questions.

Shri B. R. Bhagat: I am sorry. In
this case whatever I have given is
from the public documents. They are
published documents. It is only the
interpretation that I have given by

comparing the figures. That can be
verified.

Dr L. M. Singhvi: According to the
policy followed, the statement should

have been laid on the table of the
House.

Mr. Deputy-Speaker: It has been
laid in the library.
Shri Nath Pai: How can we put

supplementaries if it is laid in the
library?

Mr. Depnty-Speaker: The hon.
Member can go there and look into it.

Dr. L. M. Singhvi: There is no state-
mant laid on the Table of the House.

Shri B. R. Bhagat: I am sorry, I
cannot understand. The hon. Member
asked a specific question as to what is
the change in prices. I say, from
June, 1962 to June, 1963, this is the
change. That is as a result of the
statistics compiled which are publish-
ed documents,

Mr. Deputy-Speaker: What is your
question?

Shri B. R. Bhagat: I do not know
what is to be laid on the Table of the
House.
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Dr. L. M. Singhvi: I must say be-
fore asking my question that the ans-
wer is not very satisfactory, and per-
haps, instead of my not understand-
ing him, I think he has not been able
to understand my submission. My
question is this. The Times of India
has published certain statistics which
show that there has been a 30 per
cent rise in the cost of living index.
Now, it may be that that is challeng-
ed. I would like to know in what par-
ticula respect Government contend
that the figures arrived at by the
Times of India are not correct, and
in what particular respect they chal-
lenge these figures on the basis of
the figures which they have got?

The Minister of Finance (Shri
Morarji Desai): I gave a reply to this
question yesterday. :

Shri P. C. Borooah: May I know
whether it is fact that the prices of
the articles produced by Government
have also gone up, and if so, to what
extent it has contributed to the rise in
prices?

Shri B, R, Bhagat: I do not know
which articles he has in his mind.

Shri P. C. Borooah: I am referring
to the articles produced by Govern-
ment, as; for instance, cement and
steel.

Shri B. R. Bhagat: In steel and
cement, there might be a rise as a re-
sult of the taxation measures, to the
extent of the tax element.

=t fogsas T : 5HT, T4 TR
FT AT 36 19 &1 W 47 & fF Frmal
# feux @ & fog g ¥ S w72
I §, ST FT AW WEA I FeST
¢ 8, AfT 3T 9= ST 75T wewl
TET ag'f T & W gl ok wgEt
FY Fal Faga AR ?

=t o Wo WA : FEI FEY a1 aal
&, TR AW IR ¥ g A 987 ST
TR
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Shri Bhagwat Jha Azad: May I
know whether any assessment has
been made of the reasons for the rise
in prices of such articles, as, for exam-
ple, oil, on which no duty was levied,
or rather on which the duty was re-
moved? The duty was removed, and
vet, there has been increase in prices.

Shri B. R. Bhagat: Ag I have said,
the rise in prices has been on certain
commodities, mainly as a result of two
factors. So far as rice is concerned, it
has to be taken up separately, because
there has been a shortfall in produc-
tion. So far as kerosene and other
things are concerned, because Govern-
ment wanted to restrain the consump-
tion, therefore, there has been a rise.

Shri Bhagwat Jha Azad: Oi] was a
commodity on which there was no
duty; the duty on it was removed, and
yet the prices rose.

Shri B, R. Bhagat: The hon. Mem-
ber gave an example. But I am ans-
wering the general question which he
has asked.

So far as vegetable oil is concerned,
if we take the last twelve months
there has actually been a fall and
not a rise. But during the last twelve
months, if we take only the last three
or four months, then there has been
a rise. So, there is a misconception in
the mind of the hon. Member. Over
the twelve-month period, there has
been a fall. That is the point.

Shri Bhagwat Jha Azad: The mis-
conception is on the other side, and
not on my part.

=it FTOFT T HN | FT @R &Y
zq a1 # 94T § fF I A a9
i EfF o b g
# 5t zrae wiforw o a7 T § s
i gza @R A F aw
FEWARE ?
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st Fo UWo WA : TFH G ATEH
ar q@ g g, S PR F R § AR
2w ¥ AR T A R A TE
g AT WU A FT aEH g,
I FHEE AR ferie F1 qqm9
g g AfFw dfs sEamw @
g Wi a M 7 @ & G aw@ &
g1
Shri Vishram Prasad: May I know
from the hon. Minister the correlation
between the prices of the things pro-
duced by the peasants in the locality,
ang the prices at which the articles of

daily consumption are being sold to
them? o

Shri B. R. Bhagat: I do not know
what the hon, Member means by cor-
relation. That depends upon the con-
cept of correlation that he has in his
mind,

At faeIm SR AT FFA FT AG-
9 a8 & 5 fFam sroer svne e
§ d9ar § AR T amn< & Ao 719-
EHAT FT W AT & | FT |
1 F¥ 5t 1 7€ @ f 9 QA wewie
Hq a-fomm g ?

At o Wo WA : gL TIg HT
A FfOEE W g @ ™
AT A TqHT AT Y faar o g

21

Shri Buta Singh: What special
measures and steps have been taken
or are proposed to be taken by Gov-
ernment to check the rising prices of
sugar and meet the shortage of sugar
in the country.

Shri B. R. Bhagat: That is what I
replied in part (b).

= TRTECET . IR WERT,
7 gW 98 WA o FF a8 R AGATE
A # wwwrd § ? afz ag sewERT
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Tl wETE F1 AR AF qFAT §
T ITAETH B FB FH T A
a1 ag & @ § formy wed s &
o & e !

st o Wo WA : Jg FTH T@ATHT ¥
FhRry g s faar @

Shri Indrajit Gupta: Is Government
aware that the retail prices of articles
like tobacco, tea, soap, paper etc. on
which excise duties were either levied
or increased went up in many markets
more than in proportion to the actual
duties levied? What is the reason for
that and what steps are taken to pre-
vent that happening?

Shri B. R. Bhagat: Wc¢ have
‘announced what should be the rise in
price as a result of the tax element.
Generally, they have conformed to
that. But if in some centres or places,
they have not so conformed to the
prices we have announced, it is due
to trade irregularities. If the hon.
Member could bring such cases to our
notice, we will certainly take action.

Mr. Deputy-Speaker: Nex question.

Shri S, M. Banerjee: Are you calling
only those names which appear in the
question?

Mr. Deputy-Speaker: Yes. They
have to be given first preference. I
have spent more than twelve minutes
on this question. We have done oniy
four questions in half an hour.

Shri S. M. Banerjee: I want a rul-
ing from you as to whether you would
call only those Members whose names
appear in the question list. If so, the
others might as well. . .

Mr. Deputy-Speaker: I request hon.
Members to co-operate with me.

Shri S. M. Banerjee: [ am willing
to co-operate. I only want a ruling
from you whether you would call
only those Members whose names are
on the list.

Mr. DeputySpeaker: Next question.
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L.IC. Investments

+
( Shri Bhagwat Jha Azad:
Shri Yashpal Singh:
Shri K. N. Tiwary:
Shri P. Venkatasubbaiah:
# Shri Heda:
214, J Shri P. R. Chakraverti
Shri Sidheshwar Prasad:
Shri Mohan Swarup:
Shri Bibhuti Mishra:
| Shri Himatsingka:

Will the Minister of Finance be
pleased to state:

(a) whether Life Insurance Corpo-
ration pronoses to back Central Land
Mortgage Banks by setting apart cer-
tain specific amount every year to pur-
chace their debentures;

(b) if so, the details of the proposal;
and

(c) whether State Governmentis
have availed of the extended faci-
lities?

The Deputy Minister in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) and (b). The Life Insurance Cor-
poration of India has agreed to subs-
cribe for 30 per cent of the debentures
floated by each land mortgage bank
during the remaining 3 years of the
Third Plan, subject to a maximum of
Rs. 6 crores in each year for all the
land mortgage bankg together, on the
following terms and conditions:

(i) The Reserve Bank of India
would subscribe to 20 per cent
of the issue, the State Bank
of India to 10 per cent and
Co-operatives and other
sources should contribute the
balance of 40 per cent.;

(ii) on the basis of the existing
bank rate continuing at 4}
per cent, the rate of interest
on the debentures should be
41 per cent;

(iii) the debentures should be for
not longer than 15 years

duration with the issue price
at 98; and
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(iv) the Life Insurance Corpora-
tion should be allowed under-
writing commission of § per
cent.

(c) It is not the State Governments
but the Centra] Land Mortgage Banks
who have to avail of the facililies. The
Life Insurance Corporation took the
above decision only recently and, no
issues have since been made by the
Central Land Mortgage Banks con-
forming to the above conditions.

Shri Bhagwat Jha Azad: May I
know if the maximum of Rs. 6 crores
set apart for subscription to deben-
tures would be sufficient if 30 per
cent of the debentures of all land
mortgage banks is to be subscribed
by Government?

Shri B. R. Bhagat: Rs. 6 crores is
from LIC. The total that would be
available would be Rs. 18—20 crores
because the conditions laid down are
that the Reserve Bank will subscribe
to 20 per cent, the State Bank of India
will subscribe to 10 per cent and the
State Government 40 per cent. Sc
actually it will mean Rs, 20 crores.

Shri Bhagwat Jha Azad: Apart
from the 40 per cent which is likely
to be raised by the State Government,
have they been able to find out whe-
ther the land mortgage banks are in
a position to raise the amount needed
apart from what the Reserve Bank
and State Bank will subscribe?

Shri B, R. Bhagat: If they are not
able to do it, what can we do? But
there must be a certain modicum of
effort. They should not be completely
fed from outside.

=t ayae fag AR e @
37 foger qAT o wR’W F
F St wrgan § 6 o ad s
yIgRr AT A TEE 7

= Fo WMo WA : T HOAA &
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FE Y A AW 499 & fag -
5T T/ AT IEFT W 9 & 9 -
ferqa gaTdr a<% ¥ g

Shri K. N. Tiwary: What wiil be
the terms of the rate of interest and
of the repayment of debentures?

Shri B. R. Bhagat: It is given in
the statement. The rate of interest
should be 43 per cent,

Shri P. Venkatasubbaiah: May I
know whether it is a fact that the
apex and land mortgage banks in the
States are not allowed to float their
own debentures because of the finan-
cia] assistance that is being given by
the LIC, and if so, will it not uffect
the credit facilities in the country?

Shri B. R, Bhagwat: The four condi-
tions are given there. They do not
provide that because of financial assis-
tance, they will not be allowed. I do
not know how that difficulty arises.

Shri Heda: May I know whether
Government have assessed the re-
quirements of the land mortgage
banks, and if so, to what extent they
expect that those requirements will be
covered by the present scheme?

Shri B, R. Bhagat: The long-term
and medium-term requirements of the
land mortgage banks, as the hon.
member knows, are much larger, but
the only point is that we are trying to
increase the tempo, and this is a mea-
sure we have taken that not only the
LIC but the Reserve Bank and others
will subscribe to such loans, so that if
the State Governments make more
effort, considerably more money will
be available. But all the requirements
will not be met today. The tempo has
to increase.

Shri P. R. Chakraverti: In view of
the fact that the co-operatives themw
selves draw on the Reserve Bank and
the LIC for their own financia] re-
quirements, has the Government exa-
mined to what extent it will be feasi-
ble for the co-operatives to invest in
long-term loans and debentures? ’
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Shri B. R. Bhagat: These are special
banks. It is possible for them. The
LIC hag disbursed about Rs. 11 crores.
Already, even under this scheme, the
Andhra State Lang Mortgage Bank
have come up. I do not think there
will be any difficulty for the land
mortgage banks.

Shri P, R. Chakraverti: How can
the cooperatives which draw on the
Reserve Bank and the LiC for their
requirements, invest in these 15 year
debentures of the land mortgage banks
to the extent of 40 per cent as ycu
have indicated in the statement?

Shri B. R. Bhagat: But they do not
draw all their funds from the Reserve
Bank. They have their >wn saare
money, and a part of the money is in-
vested on a longterm basis.

=t fagma wae : g% # T wigw
{1 T qER ¥ 5 A o e fear
¢ f5 feam & wfas foufa a1 S
TT 9 TR FH 7S Y =iy ?

=Y Fo o WA : §F T F fgumw
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T & 91’ AR 9@ 2 A a8 9 aiw
qEc R A AfuF AR | Ty T H
o) g faaw, 3 aww ¥ qg @
EREIER
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Shri Sham La] Saraf: May I know
if there is a healthy condition put
that if these land mortgage banks ask
for money from the LIC, they will
have to raise their own part of the
subscribeq capital?

Shri B. R. Bhagat: The LIC itself
wil] subscribe a certain percentage.
They will subscribe 30 per cent of the
capital, subject to a maximum of Rs. 6
crores.

Shri Sham Lal Saraf: Is there a
pre-condition that unless and until the
land mortgage banks raise their own
part of the capital, the LIC will not
subscribe?

Shri B, R. Bhagat: I am sorry he has
not followed it. I have said, and I
repeat that 30 per cent will be by LIC,
20 per cent will be by the Reserve
Bank, the State Bank will invest 10
per cent, and 40 per cent will be by
co-operatives and State Governments.

Shri Jashvant Mehta: The LIC has
laid down certain conditions. May I
know whether the Reserve Bank and
State Bank and others have also con-
sidered the terms and conditions laid
down by the LIC, and if so what is
their reaction and that of the State
Governments?

Shri B, R. Bhagat: These conditions
have been arrived at after a meeting
in the Planning Commission in which:
not only the various agencies con-
cerned, but also the Ministry of Com-
munity Development have all agreed
to it.

Shri Shivaji Rao S. Deshmukh: May
I know if the terms and conditions dis-
closed by the hon. Minister for deben-
tures and other debentures to co-ope-
ratives are not more rigid than those
to industries?
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Shri B. R. Bhagat: No, Sir,

Centralisation of Power Generation
and Distribution

+
( Shri R. G. Dubey:
Shri P, C. Borooah:
Shri Jena:
Shri Bhagwat Jha Azad:
Shri Raghunath Singh:
Shri P. Venkatasubbaiah:
Shri A. V. Raghavan:
Shri Pottekkatt:
Shri P, R. Chakraverti:
Shri Sidheshwar Prasad:
*215. { Shri Warior:
Shri Vasudevan Nair:
Shri P. C. Deo Bhanj:
Dr. L. M. Singhvi:
Shri Kolla Venkaiah:
Shri P. K. Deo:
Shri S. C. Samanta:
Shri B. K. Das:
Shri D. J. Naik:
Shri Vishram Prasad:
| Shri Himatsingka:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have
accepted the suggestions of the ex-
perts to establish zonal grids involv-
ing the demarcation of the country in-
to 7 regions with a view to centralise
power generation and distribution; and

(b) the extent of progress made so
far?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) and (b).
The report of the experts is under
consideration, and a final view will
be taken in consultation with the
State Governments and the Planning
Commission.

Shri P. C. Borooah: May I know
whether any assessment has been
made of the savings to be obtained
from the zonal grids and the total sav-
ings that they will have shown in
power consumption, capital outlay and
annual recurring expenditure?
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Dr. K. L. Rao: It is too early to
assess the actual savings but it is
accepted that the formation of the
zonal grids will lead to considerable
amount of savings in capital and re-
curring expenses. It comes to
approximately Rs. 300 crores savings
in capital investment and about Rs.
20-30 crores savings in maintenance.
But as I said it is stil] in the forma-
tive stage and it is still to be decided
whether we can go in for the grid sys-
tem immediately.

Shri Bhagwat Jha Azad: Are we to
understand that the principle has been
accepted: by the Government and they
are awaiting this report only so far as
details are concerned.

Dr. K L. Rao: It is not exactly so.
There were two seminars in the Irri-
gation and Power Ministry and they
appointed a committee with represen-
tatives from State Electricity Boards
and the Central Government asking
them to formulate their proposals and
they gave a report in which there were
three main recommendations. These
recommendations were circuiated to
the States. Five States have replied.
The replies are not very favourable
and the other replies are awaited.
After that a way has to be found out.

Shri P. Venkatasubbaiah: The coun-
try has been demarcated into seven
zones. Is the Government salisfied
that by this arrangement a deficit
State will be supplied by the surplus
electricity from the other Stae? Is
that the objective?

Dr. K. L. Rao: That is exactly the
reason why the States are not willing
to accept the grids. The object of the
grids is not immediately to supply or
exchange power from one State to an-
other unless there is surplus in one
State and there is requirement for
power in the other State. It is intend-
ed to achieve some other economies,
like the standby capacity, etc. If there
is a grid, the standby capacity can be
much less; and at the time of the peak
load, the same system can meet and
cope with the higher peak load in a
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better way than if there wére two
separate systems. The States have got
a sort of a feeling that this is intend-
ed to exchange power between two
States. That is not the immediate ob-
jective.

Shri A. V. Raghavan: May I know
the States that have replied?

Dr. K. L. Rao: U.P, West Bengal,
Andhra Pradesh, Punjab and Orissa.

Shri P. R. Chakraverti: In view of
the earlier advice tendered by the
Government of India has the Govern-
ment drawn the attention of the State
Governments to the urgency of the
matter and if so with what reaction?

Dr. K. L, Rao: Power generation.
and transmission is a concurrent sub-
ject. We have got to carry the States
with us and every attempt will he
made, when all the replies have been
received, to try to remove the misun-
derstanding and see that at least some
sort of grid sysiem could be adopted
in the fourth Plan.

Dr. L. M. Singhvi: What would be
the administrative pattern of the func-
tioning of this grid system?

Dr. K. L. Rao: It is too early to
state that; actually the difference bet-
ween the States and the Commitiee is
on the administrative pattern. The
administrative pattern suggested Ly
the committee is that of the establish-
ment of regional agencies respensible
for planning and operation of this in-
tegrated system, and that is exactly
what the States are not willing to
accept.

Shri S§. C. Samanta: May I know
whether this expert committee has wd-
vised the Government to centralise all
the power generating establishments
in the country and, if so, how will the
interests of the States be preserved”

Dr. K L. Rao: They have not gone
into the detail of recommending that
the generation should be taken over
by the Centre. They have only said
that the planning of the generation
and the distribution and the transmis-
sion must be made by the regional
agency. They have not gone into the
details.
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Shri B. K. Das: May I know whe-
ther a special organisation will be
necessary to give effect to this scheme?

Dr. K. L. Rao: Yes; when the g¢rid
system is established they wiil require
a central organisation with regional
branches in order to be responsitle
for the operation of the grid. But, as
I said, it is too early to think on thcse
lines now. We have to get some
agreement among the States first.

Shri D. J. Naik: May I know tne
progress so far made in regard tc the
Narmada Valley project?

Dr. K. L. Rao: I n:ay submit that
the generation of power in the Nar-
mada Valley is under active coisidera-
tion and especially the projcets of
Poonasa and Barwaha are very
likely to go through in the near future.

st fasm TR 3@ A fag
fareew & #3 ag wwan o1 f5 @ ag@
@R ¥ avre @ew &Y A | FfFA fom
T ¥ frge A faoel #) dga Ma9e
FWI AN a1 AR =W
%1 2 fagr #9197t #1 War a9 dfem
Y 1 @ g, Iu oy g |y
FEY IR AT EIE ?

Am I to understand that by forming
these seven grids the disputes among
the States will be settied? The elec-
tricity generated by the Rihand dam is
taken by the railways and 1s also given
to other industries, and the public of
those localities are debarred fromin get-
ting this electricity. May T know what
the Government are considering in this
matter, so that the people who are not
getting power from the Rihand dam
will also get it in future?

Mr. Deputy-Speaker: That is about
distribution; it is a different matter.

Shri Vishram Prasad: It relates to
this question, Sir.

Mr. Deputy-Speaker: No. nc. Order,
order,
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ot TR W ¥ g A
T 3 fa faoreht =8 frer Q@ 8, =i
qT FGT qivet 7= g5 & o) St
FearE & Wr & 1 IEy 7w o @
FET AET | @ T IET GIF 59
gigdr # VF F Y 9 g7 W
we?

JUETE WELT © T TSN AT
ST TR

Dr. K L. Rao: I have not follow-
ed that question.

N aFETEE A wEem w7
Iy ATTE A e |

IR AR : § T o1 @ E
feof & o 1 wr ] )

Shri Bhanu Prakash Singh: May I
know what would be the position of
Madhya Pradesh in the proposed
grid system and would this system
cut acrossg all State boundaries?

Dr. K. L. Rao: As I said, these
seven zones which are to be formed
are in different regions and it has
not yet been finaliseq because the
States have to accept the arrange-
ment that has been proposed. I do
not think it is really necessary to
give those details at this stage,
namely, what the zones are to be.

Shri Thirumala Rao: May T know
whether the Government have taken
a firm policy decision in regard to
this matter and then are consulting
the States, the Planning Commission,
etc. about its implementation, or whe-
ther they are in the preliminary
stages of consulting the States and
the Planning Commission before they
come to a final decision?

Dr. K. L. Rao; We are awaiting the
reactions of the Stateg before any
policy can be finalised.
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Review of Gold Control Order

+
|r Shri A. K. Gopalan:
| Shri P. C. Borooah:
| Shri Yashpal Singh:
" | Shri Bhagwat Jha Azad:
. { Shri Bhakt Darshan:
*216 Shri D. C. Sharma:
ﬁ Shri P. Venkatasubbaiah:
| Shri Koya:
Shri M. K. Kumaran:
Dr. L. M. Singhvi:
i Shri S. M. Banerjee:
 Shri Jashvant Mehta:
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Will the Minister of Finance be
pleased to state:

(a) whether Government have re-
viewed the working of the Gold Con-
trol Order; and

(b) if so the result thereof?

The Deputy Minister in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) and (b). The working of the Gold
Control Rules is being constantly re-
viewed by the Government and such
action as is necessary in the light of
actual experience is being taken from
time to time.

Mr, Deputy-Speaker: Shri
lan.

Gopa-

Shri A. K. Gopalan rose—

= HEATAE AN TF HaEdT
FT A & |

IR FFRA : NI GET @
@ o9 afsu |

#fl THTATE  ogaedT &7 N%
2 1 @3 fag @Y MureE qge w1 95
ST =fET |

JYTEASR WEI : AT IS TE GH |

Shri A. K. Gopalan: May I know
what is the position of smuggling be-
fore the Golqd Control Order and after
the Gold Control Order? May I also
know how much hoarded gold from
big hoarders has been taken over un-
der the Gold Control Order?
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Shri B. R. Bhagat: Gold smuggling
has very much been arrested. Actual-
ly, the seizure in recent months indi-
cate that the volume of smuggling has
been very much reduced.

Shri A. K. Gopalan. What about the
second part of my question? I want
to know how much hoarded gold from
big hoarders has been taken over
after the Gold Control Order.

The Minister of Finance (Shri
Morarji Desai): There was no question
of taking over of any gold. The peo-
ple were asked to subscribe to gold
bonds for about three monthg and
about Rs. 8 erores and odd have been
subscribed to gold bonds,

Shri A. K. Gopalan: As a result of
the review of Gold Control Order,
may I know how much money has
been set apart for the rehabilitation
of the goldsmiths by the Centre as
well ag the States?

Shri Morarjj Desai: There is no
question of any money being set apart
by the States. Whatever money is re-
quired for rehabilitation, according to
the plan, will be given by the Govern-
ment of India. There is no question
of putting a ceiling on it.

Shri P. Venkatasubbaiah: Sir, we
have not been able to hear anything.
There is something wrong with the
loudspeaker arrangement.

Mr. Deputy-Speaker. There is too
much noise in the House. I request
hon. Members to keep silent.

Shri Morarji Desai: I said that there
is no question of putting a ceiling on
the amount to be spent on rehabilita-
tion. Whatever money will be re-
-quired, according to the scheme which
has been there and which will be
sanctioned, will be given by the Gov-
ernment ot India for this purpose.
What is ordinarily done by the States
for rehabilitation will be done by
‘them and nothing more.

Shri P, C. Berooah; May I know
whether the Rajasthan Government
‘has asked for permission to have 22

893 (Ai)LSD—2.
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carat gold for manufacturing orna-
ments for export purposes; if 50, may
I know whether there is any exemp-
tion made by the Government in their
favour?

Shri Morarji Desai: There is a
scheme for allowing goldsmiths to
manufacture articles of 22 carat gold
for export under conditions which will
be prescribed.

it aorer Fag q@r § o @A
g f5 sy 1 @ w1 & fag awR
Fa e g A fear & 7

ot O Fams oA 2 faar g

Shri Bhagwat Jha Azad: Do Gov-
ernment propose to give further
thought for the formulation of such
remedial measures as are likely to
arise by the suggestion given in this
House for the difficulties that are hap-
pening in this country in the adminis-
tration of this order?

Shri Morarji Desai: Whatever diffi-
culties are encountered remedies will
be sought to be found but not in the
manrner in which suggestions are
made.

ot e TR e, @ e
ARTF T X ITF FH I I
HreREATe & W § aur gae fag e
R & ¥ AW A S Y safew
&9 ¥ 99 9T T ¥ fa fear @,
S = F ' A § agee & foos
fraw o & wme S @ & 9 faeww
st € s st § ?

it SigTe 3 | 5 ) AT @9
@ &, 5 g 7T & @ § @9
FAT § I TAAT ¥ @ g,
N & we g 7 ¥ sraghiw § W)
TR T ST |

8hri P. Venkatasubbaiah: May I
know whether the Government has as-
sessed the difficulties of hundreds of
agriculturists in the country whe
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pledge their gold for credit facilities
to see whether this order has affected
them to a great extent?

Shri Morarji Desai: The hon. Mem-
ber seems to be imagining that all
the agriculturists pledge gold orna.
ments to get their money. This is
something fantastic. Most of the agri-
culturists get loans from Government
in the form of taccavi or from co-
operative societies. There may be a
few people who might be doing this
and they are not prevented from doing
it with those people who take mort-
gage.

Dr. L. M. Singhvi: I want to know
the different suggestions that have
been considered by the Gold Control
Board and the administration, which
of them have been accepled and whica
of them have been rejected and what
is proposed to be done with the gold
that has been declared and is lying in
private hands?

Shri Morarji Desai: That is an om-
nibus question whicn I cannot answer
unless specific notice is given.

Dr. L. M. Singhvi: Then let the last
part of my question be answered.
‘What is proposed to be done by the
Government in respect of gold which
has beep declared by private indivi-
duals and which has been lying with
them?

Shri Morarji Desai: Nothing is pro-
posed to be done. It will lie with
them unless they want to sell it to
Government.

Shri Jashvant Mehta: Since the ul-
timate object of the Gold Control
Rules hag not been achieved, may I
know whether Government is think-
ing of amending the rules to remove
the difficulties and make them simpie?

Shri Morarji Desai: It is not correct
to say that the purpose is not achiev-
ed. The purpose is being achieved and
it will be completely achieved in
course of time.
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off HTH TOIT : AT Y A ATE-
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= Jrowe 34 T AR § @y
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Shri Nath Paj; In view of the ad-

mission that out of an estimateq gcld
hoard of between Rs. 3,000 crores to
4090 crores only Rs. § crores have
been handed over to the Government,
does the Finance Minister still per-
sist in clinging to the illusion that one
of his objectives of diverting the
hoarded gold to the treasury is mak-

ing much headway and that he is ruc-
ceeding in diverting it?

Shri Morarji Desai: I have not spe-
cified the diversion of gold to the
Government treasury as one of the
purposes at all. The niain purpose of
this measure was to see that smuggl-
ing is stopped and furtker purchase of
golq is stopped. These are the two
main purposes.

*t TR e 7 faw we
Y &7 qeT AN F AT qH AT AT
fF T A orTEET & e §
I T ATTEFAT ¥ TSAT F HiFS
wFx fFu & | Fr & oW wwar § fF
IR T TFR FAHS N A F
wr fu & i @@ fraeor faamt &

g ¥ iy Evm aw gu E ?

afg g, AT FET TS 7

R A T T WS aw
T T E 4

=t Wo ATo &R : WG wT
R ¥ qaemn S @ Tl
T FW AW § A FQ K, 3% fow
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Shri P. K, Deo: Ir view of the re-
port of the Rural Credit Survey Com-
mittee that only 5 per cent of tue
requirements of the agriculturists are
obtained from Government and co-
operatives and as taccavi loans, may I
know how far the Finance Minis‘er
is justified in saying that al! the re-
quirements of the agriculturists are
met by Government in the form of
taccavi loans?

Shri Morarji Desai: I did not say
all; T sajg a major part.

Shrimati Savitri Nigam: How much
money has been drawn by the various
State Government to rehabilitate tre
goldsmiths so far?

Shri Morarji Desai: So far about

Rs. 1.24 crores.

Shri R. S. Pandey: Since 14-carat
gold ornaments have become vbopular
in the country, is it not a fact that
some of the goldsmiths were accom-
modated and they “ave no complaint
that they are out of iob?

Shri Morarji Desai: It is difficult to
say anything about it; but it is nct
true that all goldsmiths are out of
employment.
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st giErea 7 0 & oS
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Mr. Deputy-Speaker: The \Question
Hour is over.
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Mr. Deputy-Speaker: Unless all
hon. Members co-operate......

Shri M. L. Dwivedi: We are prepar-
ed to co-operate.

Mr. Deputy-Speaker: ... it is not
possible to do more questions. Objec-
tion ig taken that Members who have
their names clubbed are not given an
opportunity. When an opportunity is
given to them, objection is taken that
supplementaries ave not aliowed <o
be asked. How are we to go on with
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the proceedings then” I, the touse cf
Commons they do 30 to 40 questions
per day. I, therefore, appeal to all the
hon. Members to co-operate with ‘he
Chair and see that we do at least 20
questions per day. We should be able
to do that. Unless three or four or six
questions at the most are asked on
each question, it is not possible tn
proceed further, Therefore‘ I once
again appeal to all the hon. Members
and the Leaders of Parties to co-ope-
rate with the Chair so that we do
at least some 20 questions per dav.

Shri Thirumala Rao ang Shri Nath
Pai rose—

Mr. Deputy-Speaker, Either I my-
self will call for a mecting or I will
suggest to the hon, Speaker to call for
a meeting of Leaders of Parties and
we shall come to some decision.

The Question Hour is over.

At frpfa fw : SamemE wERT
@il =Y araste St F s & safs
g WA AFET Y G A Y, 3o
yH e g

Mr. Deputy-Speaker: The Questir.n
Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Tulsi Plant

 Shri Bibhuti Mishra:

| Shri P. R. Chakraverti:

| Shri Sidheshwar Prasad:
‘217.J Shri P. K. Deo:

| Shri Buta Singh:

| Shri Yashpal Singh:

\ Shri C. K. Bhattacharyya:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the
Tulsi Plant has anti-T.B. substance as
discovered by the Patel Chest Insti-
tute, Delhi; and

(b) if so, whether Government
have decided to make further studies
in the matter?
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The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir. The studies
have revealed that the activity of the
Tulsi extract depends «n the periog cf
incubation and at late stages is 10
times less than that of Streptomycin
and 4 timeg that of INAH commonly
used in the treatment of tuberculosis.

(b) No further studies are, being
undertaken in thig regard by the Val-
labhbhai Patel Institute,

et 7 faweit dwe
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Donation of Eyes

*219. Dr. M. L, Singhvi; Will 1he
Minister of Health be pleased to state:

(a) the number of State Govern-
ments who have passed laws sanction-
ing the donation of eyes by indivi-
dualg for therapeutical utilisatioa
after their death;
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(b) whether Government propose to
bring about a model or a common all-
India Legislation on the subject;

(c) if so, when; and

(d) how many eye-banks are func-
tioning in the country and in which
states and cities?

The Minister of Health (Dr. Sushila
Nayar): (a) According to the informa-
tion available, six State Governments
viz.,, Bihar, Kerala, Madras, Maha-
rashtra, Orissa and Punjab, have pas-
sed suitable legislation sanctioning
the donation of eyes by individuals
for therapeutical utilisation after their
death. The Governments of Andhra
Pradesh, Madha Pradesh, Mysore,
Rajasthan, Uttar Pradesh and West
Bengal, have intimated that action to
introduce the measure in those States
hag already been initiated by the State

2016

Governments concerned, The Govern-
ment of Gujarat have intimated that
the Bombay Corneal Grafting Ac

1957, has already been brought in

force within the District Ahmedabad,
with effect from the 15th August,
1961 and that the question of framing
rules under the said Act is also under
consideration of the State Govern-
ment.

A proposal to extend the Bombay
Corneal Grafting Act, 1957, to the
Union Territory of Delhi, is under
active consideration of the Govern-
ment of India.

(b) and (c). There is no such pro-
posal at present.

(d) According to the information
available, Eye Banks are function-

ing at the following places in various
States:

State No. of Eye Banks Place where Eve Berks are
functioning
1. Andh:a Pradesh . . . One Sarojini Devi Eye Hospital,
Hyderabad.
2. Bihar None at present but a
proposal to start an Eye
Bank in the Darbhanga
Medical College Hos-
pital, Lehrisarai is
under consideration of
the State Govern-
ment.
3. Madhya Pradesh . . One M.Y. Hospital, Indore.
4. Madras . Three (i) Government Opthalmic Ecs-
pital, Madras.
(ii) Government Stanley Hos-
pital, Madras.
(iit) Government Erskire
Hospital, Madurai.
5. Maharashtra . Two (i)  J.J. Group of Hospital,
_.Bombay.
(ii) Irwin  Hospital, Amravati
6. Orissa . One S.C.B. Medical College Hos-
pital, Cuttack.
7. Punjab . One Post Graduate Medical Ecuca-
tion & Research Institute,
Chandigarh.
8. Rajasthan . . One P.B.M. Men’s Hospital, Bikaner
9. Uttar Pradesh . One Gandhi Eye Hospital, Aligarh.
10. Delhi Two

(i) Irwin Hospital, New Delhi,
(ii) All India Institute of Medica
Sciences, New Delhi,
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Steam Turbines

¥ *220. Shri P. Venkatasubbaiah: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that Gov-
ernment are importing some steam
turbines form America;

(b) if so, when they are arriving;
and
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(c) what would be the increased
production ot electricity on account of
these turbines in the Third Plan pe-
riod?

The Minister of Irrigation and
Power (Dr. K. L. Rao); (a) Yes, Sir.
14 sets are being imported under bulk
purchase arrangements.

(b) The 14 sets are scheduled to

arrive as shown below:

November 1963 (assu:n‘ng 2 months time for

1. Paras .
arriv:il of the goods at Indian porc.)
2. Taleher 1st  set December 1963
2nd set March 1964
3rd set August ' 1964
4th set December 1964
3. Delki 1St set December 1963
2nd set June 1964
3rd set October 1964
4. Satpura st set January 1964
2nd set July 1964
3rd  set November 1964
4th  set January 1965
sth  set February 1965
5. Ramagundam April 1964
(c) The sets will increase production of electricity during Third Plan as
follows:—
(1) Paras 625 MW
(2) Talcher 187-5s MW
(3) Delhi 125:0 MW
(4) Satpura 187'5 MW
(5) Ramagundam Nil  (To be
Commissioned
in the 1st year
of the IV
Plan).
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Fourth Plan Power Targets

( Shri P. K. Deo:
| Shri P. C. Borooah:
J Shri Kapur Singh:

227, Shri Kesar Lal:
| Shri Ramachandra Ulaka:
I Shri Dhuleshwar Meena:
| Shri Bhagwat Jha Azad:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the fourth plan power
target has been fixed by the working

group for power, formulating plans
for additional generating capacity;

(b) if so, what is the figure;
(c) the State-wise break-up of the
figure; and

(d) which of new projects are to
be taken in the fourth plan period and
in which of the States?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (d).
The working group has not so far
finalised its report on the pro-
gramme for the Fourth Five Year
Plan. No details can, therefore, be
given at this stage.

However, in order to have ade-
quate installed capacity available in
the early years of the IV Plan to meet
the demands anticipated, it has been
considered necessary to sanction cer-
tain schemes for advance action
during the Third Plan period. Five
such schemes have $o far been autho-
rised as below:

Dhuvaran tharmal station extension

Hirduiganj th2rmal station extension
Kodayar hydro el:ctric station

Duargapar Cok: Ovea thermal station
extension.

Kothag 1 1am thermal stati on extension

Gujarat 2125 MW
2x60 MW
Madras 75 MW
West Bengal Ix150 MW
Andhra Pradesh 2x60 MW

Calcutta Electric Supply Corporation

*223. Shri Indrajit Gupta; Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there is any proposal
to discomtinue the licence of the Cal-
cutta Electric Supply Corporation Ltd.
after the present expiry date;

(b) whether the West Bengal Gov-
ernment have sought the Centre’s ad-
vice on this matter; and

(c) Government’s reaction in view
of the annual drainage of foreign ex-
change caused by the Calcutta Electric
Supply Corporation’s operations?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (c).
The licence of the Calcutta Electric
Supply Corporation is due to expire
in 1970. The decision in regard to
its further continuance or otherwise,
rests with the Government of West
Bengal. The State Government had
sought the advice of the Central Gov-
ernment in the matter. They were told
that they would be in the best posi-
tion to critically appraise the working
of the undertaking and come to a
judgment on the question of its tak-
ing over, The need for conservirg
financial resources, internal and exter-
nal, for meeting competing needs was
also brought to the notice of the State
Government.
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Excise Duty oa Powerlooms

*225. Shri V. B. Gandhi: Will the
Minister of Fimanke be pleased to
state:

(a) whther the receipts from excise
duty on powerlooms have been dec-
lining since 1959-60;

(b) if so, the reasons therefor; and

(c) whether the Report of the
Powerloom Enquiry Committee has
been received by Government and if
mnot, when it is expected?

AUGUST 22, 1963
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The Deputy Minister in the Minis-
try of Finamce (Shri B. R. Bhagat):
(a) and (b). In respect of powerloom
units producing rayon or artificial silk
or cotton or woollen or silk fabrics,
the amount of Central Excise 1My
realised during the years 1960-61 and
1961-62 is not less than what was
realiseq during the year 1959-60. The
fail in revenue realisation in respect
of the above units during the 'year
1962-63 is due to the fact that with
effect from the 24th April, 1962, levy
of Central Excise duty on rayon or
artificial silk and woollen fabrics was
confined to processed fabrics, and the
upper limit of powerlooms to deter-
mine the eligibility of cotton power
loom units to work under compounded
levy scheme was reduced to 49.

(c) The Report of the Powerloom
Enquiry Committee set up by the
erstwhile Ministry of Commerce and
Industry is expecteq by the end of
the year.

Study of Ayurveda

Shri Warior:
{Shri Vasudevan Nair:
Shri Dinen Bhattacharya:
*226. | Shri Sidheshwar Prasad:
Shri P. R. Chakraverti:
| Shri Onkar Lal Berwa:

Will the Minister of Health be
pleased to state:

(a) whether the Committee appoint-
ed by Government to draft a new cur-
riculum to intensify the study of
Ayurveda in all the Ayurveda Insti-
tutions in the country has submitted
its report;

(b) it so, the main recommendations
of the report; and

(e) the action taken by Government
thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) A statement is laid on the Table
of the Sabha. [Placed in Library, see
No. LT-1514/63].
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(¢) A statement is laid on the Table
of the Sabha. [Placed in Library. see
No. LT-1514!63].

Investment Trust

( Shri Eswara Reddy:
Shri P. C. Borooah:
*227. { Shri Morarka:
| Shri Ravindra Varma:
] Shri Kajrolkar:
me Ram Ratan Gupta:

Will the Minister of Finance be
pleased to state:

(a) whether Government have taken
a decision to set up an investment
trust on the model of similar trusts
in industrially advanced countries;

(b) if so, the contemplated structure
of the trust; and

(c) the action taken to set up the
trust?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) to (¢). The question is under the
consideration of Government and the
details are being worked out.

Water Supply in Calcutta Region

( Shrimati Renu Chakravartty:
*228. / Dr. Ranen Sen:
Shri H. N. Mukerjee:

Wil] the Minister of Health be
pleased to state:

(a) whether the emergency water
supply scheme for the Municipalities
surrounding Calcutta such as Titagarh,
North Dum Dum, Barrackpur and
Bhatpara has been sanctioned;

(b) if not, what steps are being
taken to hasten the scheme; and

(c) whether the scheme has been
integrated with the Plan of the
C.M.P.O.?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The emergency
water supply schemes for four Munici-

.paliti:es i.e. North Dum Dum, Dum
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Dum, South Dum Dum and Hooghly-
Chinsurah have been sanctioned. The
emergency water supply scheme for
Tollygunje and 16 other Municipalities
including Titagarh, Barrackpur (but
not Bhatpara) and 14 non-Municipal
urban towns within the Calcutta
Metropolitan District is under consi-
deration of the Planning Commission.

(c) The project for Emergency Water
Supply Scheme has been so designed
as to fit in with the Master Plan for
water supply to be prepared by the
CMPO.

Damodar Valley Corporation

*229. Shri Tridib Kumar Chaudhuri:-
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the control or Irriga--
tion channels and release of water
from dams have been handed over by
the damodar Valley Corporation to the
Government of West Bengal fram the
current year; and

(b) the terms and conditions of this
transfer?

The Minister of Irrigation’' and
Power (Dr. K. L, Rae): (a) No, Sir.
It has, however, been agreed between
the Government of India and the West
Bengal Government that the D.V.C.
Irrigation System along with the
Durgapur Barrage may be transferred’
from the D.V.C. to the Government of
West Bengal with effect from 1st Nov-
ember, 1963. It has also been agreed
that the Central Water and Power
Commission will assume responsibility
for regulation of all the D.V.C. reser-
voirs and releases therefrom.

(b) It is proposed to transfer this

irrigation system under the provisions.
of the D.V.C. Act.

Dandakaranya Project

Shri Ramachandra Tlaka:
*230. | Shri Dhuleshwar Meena:

Will the Minister of Works, Housing"
and Rehabilitatiorn be pleased to refer
to the reply given to Starred Question
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No. 164 on the 28th February, 1963
and state:

(a) whether Government have since
considered the proposal to set up an
expert body to suggest the lines of
development in the Dandakaranya
Project area; and

(b) if so, the details thereof?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). The matter
is still under consideration.

Central Excise Reorganisation
Committee

Shri P. C. Borooah:
<{ Shri P. R. Chakraverti:
LShri Bhakt Darshan:

Will the Minister of Finance be
‘pleased to refer to the reply given to
Starred Question No. 930 on the
18th April, 1963 and state:

(a) whether the report of the Cen-
tral Excise Reorganisation Committee
has since been examined by Govern-
ment;

(b) the main recommendations of
the Committee; and

(c) Government’s decisions thereon?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (¢). The report of the Cen-
tral Excise Reorganisation Committee
is still under examination and Gov-
ernment’s decisions will be announced
as soon as the examination is comp-
leted.

(b) Steps are being taken to place
copies of the Committee’s Report
before Parliament.

*231.

Utilisation of Irrigation Potentia)

Shri Shree Narayan Das:
Shri Yashpal Singh:
*232. Shri A. K. Gopalan:
f' Shri D. C. Sharma:
| Shri Ram Harkh Yadav:
| Shri Bishwanath Roy:

Will the Minister of Irrigation and
Power be pleased to state:

AUGUST 22, 1963
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(a) the important features of the
incentive scheme which the Centre
has formulated to speed up the utili-
sation of irrigation potential created
by the major and medium irrigation
projects;

(b) the extent to which the scheme
has been implemented so far by
various States; and

(c) whether steps have been taken
to supply necessary materials required
to construct channels to those who
would like to do so to take water to
their fields?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No such
scheme of incentives has been formu-
lated by the Centre. Some of the
State Governments are, however,
giving incentives to the cultivators for
early utilisation of the irrigation
potentials created,

(b) Does not arise.

(c) No difficulty in the supply of
bricks and cement etc. required in
connection with the construction of
field channels has been brought to our
notice. Wherever such difficulty is
experienced, suitable remedial steps
will be speedily taken.

Sleepers Washed away to Pakistan

Shri Yashpal Singh:
Shri P. K. Ghosh:
*233. ! Shri Kapur Singh:
_ Shri Gulshan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the question of compen-
sation for the sleepers which were
washed away to Pakistan in March,
1963 was discussed at ‘he last meeting
of Indus Commission; and

(b) if so, the outcome of the discus-
sion?
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The Minister of Irrigation and Power
(Dr. K. L. Rao); (a) and (b). The ques-
tion of ad hoc disposal, by auction, of
the timber recovered in Pakistan upto
31st March, 1963, was discussed infor-
mally between the Commissioner for
Indus Waters, Government of India, and
the Pakistan Commissioner for Indus
Waters, at the last (Eleventh) Meet-
ing of the Permanent Indus Commis-
sion held in New Delhi from 20th to
26th April, 1963. Some information
relating to the charges to be recovered
from the owners on account of re-
covery and collection etc. of their
timber in Pakistan and the rates of
timber in the mnearest markets in
India, was exchanged. The two Com-
missioners agreed to collect further
information on the subject. The
Procedure in regard to the ad hoc dis-
posal of the timber by auction, is still
under consideration by the Permanent
Indus Commission.
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Subsidised Industrial Housing Scheme

235 ( Shri Surendra Pal Singh:
"\ Shri Subodh Hansda:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether the Central Govern-
ment have asked the State Govern-
ments to ensure that no house built
under the Subsidised  Industrial
Housing Schme is allowed to be occu-
pied by ‘ineligible people’; and

(b) if so, the reaction of the State
Governments?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes;

(b) Reply is awaited from some
States. Some other States have asked
for time in which to arrange to vacate
the Houses occupied by ineligible per-
sons,

Contraceptives

( Shri Ramachandra Ulaka:
*236.7_ Shri Dhuleshwar Meena:

Wil] the Minister of Health be
pleased to the reply given to Starred
pleased to refer to the reply given to
Starred Question No. 214 on the 15th
November, 1962 and state:

(a) whether Government have since
considered the proposals for manufac-
turing contraceptives in the Public
Sector; and

(b) if so, the decision taken in the
matter.

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The production
of certain chemical contraceptives as a

-
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pilot project in the Medical Store
Depots at Madras and Bombay is
shortly to be undertaken.

Black-marketing in Gold

*237. Shrimati Renu Chakravartty:
‘Will the Minister of Finance be pleas-
ed to state:

(a) whether it is a fact that black
marketing of 22 carat gold is widely
prevalent;

(b) whether 14 carat gold is also
selling at high price; and

(c) if so, whether Government pro-
pose to supply adequate 14 carat gold
to check this; and

(d) whether any refineries in Cal-
cutta have been removed to Bombay?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Instances of the illicit-manufac-
ture, purchase and sale of 22 carat
gold ornaments have come to the
notice of the Government from time
to time, but there is no reason to
believe that evasion of the law on a
large scale will go unpunished.

(b) Considering the internal price
of pure gold in recent months, the
present quotations for 14-carat alloys
cannot be considered to be too high.

(c) The refineries which have been
functioning since the enforcement of
control are already required to restrict
the purity of primary gold produced
by them to 14 carats. With the
licensing of some more refineries, the
availability of 14 carat gold alloys is
expected to improve.

(d) Government are not aware of
the removal of any refinery from Cal-
cutta to Bombay.

AUGUST 22, 1963
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Indirect Taxation

238, [ Shri P. C. Borooah:
2\ Shri P. R. Chakraverti:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 719 on the 4th
April, 1963 and state:

(a) whether further study on the
incidence of indirect taxation as refer-
red to therein has since been made;

(b) if so, the result thereof; and

(c) how often such studies are
undertaken by Govt.?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). A further calculation of
the incidence of indirect taxes levied
by the Centre this year has confirmed
the results given out in reply to the
Starred Question No, 719 on 4th April,
1963. On the assumption that addi-
tional levies of central excise and im-
port duties will be wholly passed on
to the consumers, the burden works
out to 1'0 per cent of consumer expen-
diture for all households in the coun-
try. For hourseholds spending upto
Rs. 100 per month it works out to only
08 per cent and for households spend-
ing between Rs. 100 and Rs. 300 per
month 0-9 per cent. It is somewhat
higher i.e. 1'9 per cent for households
spending over Rs. 300 per month.

(c) Such studies are undertaken as
and when required, particularly after
measures of heavy indirect taxation.

‘Super Chambal Bhakra Power Grid
System

( Shri Yashpal Singh:
Shri Ramachandra Ulaka:
l Shri Dhuleshwar Meena:
| Shri Birendra Bahadar Singh:
(_Shri R. S. Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a proposal for the crea-
tion of a Super Chambal Bhakra
Power grid system is under considera-
tion;

*239.
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(b) if so, whether the concerned
States have given their consent; and

(c) when a decision is likely to be
taken?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (c).
At a recent conference of represen-
tatives of the State Electricity Boards
of Punjab and Rajasthan it was agreed
that it would be desirable to construct
a 220 KV link line for exchange of
power between the Bhakra-Nangal
and Chamba] Power systems.

Dandakaranya Project

681. Shri Ramachandra Ulaka: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the number of cooperative farms
started for displaced persons in
Dandakaranya Project during 1962-63;
and

(b) the number of such farms pro-
posed to be started in Dandakaranya
during 1963-64?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Nil
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(b) The Dandakaranya Development
Authority has decided to make a be-
ginning with the setting up of one
Joint Co-operative Farm in each of
the four Zones.

Assessment Cases in Rajasthan

682 J Shri Dhuleshwar Meena:
* \ Shri Ramachandra Ulaka:
Will the Minister of Finance be
pleased to state:

(a) the number of assessment cases
dealt with and finalised by the income-
tax Officers in Rajasthan during 1960-
61, 1961-62 and 1962-63;

(b) the number of cases in which
the assessees had gone in appeal
against the decision of the I.T.0s. and
decisions revised; and

(c) the total amount to be recoved
from the assessees by the Department
in Rajasthan as on 31st July, 1963?

The Minister of Finance (Shri
Morarji Desal): (a) and (b).

1960-61 1961-62 1962-63
(1) No. of assessment cases completed 38,380 44,705 40,149
(2) No. of appeals filed 3,706 4,027 3,128
(3) Outof (2)
number of appeals decided which are :—
(i) Wholly successful 522 706 448
(ii) Partly successful 1,525 1,437 937
(iii) Unsuccessful 1,242 757 420
(c) The effective arrears as on the 31st July 1963 were Rs. 2,51,06,000/-
(a) the number of Income-tax

Accommodation for LT.Os.

€8s { Shri Dhuleshwar Meena:

: 1 Shri Ramachandra Ulaka
Will the Minister of Finance be

pleased to state:

Officers in Rajasthan who have not yet -
been given departmental residential
accommodation;

(b) whether Government have any
proposal to construct residential quar-
ters for the said officers in Rajasthan
during 1963-64 and 1964-65; and
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(c) if so, the details thereof?

Tae Minister of Finance (Shri
Morarji Desai): (a) 37.

(b) No, Sir.

(c) Doeg not arise.

Primary Health Centres

685, Shri Rama Chandra Mallick:
Will the Minister of Health be
pleased to state:

(a) the number of Primary Health
Centres proposed to be opened in the
State of Orissa in N.E.S. and C.D.
Blocks during the Third Plan period;
and

(b) the amount allotted for the pur-
pose?

The Minister of Health (Dr. Sushila
Nayar): (a) The Orissa Government
propose to open 196 Primary Health
Centres in the State of Orissa during
the Third Five Year Plan period;

(b) Rs. 10300 lakhs, out of which
Central Government’s share will be

AUGUST 22, 1963
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Rs. 69:79 lakhs. This does not include
the provision made under block bud-
gets for the recurring expenditure for
running and maintenance etc. of Pri-
mary Health Centres,

Irrigation Projects

686. Shri Rama Chandra Mallick:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any medium Irrigation
Projects have been sanctioned for
Orissa or are proposed to be sanctioned
during 1963-64; and

(b) if so, the details thereof and
their estimated cost?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). A state-
ment showing the names of the
medium irrigation schemes included
in the Third Five Year Plan of Orissa,
their estimated costs and the position
in regard to their approval by the
Planning Commission is laid on the
Table of the House.

STATEMENT
THIRD PLAN—MEDIUM IRRIGATION SCHEMES IN ORISSA

S. Name of Scheme Estimated Remarks.
No. cost
(Rs. lakhs)
1 Salandi 465-60 Approved by Plann-
ing Commission.
2 Salki 52-85 Do.
3 Darjang 82:50 Do.
4 Budhi Budhiani 35-80 Do.
5 Salia 6978 Do.
6 Godanado 40" 43 Do.
7 Dhanai 35-10 Do.
8 Bahuda (Stage I) 57° 40 Do.
9 Pipal-Pankha 135+86 Project report awaited
from the State
Government.
10 Siaria 18-00 Proforma awaited

11 Remodelling of High Level Canal

from the State
Government.

2000 Do.
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Gold for Industries

o Shri Sezhiyan:
‘| Shri D. D. Mantri:

Will the Minister of Finance be
pleased to state State-wise break up
of quantity of gold of more than 14
carat purity permitted by the Gold
Board during the period 1st April,
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1963 to 30th June, 1963 to (a) all indus-
tries and (b) jari industry only?

The Minister of Finance (Shri
Morarji Desai): The State-wise break-
up of the quantity of gold of more
than 14-carat purity permitted to be
purchased during the period 1st April,
1963 to 30th June, 1963 by actual
industrial users in (a) all industries
and (b) the jari industry is indicated
below:

All industries

Jari industry

Grammes Grammes
1. Andhra Pradesh 8,663 plus (3,631)
2. Assam
3. Bihar 209 plus (1,028)
4. Kerala 284
5. Gujarat 1,015 plus  (126,967) 21y plus (1,26,967)
6. Madras 1,889 plus (3,039)
7. Madhya Pradesh 905
8. Maharashtra 3,930 plus  (63,488) (61
9. Mysore 115 plus (1,532) (1,522)
10. Orissa 87
11. Punjab 188
12. Rajasthan 822 300
13. Uttar Pradesh 1,300 plus (5,655) 466 plus (269)
14. West Bengal 2,909 plus (1,742)
15. Delhi 374 plus (993)
16. Pondicherry 23
ToTtAL 22,713 plus  (2,08,075) 9'§ms (I,T,Bxg)
GRrAND TotaL 2,30,788 1,29.799

The figures in brackets indicate the
quantities for which special permits
were issued by the Gold Board. The
figures which are not within brackets

indicate the permits which were issued

by Central Excise Officers in the early
weeks of the Control, before the Gold
Board itself took up the entire work

of issuing permits.
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Credit from Japan:

Shri P. C. Borooah:
Shri P, R. Chakraverti:
688. / Shri Raghunath Singh:
| Shri Morarka:
{_Shri Ravindra Varma:

Will the Minister of Finance be
pleased to state:

(a) whether Governments of India
and Japan signed an agreement pro-
viding for a further credit of 5:4 bil-
lion yen to India for the first two years
of India’s Third Plan period;

(b) the main terms of the agree-
ment; and

(c) the specific projects covered by
this credit?

The Minister of Finance (Shri
‘Morarji Desai): (a) Yes, Sir.

(b) and (c). The credit carries an
interest of 6 per cent per annum and is
repayable in 15 years. The sum of 54
‘billion Yen (Rs. 7-14 crores) has been
made available for the first two years
of the Third Plan in addition to the
Second Yen Credit of 28:8 billion Yen
(Rs. 38:09 crores). The total alloca-
tion of 34:2 billion Yen Rs. 45:23 crores
has been used mainly for imoprt of
equipment and machinery from Japan
required for projects connected with

Power, Industry, Railways, Transport .

and Communications. Among the
important projects covered by the
credit are the Gorakhpur fertilizer
project, Durgapur specia]l and alloy
steel plant, Kosi hydro-electric project
-and the Durgapur power station.

Government Colonies, Delhi

689. Shri P. C. Borooah: Will the
‘Minister of Works, Housing and Reha-
‘bilitatien be pleased to state:

(a) whether it is a fact that in som'e
-of the thickly populated Government
colonies in New Delhi like Rama-
krishnpuram, no markets have been
provided, while in other less populated
colonies like Andrewsganj there are a
.number of markets; and
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(b) if so, what improvements are
proposed to be effected in the colonies?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). Shops are
provided in Government colonies
according to requirements. In Rama-
krishnapuram, 38 shops :n Sector IV
are ready for allotment, 34 will be
completed soon in Sector III and 75
more are being built in Sectors I and II,

Health Servicen

690. Shri Yashpal Singh: Wil] the
Minister of Health be pleased to state:

(a) whether the comments of the
World Health Organisation on the
Mudaliar Committee’s recommenda-
tions for a re-organisation of country’s
Health Services have been received;

(b) if so, the main features of the
comments; and

(c) when the decision of the Gov-
ernment on them is likely to be
announced?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) and (¢). The World Health
Organisation has, in their Memoran-
dum, touched almost all the important
aspects of the recommendations made
by the Health Survey and Planning
Committee and agree with a vast
majority of the recommendations
made by the Committee. They have
made some suggestions in respect of
certain recommendations, In a few
cases, the Organisation has expressed
its disagreement.

Copies of the Memorandum have
been supplied to all the States. The
Report of the Health Survey and Plan-
ning Committee was discussed in a
meeting of Central Council of Health
held in April, 1963 and the resolutions
passed in that meeting have been sent
to all concerned for taking appropriate
action. The views of the W.H.O. were
before the Central Health Council
when they considered the Mudalior
Committees report. The question of
announcing the decision of the Gov-
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-ernment on the views expressed by

‘the W.H.O. in their Memorandum, does
not arise.
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Acosmmodztion for Defemce
Employees
692 J Shri Bishanchander Seth:
* 7\ Shri Yashpal Singh:

Will the Minister of Works, Housing
and Rehabilitatiomn be pleased to state:

(a) whether it is a fact ihat Gov-
ernment have decided that Govern-
ment employees who are in nosses-
sion of Government accommodation
can retain their houses after joining
the Defence Services;

(b) if so, whether any time limit
has been laid down for their reten-
tion;

(c) the number of such cases after
the declaration of emergency; and

(d) whether the rent of the accom-
modation is charged on the pay
drawn earlier or on the pay drawn
after joining defence servicef

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanma): (a) and (b). Civil Govern-
ment servants who, on recruitment to
the Defence Services, undergo train-
ing before being granted commissions
in the Armed Forces are permitted to
retain the civil accommodation pre-
viously allotted to them, for the en-
tire period of training and two
months thereafter if posted io a
family station. If, however, on com-
pletion of training an officer is post-
ed to an area which is declared as
‘concessional area’ by the  Ministry
of Defence he is permitted to retain
the civil accommodation or {o occupy
suitable alternative accommodation
until he is re-posted to a family sta-
tion,

(c) In respect of general pool ac-
commodation 27 Central Governmeut
employees have requested for reten-
tion of accommodation in their bos-
session on joining the Defence Ser-
viaks after the declaration of emer-
gency.

(d) During the period of training
rent is recovered from the  officers
under civil rules. As soon as an
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officer is absorbed in the defence ser-
vices he becomes liable to pay rent
under military regulations.

Accommodation for Squatters in Delhi

[ Shri R. G. Dubey:
693. { Shri R. S. Pandey:
([ Shri Vishram Prasad:

‘Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) the progress of the Rs. 10 crore
scheme to provide accommodation to
squatters in the Capital; and

(b) the details of the programme
and the number of years it will take
to complete the scheme?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) A statement showing
the progress achieved under tne Jhug-
gis and Jhopris Removal Scheme upto
the 31st July, 1963 is laid on the
Table of the House. [Placed in
Library, see No.

(b) All the 50,000 pre-1960 souat-
ters are expected to be moved to
camping sites in about a year’s time.
Their resettlement will be spread over
a period of 3 to 5 years.

White Pulses from Rajasthan
oot Shri Warier:
. Shri Vasudevan Nair:

Will the Minister oi Health be
pleased to state:

(a) whether it is a fact that the
Government of Rajasthan had notified
to the Government of Kerala that
white pulses sent out from Rajasthan
to Kerala were sprayed with poisonous
substances;

(b) whether Government of Rajas-
than had taken any action to  stop
such supply; and

(c) whether either of these States
informed the Union Government of
this affair?

SRAVANA 31 1885 (SAKA)
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The Minister of Health (Dr. Sushila
Nayar): (a) The Government ol
Kerala have now intimated that the
Government of Rajastiian had noti-
fied them that pulses sent out from
Rajasthan to Kerala were sprayed
with poisonous substances.

(b) The information has been
called for from the Government of
Rajasthan and will be laid on the
Table of the Sabha when received.

(¢) No intimation in the matter
was received by the Government of
India earlier from either of these
State Governments.

Ldikky Hydro-Electric Project

[ Shri Vasudevan Nair:
695. { Shri Warior:
L Shri Manmiyan gadan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have fiRa-
lised any agreement with any foreign
country for collaboration in the Idik-
ky Hydro-Electric Project; and

(b) if so, with whom?

The Minister of Irrigalion and
Power (Dr. K. L. Rao): (a) and (b).
The Idikky Project has been posed
for Canadian Aid under the Colombe
Plan and the <Canadian authorities
have earmarked funds for preli-
minary investigations.

T.B. Isolation Beds

696 [ Shrimati Vimia Devi:
"\ Shri Dinem Bhattacharya:

Will the Minister of Health be
pleased to state:

(a) the progress so far made in
establishing  Tuberculosis  isolation
beds under the Third Plan; and
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(b) the expenditure incurred by
the Centre in this respect?

The Minister of Health (Dr. Sushila
Nayar): (a) Government of India
has sanctioned 1571 isolation beds so
far. Full information is however
Yeing collected from the State Gov-
ernments/Union Territories and will
be placed on the table of the Sabha
as soon as possible.

(b) In accordance with the pattern
of assistance laid- down by the Gov-
ernment of India, 75 per cent of the
mon-recurring expenditure upto a
maximum of Rs. 2,000/- per bed and
50 per cent of the recurring expendi-
ture are reimbursed to the State
Govts. through the “Ways & Means
Advances” placed at their disposal
by the Ministry of Finance.

Freeze Dried Vaccine

-697. Shri Subodh Hansda: Will the
M’*;ster of Health be pleased {o
sta

(a) whether the freeze dried wvac-

cime is also manufactured in our coun-
try;

.(b) if so, in which laboratories:

(c) whether this is manufactured
under the supervision of the Indian
experts; and

(d) the present manufacturing capa-
city of our country?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) to (d). A statement compiled
from the information available at
present is laid on the Table of the
House. [Placedq in Library. See No.
LT-1516/63]. Further information is
being collected and will be. laid on
the Table of the Sabha in due course.
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B.C.G. Campaign

698. Shri Subodh Hansda: Will the
Minister of Health be pleased to state:

(a) whether the B.C.G. Campaign
in India has been completed;

(b) if so, percentage of the entire
population covered;

(c) whether shortage of B.C.G.
Vaccine or shortage of personne! could
not cover the entire population; and

(d) how the expenditure of this
campaign is borne by Government?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) 45.1 per ceat, upto the 3lst
March, 1963.

(c) There was no shortage of Vac-
cine. However, the States could not
provide an adequate number of
B.C.G. teams.

(d) The Government of India sup-
plies Tuberculin and B.C.G. Vaccine
free of cost to the State Governments
and subsidises the State Governments
in respect of the recurring expendi-
ture on the campaign as shown
below:—

(i) 50 per cent. of the salaries
and allowances of Deputy Direc-
tor or Assistant Directors of
Health Services (Tuberculosis)
appointed during the Plan period;

(ii) 50 per cent of the salaries
and allowances of the additional
staff employed:

(iii) Cost of training of B.C.G.
Officers /Team Leaders, upte
Rs. 2,000/- per trainee, and

(iv) Expenditure, not exceed-
ing Rs. 500/- per trainee, on the
training of BCG workers other
than Team  Leaders, at the
National Tuberculosis Institute,
Bangalore.

Vehicles and other equipment like
“BCG Kits. Insulated Jugs, Syringes,
needles, spirit lamps etc. required for
the programme are supplied by Gov-
ernment of India free, from the
UNICEF assistance.
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Residential Buildings

Ex-Ministers

Occupied by

699. Dr. L. M. Singhvi: Will the
Minister of Works, Housing and Re-
habilitatiom be pleased to state:

(a) the number of Government
residential buildings occupied by ex-
Ministers, ex-M.Ps., social workers
and journalists, category-wise; and

(b) the criteria to determine such
alotments or continuation of earlier
allotments?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khamna): (a) The number of Gov-
ernment residential houses ocrupied
category-wise is as under:—

(i) Ex-Ministers Nil.
(ii) Ex-Members of Parlia-
ment 1
(iii) Social workers 2
(iv) Journalists 67

The information given above does not
include ex-Ministers who are occupy-
ing houses as Members of Parliament
or such ex-Ministers and ex-Mem-
bers of Parliament as are hoiding
some office under the Government for
which purpose a house has been allot-
ted to them from the general pool.

(b) Allotment to ex-Ministers, ex-
Members of Parliament and  Social
workers are made on ad hoc basis
depending upon the merits of each
individual case. In the case of
journalists, a set of houses has been
earmarked for allotment to members
of the Press Association. In addition,
allotment to journalists is also made
ad hoc depending on the merits of
the case.

Food Poisoming

700. Shri Jena: Will the Minister of
Health be pleased to state:

(a) whether several people includ-
ing some children have met with
sudden death due to food poisoning
this year in Delhi;
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(b) whether any special measures
have been taken or are proposed to
be taken to put a stop to this most
unfortunate happening ir the capital;

(c) whether any enquiry has been
undertaken for detecting the cuiprits;
and

(d) if so, the steps being taken or
proposed to be taken against them?

The Minister of Health (Dr. Sushila
Nayar): (a) No death from food
poisoning has been reported in Delhi
this year so far.

(b) to (d). Do not arise.
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Survey of Chenab River

702. Shri Raghumath Singh: Wi:l
the Minister of Irrigation and Po“er
be pleased to state:

(a) whether it is a fact thai the
survey of Chenab River {o generate
electricity has been finalised; and

(b) if so, the result thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The power
potentialities of the Chenab have been
assessed in a preliminary manner.
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(b) The total firm power potential
of the Chenab basin capable »f utilisa-
tion, has been estimated at about 3256
million kW at 60 per cent load factor.
Detailed investigations of the power
scheme have yet to be carried out.

T.B. Clinics

703. Shri K. N. Tiwary: Will the
Minister of Health be pleased to
state:

(a) whether there are anv T.B.
clinics run by voluntary organizations
in the country: and

(b) if so, the help that such clinics
get from Government?

The Minister of Health (Pr. Sushila
Nayar): (a) Yes. A list of the T.B.
Clinics run by Voluntary Organisa-
tions compiled from the information
available with the Government of
India is laid on the Table of the
House. - WPlaced in Library, See No.
LT-1517/63].

(b) Phe expenditure on the main-
tanance of the New Dekgf T.B. Centre
is met by the Central Government.
As regards the other T.R. Clirics, the
Central Goevernment only gives ad
hoc grants in deserving cases for
meeting non-recurring expenditure
e.g., purchase of dgquipment etc.

A statement showing the details of
nen-recurring grants ziven to B.B.
Climics run by Voluntary Organisa-
tions, during the last 3 years is laid
on the Table of the House. [Placed #n
Library. See No. LT-1#17/63].
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T7™a - Beas Project _

707. Shri P. Venkatasubbaiah: Wil
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Warld Bank has
authorised our Government to spend
more for irwpomt of machinery and
equipment for the Beas Project; and

(b) the quamtum qf additional fin-
ancial aid that is being given?

The Mimister of Irrigatiom oud
Power (Dr. K. L. Rao): [a) Yes.

(b) $ 6 million.

State Bank Branches im Uttar
Pradesh

708. Shri Vishwa Nath Pandey: Will
the Minister of Fimamoe be pieased
to state the nwmber of brauches of
State Bank opened in Uttar Pradesh
so far since 1st June, 1960 and their
locations?

The Minister of Finamce (Shri
Morarji Desai): The State Bank of
India has opened between the 1st
June, 1960 and 3lst July, 1963, 11
branches in Uttar Pradesh at the
following centres:

1. Kairana
2. Robertsganj -
3. Padrauna
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. Kannauj.

. Phulpur

. Orai (Jalaun)
Sikandrabad

. Sardhana

. Jalesar.

. Ghosi

. Rath

(- WS

—_o o N

[argyy

Delegations Sent Abroad

709 { Shri Ram Sewak Yadav:
* _Shri E. Madhusudan Rao;

Will the Minister of Finance b=
pleased to state:

(a) the number of official delega-
tions that went abroad since the pro-
mulgation of emergency upto 30th
June, 1963;

(b) total number of officials includ-
ed in these delegations; and

(c) the amount spent on these
delegations?

The Minister of Fimance (Shri
Morarji Desai): (a) to (c). A state-
ment containing the intormation
available is placed on the Table of
the House. [Placed in Library. See
No. LT-1518/63]. The remaining in-
formation is being collected and will
be placed on the Table of the Heuse
as soon as possible.

Beas Dam

710 [ Shri Hem Raj:
. O Shri S. M. Banerjee:

Will the Minister of Irrigatiom and
Power be pleased to state:

(a) whether a team sponsored by
the U.S. Agency for International
Development recently visited the Beas
Dam site;

(b) if so, the views expressed by
it for raising the heights of the dams
both at Pandoh and at Pong;

(c) the additional cost involved in
it; and

(d) the additional lands to be sub-
merged due to this raising and the
additional number of families to be
uprooted?
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The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Yes.

(b) The report of the team has not
been received so far.

(c) and (d). Do not arise.

Pong Dam and Sutlej-Beas Link
Projects

711. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) the progress made in the forma-
tion of the Committee for the ¢ lonisa-
tion of the Pong Dam and Sutlej-Beas
Link oustees;

(b) what will be its shape and who
will be represented on it;

(c) whether the clected represen-
tatives of Legislatures and Parlia-
ment are included in it; and

(d) if not, the reasons therefor?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) 'The Beas
Control Board at its meeting held on
17-8-1963 has approved the setting up
of a Rehabilitation Committee for
the Beas Project.

(b) to (d). The composition of the
Committee will be:—

-——
Officials

Chairman

(1) Secretary, 1. & P., Rajasthan.

Members

(2) General Manager, Beas Project.

(3) A civil officer of the Punjab
Government,

(4-5) Two civil officers of Himachal
Pradesh.

(6) Colonisation
Rajasthan.

(7 An officer of Rajasthan Gov-
ernment.

Commissioner,

Member—Joint Secretary

(8) Deputy Commissioner, Rehabi-
litation and Resettlement, Punjab.
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Non-Officials

(9-12) Four members from Punjab.
13-14) Two members from Hima-
chal Pradesh.

(15) One member from Rajasthan.

The names of four officials and all
non-officials are to be decided by the
State Governments concerned.
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Dhobis and Dhobighats in Decihi

714. Shri Sham Lal Sarai: Wili the
Minister of Health be pleased to state:

(a) whether ‘Dhobis’ and ‘Dhobi
ghats’ are being removed from Delhi
to outside places, under the Master
Plan; and

(b) whether the convenience of the
‘Dhobis’ to serve the Delhi popula-
tion and this essential service being
made available to the people, has
been kept in view, while preparing
the said ‘Master Plan'?
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The Minister of Hoalth (Dr. Sgshila
Nayar): (a) No.

(b) Yes. The Master Plan provides
for 5 per cent of the housing units
for service personnei including
.dhobis.
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Medical Colleges in Maharashtra

720. Shri V. B, Gandhi: Will the
Minister of Health be pleased to dmte:
(a) the total amount amd the rate
per seat of the grant both recurring
and mon-recurrdng which the Union
Government have agreed to pay for
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the 230 new seats provideq in the
medical colleges in Maharashtra;

(b) the share that the State Govern-
ment and the Bombay Municipality
have agreed to contribute; and

(c) the period for which this ar-
rangement wil] remain in force?

The Minister of Health (Dr. Sushila
Nayar): (a) The additiona! seats are
250 and not 230. The Central assis-
tance offered to the Government: of
Maharashtra for increasing the admis-
sion capacity in medical colleges in
Maharashtra by 250 seats during 1963-
64 under the emergency expansion
programme is according to the follow-
ing pattern:—

(i) Non-recurring: Rs. 15,000 per
additiona] admission.

(ii) Recurring: Rs. 2,000 per addi-
tiona] admission,

The above pattern reprz2sents the
ceilings of Central assistance and it the
actual expenditure on the additional
admissions is less than the ceilings, the
assistance will be limited 10 the actual
expenditure, The total amount will
be known when the statement of
actua] expenditure is received.

(b) Any expenditure not covered by
the Central assistance will be borne
by the State Govt. of Maharashtra or
the Bombay Municipal Corporation, as
the case may be. R

(c) The Emerency Expansion Pro-
gramme will remain in force for the
remaining years of the Third Five
Year Plan in respect of new additional
admissions made each vyear,
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Refugees

722, Shrimati Renu Chakravartty:
Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether there has been any fur-
ther discussion rearding the rehabili-
tation of refugees living in Muslim
and other houses;

(b) whether it is a fact that the
Eviction of Premises Act did not apply
to Cantorrment Land; and

(c) what is to happen Lo large num-
ber of refugees in Sadar Bazar, Bar-
rackpur Cantt.,, 24 Pargaras, West
Bengal?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes, but there is no
change in the present position, namely,
that, amongst the squatters, only dis-
placed persons who have been declar-
ed eligible for alternative accommoda-
tion under the Rehabilitation of Dis-
placed Persons and Eviction of Per-
sons in Unauthorised Occupation of
Land Act, 1951 are considered for re-
habilitation assistance.

(b) Presumably, the reference is to
the Eviction Act referred to in the
reply to part (a) of the question. It
is understood from the Government of
West Bengal that the displaced persons
squatting in the houses of Muslims on
Cantonment land in Barrackpur have
not been able to secure a declaration
of eligibility for alternative accom-
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modation under that Act from the
Competent Authority,

(c) They mav avail themselves of
such facilitics in regard to housing es
are availab.e 10 other citizens,

Auxiliary Health Personne]

723. Shri Warior: Will the Minister
of Health be pleased to state:

(a) whether a scheme exists for the
training of auxiliary heaith person-
nel;

(b) since when the scheme has been
implemented and how many persons
have been trained so far; and

(c) the functions of such personnel?

The Minister of Health (Dr. Sushila
Nayar): (a) For the training of the
different categories of auxiiiary heath
personnel there are schemes as follows:

Auxiliary Health Workers,

Nurses,

Auxiliary Nurse
wives,

Health Visitors,

Sanitary Inspectors,

Dais,

Pharmacists,

Laboratory Technicians,

Radiographers, etc.

(b) These Schemes have been in
force since the beginning of ‘he First
Plan except the scheme of Auxiliary
Health Workers which was commenced
during the Second Plan in three
States—Rajasthan, Bihar ind Andhra
Pradesh. According to available infor-
mation, the number of somc of the
categories of personne] trained is as
bolow:

Midwives/Mid-

(i) Auxiliary Health Workers . 509
(ii) Nurses 32190
(iii) Auxiliary Nurse Mld\\lVeS”
Midwives 25430
(iv) Hsalth Visitors 2960
(v) Sanitary Inspectors 11C00
(vi) Dais 15200
(vii) Pharmacists 42000
(viii) Lab ratory T echmcnam 1600
Radiographers . 82
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(c) The functions of auxiliary health
personnel are as below:

Auxiliary Health Workers have
to act as ‘aides’ to doctors re-
lieving them of some routine
duties for the exercise of
which special skill and know-
ledge are not necessary. The
field of activity of this cate-
gory of personnel is predo-
minantly rural.

Nurses—various hospital duties
and bed-side nursing etc.

Auxiliary Nurse Midwives—for
supplementing tha nurses.

Health Visitors—work in the field
of M.CH. andg supervise the
work of Dais and AuXiliary
Nurse Midwives.

Dais—attend the child births.

Pharmacists—compound medicines
in the dispensaries and hospi-
tals.

Sanitary inspectors—undertake
preventive health work,

Laboratory Technicians and Radio-
graphers help in laboratorres
and X-ray Departments,
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Central Institute of Research in
Indigenous System of Medicine,
Jamnagar

{ Shri Ramachandra Ulaka:
72%. \ Sbri Dhuleshwar Meena:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 60 on the 9th
November, 1962 and state:

(a) whether Government have since
considered the proposal to amalgamate
the Central Institute of Research in
Indigenous System of Medicine,
Jamnagar with Post Graduate Training
Centre and Ayurvyedic College; and

(b) if so, the details thercof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). From the 1st
April, 1963 the Central Institute of
Research in Indigenous Systems of
Medicine, the Post Graduate Training
Centre in Ayurveda and the Gulab-
kunverba Ayurveda Mahavidyalaya,
Jamnagar have been amalgamated as
the Institute for Ayurvedic Studies and
Research, Jamnagar. The new Insti-
tute is administered by a Governing
Body consisting of the following per-
sons: —

(i) H.H, The Jam Saheb of Nawa-
nagar (President).

(ii) Three representatives nomi-
nated by the Government of
India in the Ministry of
Health.

(ii) One representative
IC.M.R. nominated by
Government of India.

(iv) An eminent medical educa-
tionist to be nominated by
the Government of India.

(v) Three representatives of the
Gujarat State nominated by
the State Government,

of the
the
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{vi) Three representatives of the
Gulabkunverba Ayurvedic
Society, Jamnagar (including
the Vice-President) nominat-
ed by the Society.

(vii) The Director of the Institute
(Member-Secretary).

Worlg Health Organisation

w28 S Shri Ramachandra Ulaka:
* ) Shri Dhuleshwar Meena:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 75 on the 9th
November 1962 and state:

(a) whether Government have since
considered the resolutions passed by
the South East Asia Regional Com-
mittee of the World Health Organisa-
tion which had its meeting in Septem-
ber, 1962 at New Delhi; and

(b) if so, the decisions taken there-
on?

The Minister of Health (Br, Suskila
Nayar): (a) Yes.

(b) All the Resolutions have been
accepted. Action to implement them
is being taken.

Upper Tumgabhadra Scheme

730. Shri Sivamwurthj swamy: Will
the Minister of Mrrigation and Power
be pleased to state:

(a) whether Upper Tungabhadra
Scheme near Honnali, Schimoga Dis-
trict (Mysore) has been included in
the Third Five Year Plan;

(b) if not, the reasons therefor;

(c) whether there is any proposal to
include the same in the near future
to remove the famine conditions in the
districts of Chitradurga, Bellary,
Raichur and Dharwar;

(d) whether any preliminary survey
has been made; and

(e) if so, the estimated cost and the
commanding area of the scheme?

The Minister of Trrigation and
Poewer (Br. K L. Rao): (a) to (c). No
scheme by the name ot Upper Tunga-
bhadra Scheme has beep inciuded in
the Third Plan nor has any such
scheme been sponsored yet by the
State Government. The State Gov-
ernment had informed that the scheme
was under thejr consideration and was
likely to include the areas referred to
in part (c).

(d) No information is available.

(e) The tentative indication is that
the scheme would be able to command
2 to 3 lakh acres of land. Estimated
cost is not known,

Development of Greater Calcutta

Shri S. C. Samanta:
731 Shri B, K, Das:
| Shri M. L. Dwivedi:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 1432 on the
4th April, 1963 and state:

(a) the Organisations other than
CMPO which have received assistance
from International Bodies for the deve-
lopment of Greater Calcutta;

(b) whether CMPO has plans and
schemes for the purpose and submiti-
ted to Central Government;

(c) if so, the main features thersof;
and

(d) whether any interim step has
been taken to remove the salinity in
water for some months in the year?

The Minister of Finance (Shri
Morarji Desai): (a) No other organi-
sation besides the Calcutta Metropo-
litan Planning Organisation set up
by the Government of West Bengal
is receiving foreign assistance for
development of Greater Calcutta,

(b) Necessary studies and collec-
tions of data for preparation of a
comprehensive Master Plan have
progressed. but the Plan is not yet
ready. The CMPO has, - however,
finalised five urgent interim Schemes,
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three of which have been submitted
to the Government of India and other
to concerned authorities.

(c) The 'main features of the three
Schemes are:—

(i) Emergency Water  Supply
Scheme.— Provision of drink-
ing water to areas where
there is at present no ar-
rangement for potable water
supply or where the supply
is utterly inadequa'e.  The
Scheme is expected to bene-
fit a population of about
27.78 lakhs at an estimated
cost of about Rs, 7.50 crores.

(ii) Underground Drainage Scheme

for part of Cossipore-Dum
Dum  Area.—Relieving the

existing drainage problem
in Cossipore area covering
2,150 acres and providing

underground drainage and
sewerage along Jessore Road.
This is estimated to cost
about Rs. 50 lakhs.

{iii) Work-cum-living Centre at
Maniktala—Rehousing Slum
Dwellers (794 families),
housing low and 'middle in-
come groups (275 families)
and providing space for in-
dustries and commercia] offi-
ces. on a 10.8 acre plot in
area under development in
Maniktala, The overal!l cost
of the project is estimated to
be Rs. 1.30 crores including
cost of land.

(d) No Sir. The CMPO has re-
ported that no interim steps are fea-
sible for removal of salinity from the
water of the River Hooghly which is
the main source of water supply in
Greater Calcutta,

L.IC. Housing Schemes

732, Shri S, M. Banerjee: Will the
Minister of Finance be pleased 1o
state:

(a) what positive steps have been
taken to start housing scheme for the
Life Insurance Employees;

AUGUST 22, 1963
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(b) whether this scheme has start-
ed in some of the places; and

(c) amount sanctioned by L.I.C. for
this purpose in 1963?

The Minister of Finance (Shri
Morarji Desai): (a) to (c¢). The Life
Insurance Corporation of India has
introduced g Scheme for encouraging
its employees to form Co-operative
Housing Societies for construction of
houses for their use, Under the
Scheme loans upto 80 per cent of the
value of land and building are ad-
vanced at the concessional rate of
4} per cent interest. The loans are
repayable in monthly instalments
over a period not exceeding 25 years.
So far 62 Co-operative Societies have
been formed. Out of these, 14 Socie-
ties functioning at Bombay, Poona,
Ahmedbad, Surat, Thana, Coimbatore,
Indore and Calcutta have been sanc-
tioned a total loan of Rs. 61,15.928,
including Rs. 6,31,700 sanctioned in
1963 to two Societies, one each at Cal-
cutta and Poona.

The Corporation also constructs
quarters, mostly for the staff liable to
transfer, particularly at places where
there is acute shortage of residential
accommodation and private houses
are not available at reasonable rents.
So far 370 quarters have been con-
structed or purchased at a total cost
of Rs. 33:66 lakhs. Construction of
another 320 quarters estimated to
cost Rs. 42.80 lakhs has been sanction-
ed during 1963 and of these. work on
266 has been started,

AW M FT THOIH

933, ¥Mo WFIRY THIE : 7T TqTEq
welY ¥ fawE, 983 & andifea s
FE&T Wi & IO F gy ¥ Iy I
# FI F40 fF = & arfew & a3
HFT A F yA-gd & giAEmg
7 & fawm ¥ foemm denwm ¥ 3w
faare-fafrmg w1 Fm oftomw w@r Y



2071

" WAt (T g AT@Y) ¢
W waw § fien daww 3 TS
@ | "9 dai # foen av 1 I
wAaE I IO w1 Ow faa e
R X @ T R [ e §
T ma | fed dwmr LT—1520/63]

Seiezed Jewellery

734, Shri P. R. Patel: Will the
Minister of Finamce be pleased to
state the value of gold jewellery de-
tained or seized during the last five
yearg by the Customs Authorities of
Bombay?

The Minister of Finance (Shri
Morarji Desai): Information is being
collected and a statement will be laid
on the table of the Sabha.

Venerea]l Diseases

%35 Shri Vishwa Nath Pandey: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that vene-
real diseases are increasing in the
country;

(b) if so, its causes;

(¢) the area in which they are more
prevalent; and

(d) the steps Government propose
to take to check the increase?

The Minister of Health (Dr. Sushila
Nayar): (a) There is no material for
such a conclusion.

(b) The question does not arise.

(c) Venereal Diseases appear to be
highly prevalent in the larger cities, in
jndustrial areas, pilgrim centres and
around seaports. From the limited
survey conducted in recent years, it
appears that the incidence of syphilis
is high in the Sub-Himalayan tracts
extending from Kashmir in the North-
West to Assam in the North-East.

(d) Control measures are in pro-
gress and Venereal Diseases Control
Scheme has been included as a Cen-
trally aided programme during the

893 (Ai) LSD—4,
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Second and Third Five Year Plans.
Details of these measures are given in
the statement laid on the Table.
[Placed in Library. See No. LT-1521/
63].

Health Scheme

736. Shri Vishwa Nath Pandey: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that Gov-
ernment of India propose to start a
health scheme in Kerala with the
assistance of the Government of Nor-
way and World Health Organisation;

(b) if so, the nature of health faci-
lities to be provided under this
scheme; and

(c) the expenditure to be incurred
on the scheme?

The Minister of Health (Dr, Sushila
Nayar): (a) to (c). Under an agree-
ment entered into with the United
Nations, Government of Norway and
the Government of India in $¥952 an
Indo-Norwegian project of fisheries
development has been in operation at
Quilon and Cochin, Kerala. A Health
Section has also been operating as a
part of the said project, consisting
of:—

. A Health Centre.

. A Curative Clinic.

. A Maternity Ward.

. A Children’s Ward.

. A combined public health and
clinical laboratory.

6. One Tuberculosis Diagnostic
and Treatment Centre with a
sub-centre.

Under a supplementary agreement
recently signed between the Govern-
ment of India and the Government of
Norway in consultation with the Govt.
of Kerala these health facilities will be
further developed and expanded, The
Government of Kerala will coordinate
them with other health activities.

O WO N

The Government of Norway are ex-
pected to contribute an amount of
Norwegian Krs. 2,600,000 for financing
these activities until 31st March, 1966.
The contribution by the Government



2073 Written Answers

of IndiajGovernment of Kerala will
consist of Indian personnel, labour
and other local costs and the expendi-
ture in this connection is presently
being estimated in consultation with
the Government of Kerala.

Pondichérry Medical College

737. Shri Vishwa Nath Pandey: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that UK
Government will give technica]l assis-
tance for Pondicherry Medical College
under Colombo Plan;

(b) if so, the nature of assistance to
be provided; and

(c) whether it will be spent on the
research work? i’

The Minister vf Hexlth (Dr. Sushila
Nayar): (a) Yes.

(b) The following assistance has
been gffered to the Medical College,
Pondicherry under the technical co-
operation scheme of the Colombo
Plan:—

(i) Equipment worth  £3,053
approximately inclusive of
freight and other miscella-
neous charges.

(i) Spare parts for equipment of
British origin being used 1n
the Medical College, Pondi-
cherry worth £ 226 approxi-
mately inclusive of freight and
other miscellaneous charges.

(c) The equipment will be used for
research purposes in the Departments
of Biology, Pharmacology, Chemistry,
Bio-.~2mistry, Pethology & Bacterio-
logy. Svare parts will be used for
substituti~g old/used parts and main-
taining eq.nment of British origin in
use in the College.
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Property Auctioned in New Delhi

739, Shri B, N. Kureel: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) whether an evacuee property
known as ‘Shafique Manzil’ at No. 2,
Doctor’s Lane, New Delhi was put to
public auction by Government;

(b) if so, how many times and re-
sult of the bids;

(¢) whether a party offered a sum.
of Rs. 2,25,000 in 1962 to buy through
negotiations; and

(d) if so,
thereto?

Government’s reaction

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes.



2075 Written Answers SRAVANA 31, 1885 (SAKA) Calling Attention ‘o

(b) Six times as under:

a matter of Urgent
Public I'mportance

Serial Date of Highest bid Remarks

No. auction received

@) 21-3-59 Rs. 300,000 The bid was cancelled as the auction purghaser
failed to make up the deficiency of Io%
earnest money.

(ii) 20-10-59 Rs. 1,25,000/~ Bid rejected.

(i) 24-4-60 Rs. 2,50,100/- Bid was cancelled as the suction purchaser
failed to make up the deficiency of 109
earnest money.

(iv) 20-1-61 No bid received.

) 14-11-61 No bid received.

(vi) 26-11-61 Rs. 1,75,000/- Rejected.

(©) Yes.

(d) The offer has not been accepted
as it is not proposed to sell the pro-
perty by negotiations to an individual.
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Shops im Ashoka Market, Delhi
741. Shri Prakash Vir Shastri: Will

the Minister of Works, Housing and

Rchabilitation be plcased to state:
(a) whether it is a fact that th

price of tha zheps i Arholin Marked,
Subzimandi, Delhi has been reduced
from RS. 5693 to Rs. 4968:80 nP.;

(b) if so, whether the reduced price
is also applicable to the shops allotted
to persons against their verified
claims;

(c) whether there are some shcps
allotteq to persons against their
claims for which Rs. 5693 have been
demanded from them; and N

(d) if so, the reasons therefor?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) No. Actually, tie
valuation of the end-shops is Rs. 5346
each and of the middle shops
Rs. 4968:80 each, after allowing a re-
bate equal to 10 per cent on the value
of land to those who paid the price
before the 20th May, 1960,

(b) to (d). Do not arise,

12.03 hrs,

CALLING ATTENTION TO A MAT-

TER OF URGENT PUBLIC IM-

PORTANCE

ALLEGED HOISTING OF PAKISTANI FLAG
IN LATITILLA AREA OF ASSAM

Shri S. M. Banerjee (Kanvour):
Under rule 197, I beg to call the
attention of the hon. Prime Minister. .

Shrimati Jyotsna Chamda (Cachar):
We cannot hear anything. The ampli-
fier is not working.

Curl S. M. Bamerjee: Under ruie
197, I beg to call the attention of the
hon. Prime Minister to the following
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a Matter of Urgent
Public Importance )
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matter of urgent public importance
and I request him that he may make
a statement thereon:—

“Hoisting of Pakistani flag in
Latitilla area of Assam on the
14th August and firing by Pakis-
tani riflemen on Indian citizens
there on the 19th August, 1963”.

The Prime Minister and Minister
of External Affairs amd Minister of
Atomic Energy (Shri Jawaharlal
Nehru): 1 am afraid, I cannot give
any precise information about that
because we are enquiring about it.
The Chiet Minister of Assam made
some such statement.

Mr. Deputy-Speaker: [f the hon.
Prime Minister desires he may take
time.

Shri Jawaharlal Nehru: Apparent-
ly some flags were put up. It is not
clear whether they were put up suo
motu or under pressure or somebody
else made them put up. A few Pakis-
tanis were there. Therefore enquiries
are being made and the Assam Gov-
ernment intends to take . . .

Mr. Deputy-Speaker: Shall we tzke
it up on Monday?

Shri Jawaharlal Nehra: If you <o
wish it.

Mr. Deputy-Speaker: It will be
taken up on Monday. The informa-
tion has been called for.

Shri S. M. Banmerjee: A statement
has been made by the Chief Minister
of Assam in the Assembly there and
this Government does not know about
it!

Mr. Deputy-Speaker: The Thon.
Prime Minister has told the House
that he has called for information
from the Chief Minister of Asasm. We
better wait till Monday.

PAPERS LAID ON THE TABLBE

STATEMENT ON THRE FLOOD SITUATION IN
THE COUNTRY

Mr. Deputy-Speaker: Dr. K. L. Rao
to lay a statement on the Table re-
garding the flood situation.

The Minister of Irrigation and
Power (Dr. K. L. Rao): Sir, I beg
to lay on the Table a statement on the
flood situation in the country. [Plac-
ed in the Library, see No. LT-1500/
63].

In continuation thereof I wish to
refer to two unhappy events of this
year. Kosi is the most violent river
of our country. It has been causing
a great amount of destruction and
devastation in North Bihar. A few
years back a project was sanctioned
and as a result of that a barrage was
constructed and the river diverted
along the flood bank. This has been
responsible for the growth of pros-
perity in the region and ensuring a
certain amount of security.

Now, the river, this year, began to
attack western embankment at Dalwa
about’ 8 miles down stream of the
barrage. The first 12 miles of this
embankment is in our territory and
the Chief Engineer, Kosi project, has
taken care to protect this embank-
ment. I visited Bihar again on 15th
and 16th August. There was a very
severe erosion. The protective mea-
sures were effective on the dav of
inspection. Nevertheless, as a pre-
caution, a ring bund, a thousand feet
away from the river edge, was being
constructed. It may be noted that the
original alignment of the embankment
was further away from the edge of
the river. But this could not be
adopted due to the local opposition of
the Nepal people in that area.

Then, on the 19th, there was a very
severe erosion and unfortunately there
was a very heavy rainfall on the 19th
and 20th with the result that the vigi-
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lance could not be kept up and the
protection work could not be conti-
nued. Finally, on the 20th at 8.30 P.M.
Kosi waters siarted spilling over the
ring bund of sand bags placed in front
of the Dalwa sluice and started flow-
ing along the Sagardihi Dhar, and in
the morning at 2.30 A.M. on the 2lst
August, the newly constructed ring
bund breached. The result was that
about 400 cusecs of water was going
down the stream. So far, there has
been no trouble because 400 cusecs is
a small amount. I was in contact
with the Chief Engineer continuously
and this morning again at 9.50 A.M.
I contacted him and he tells me that
there was a very heavy downpour last
night, but in the morning it was clear
and they have already started the
work of constructing a ring bund so
as to prevent flow through the breach.
The discharge of water passing
through the breach increased from 400
cusecs to 600 cusecs and now it has
increased to 800 cusecs down the
river. So far, no damage has occur-
red. Aboute 1 person in 20 houses
have been evacuated from the village
of Dalwa which is just adjascent to
the bank and taken to a safer place.
There is no particular damage that
has been caused. The river discharge
has gone down from 2.27 lakh cusecs
to 1.95 Jakh cusecs. Attempts are
being made to close the breach in the
ring bund. If that succeeds, there will
be no further damage. What we in-
tend to do is to construct the original
embankment on the alignment and for
that purpose we have to request
the Nepal Government to give
us land along the original alignment
and this alignment is to be taken up
in September and when that is done,
of course, the western embankment
will be safe. Xosi river being such a
violent one and having catchments in
the Himalayas has to be controlled
by coustructing a reservoir. This re-
servoir ig justified financially even
from the point of power production.
The reservoir ig located in the Nepal
territory and we require the approval
and the assistance of that Government
%o wndertake any such preject.
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Now, the second event that I wisa
to refer to is this.

Shri Tyagi (Dehra Dun): Is it not
contained in the statement?

Dr, K. L. Rao: In Delhi, Jamuna
river has registered a level of 672,
yesterday afternoon and this is called
the danger level. Danger level really
means that it is a warning level. The
banks and structures can withstand
flood even with a much higher inten-
sity, e.g. at 672 the amount of water
passing down the river is 85,000
cusecs, whereas the river can carry
anytning like 24 lakh cusecs of
water. Therefore, that danger level of
672 ft, is only to indicate a sort of
alarm or warning. Even so we find
that a number of villages have to be
evacuated. That is to say, the prob-
lem of flooding of the villages requires
tnat something has to be done in that
direction, because these are villages
which are always affected being
below even 672 level.

Shri Tyagi: 1 think the statement
has been laid on the Table.

Mr. Deputy-Speaker: Ysu have
laid the statement on the Table, is it
not?

Dr. K. L. Rao: I have laid the
statement. I am giving these parti-
culars only for the information of the
House.

An hon. Member: We cannot fol-
low it.

Dr. K. L. Rao: What I want to suh-
mit is that these villages have either
to be evacuated by removing home-
steads or by raising these villages.

With regard to the No. 8 diversion
drain which has caused inundation of
some of the Delhi villages, there has
been some mistake in the construction
of the regulator across No, 8. I
should not have been constructed, and
now it has to be constructed on drain
Ne. § te regulate water into the drain.
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Mr. Deputy-Speaker: All that is
eontained in the statement, is it not?

Dr. K. L. Rao: Most of it is con-
tsained. Sir, I only wish to state
finaliy that the major flood problems
pertain to the States of North Bihar,
and Rastern U.P. and Assam. Those
require much more thinking. The
Delhi floods can be managed with the
local arrangements.

Shri Hari Vishnu Kamath (Hosh-
angabad): Sir, we have had such a
flood of words that we must have a
gist of it at least,

Mr. Deputy-Speaker: The state-
ment has been laid on the Table, plus
he has made a statement. Hon. Mem-
bers can study it.

Shri Hari Vishnu Kamath: How can
we study an extempore statement?
We want a copy of it.

Mr. Deputy-Speaker: You want a
copy? That will be supplied.

Dr. L. M. Singhvi (Jodhpur): Mr.
Deputy-Speaker, Sir, I do not know
what has happened in respect of my
Calling Attention notice regarding rise
of water level of the Jamuna in Delhi.
Yesterday 1 was told that my calling
adention motion in respect of the
rise of the water level of the Jamuna
in Delhi has been admitted and would
be taken up today. It appears that
the permission to table the calling
attention notice was revoked in the
meanwhile and 1 was told belatedly
this forenoon that the Minister will
make a comprehensive statement. I
am glad that the able and distinguish-
ed Minister has made a statement on
the subject of water rise in the
Jamuna also. But we should be per-
mitted to ask some questions on the
subject.

Mr. Deputy-Speaker: A compre-
hensive statement has been laid by
the Minister regarding floods all over
the country. He has also, in addition,
made a sufficiently long statement on
the floor of the House. That will also
be supplied to the Members. And if
thees are any questions, certainly I
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will allow at a subsequen. time. You
can table questions and ge: any addi-
tional information you wan..

Papers to be laid on the Table.

St QEtE WY (WYaHT) : Iqreae
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NoTIFICATIONS UNDER CENTRAL EXCISES
AND SaLT ACT ETC.

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat): I
beg to lay on the Table:

(i) a copy each of the following
Rules under section 38 of the
Central Excises and Salt Act,
1944:

(a) The Central Excise (Fif-
teenth Amendment) Rules,
1963 publishe® in Notifica-
tion No, G.S.R. 1273 dated
the 3rd August, 1963.

(b) The Central Excise (Six-
teenth Amendment) Rules,
1963 published in Notifica-
tion No. G.S.R. 1313 dated
the 10th August, 1963.

[Placed in Library, see No. LT-
1501/63].

(ii) a copy each of the following
Notifications under section 159
of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Act, 1944, mak-
ing certain further amend-
ments to the Customs and
Central Excise Duties Export
Drawback (General) Rules,

1960: —
(a) G.S.R. No. 1206, dated the
20th July, 1968.

(b) G.SR. No. 1260, dated the
27th July, 1968.

(¢) G.B.R. No. 1261, dited the
27th July, 1968.
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(d) G.SR. No. 1307, dated the
10th August, 1963.

[Placed in Library, see No. LT-
1502/63].
i (iii) a copy each of the following
Notifications under section 159
: of the Customs Act, 1962:—
* {a) G.S.R. No. 1204, dated the
20th July, 1963.
, (b) G.S.R. No. 1205, dated the
. 20th July, 1963.

(c) G.S.R. No. 1256, dated the
27th July, 1963.
v (d) G.S.R. No._ 1257, dated the
27th July, 1963.
(e) G.S.R. No. 1258, dated the
27th July, 1963.
‘ (f) G.S.R. No. 1259, dated the
! 27th July, 1963.
(g) G.S.R. No. 1262, dated the
27th July, 1963.
(h) S. O. No. 2074, dated the
27th July, 1963.
{i) G.SR. No. 1305, dated the
10th August, 1963.
(j) G.S.R. No. 1336, dated the
7th August, 1963.
[Placed in Library, see No. LT-
1503/63].

(iv) a copy of the Emergency
Risks (Factories) Insurance
(Second Amendment) Sche-
me, 1963, published in Noti-
fication No. S.O. 1799, dated
the 25th June, 1963, under
sub-section (7) of section 3 of
the Emergency Risks (Facto-
ries) Insurance Act, 1962.
[Placed in Library, see No.
LT-1504/63].

(v) a copy of Notification No. S.O.
2072, dated the 27th July,
1963, under section 20 of the
Emmergency Risks (Factories)
Insurance Act, 1962. [Placed
in Library, see No. LT-1505/
63].

(vi) a copy of the Emergency
Risks (Goods) Insurance
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(Second Amendment) Sche-
me, 1963, published in Noti-
fication No. S.0, 1800, dated
the 25th June, 1963, under
sub-section (6) of section 5
of the Emergency Risks
(Goods) Insurance Act, 1962.
[Placed in Library, see No.
LT-1506/63].

(vii) a copy of Notification No.
S.0. 2073, dated the 27th July,
1963 under sub-section (2) af
section 3 of the Emergency
Risks (Goods) Insurance Act,
1962. [Placed in Library, see
No. LiT-1507/63].

(viii) a copy of Notification No.
S.O. 1638, dated the 15th
June, 1963 under sub-section
(2) of section 2C of the Insur-
ance Act, 1938. [Placed in
Library, see No. LT-1508/63].

(ix) a copy of the Insurance
(Amendment) Rules, 1963,
published in Notification No.
G.S.R. 1199, dated the 10th
July, 1963, under sub-section
(3) of section 114 of the In-
surance Act, 1938. [Placed in
Library, see No. LT-1509/63].

(x) a copy of the Agricultural
Refinance Corporation Gene-
ral Regulations, 1963 publish-
ed in Notification No. G.S.R.
1086, dated the 29th June,
1963, under sub-section (5)
of section 46 of the Agricul-
tural Refinance Corporation
Act, 1963. [Placed in Library,
see No. LT-1510/63].

NOTIFICATIONS UNDER ESSENTIAL CoM-
MODITIEs ACT

The Deputy Minister im the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): I beg to lay on the
Table a copy each of the following
Orders under sub-section (6) of sec-
tion 3 of the Essential Commodities
Act, 1955:—

(i) The Rice (Southern Zone)
Movement Control (Amend-
i ment) Order, 1963 published
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in Notification No. G.S.R. 1337
dated the 9th August, 1963.

(ii) The Bihar Foodgrains (Move-

N ment Control) Amendment

- Order, 1963 published in Noti-

) fication No. G.S.R. 1338 dated
the 9th August, 1963.

(iii) Thec Madhya Pradesh Rice
(Movement Control) Amend-
ment Order, 1963 published
in Notification No, G.S.R. 1339
dated the 9th August, 1963.

(iv) The Uttar Pradesh Foodgrains
(Movement Control) Amend-
ment Order, 1963 published
in Notification No. G.S.R. 1340
dated the 9th August, 1963.

The Rice (Northern Zone)
Movement Control (Amend-
ment) Order, 1963 published
in Notification No. G.S.R. 1341
dated the 9th August, 1963.

(vi) The Punjab Paddy (Export
Control) Amendment Order,
1963 published in Notification
No, G.S.R. 1342 dated the 9th
August, 1963.

(vii) The Delhi Rice (Export Con-
trol) Amendment Order, 1963
published in Notification No.
G.S.R. 1343, dated the 9th
August, 1963.

(viii) The Rice

~

(v

(Eastern  Zone)
Movement  Control  Amend-
ment Order, 1963 published
in Notification No. G.S.R. 1344
dated the 9th August, 1963.

(ix) The Rajasthan (Rice Import
Restrictions) Amendment
Order, 1963 published in Noti-
fication No. G.S.R. 1345 dated
the 9th August, 1963.

The Rajasthan Rice (Export
Control) Amendment Order,
1963 published in Notification
No. G.S.R. 1346 dated the 9th
August, 1963.

[Placed in Library,
3511/63].

~

(x

see No. LT-
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Ministers

AMBNDMENTS TO THE DISPLACED Pmm-
80Ns (COMPENSATION AND REHABILI-
TATION) RULES

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): I heg to
lay on the Table a copy each of the
following Rules under sub-section (3)
of section 40 of the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954: —

(i) The Displaced Persons (Com-
pensation and Rehabilitation)
Fourth Amendment Rules,
1963 published in Notification
No. G.S.R. 1096 dated the 29th
June, 1963.

(ii) The Displaced Persons (Com-
pensation and Rehabilitation)
Fifth Amendment Rules, 1963
published in Notification No.
G.S.R. 1212, dated . the 20th
July, 1963.

[Placed in Library, see No. LT-
1512/63].

12.14 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF M:NISTERS—
contd.

Mr. Deputy-Spruker: The House
will now proceed with the further
consideration of the following motion
moved by Shri J. B. Kripalani on the
19th August, 1963. namely: —

“That this House expresses its
want of confidence in the Council
of Ministers.”

Shri Ansar Harvani was on his legs.

Shri Hari Vishmu Kamath (Hosh-
angabad): Sir, may I request that the
debate may go on for the whole day
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today and the Prime Minister may
reply first thing tomorrow morning?

Seme Hon. Members: No, no.

Shri Har: Vishnu Kamath: I think
he is willing.

Mr. Depu.y-Speaker: We have had
a sufficiently long debate.

Shri Har: Vishnu Kamath: He s
the Leader of the House and he can
oblige the House.

Mr. Deputy-Speaker: Yesteirday he
agreed to extend it today.

Shri Hari Vishnu Kamath: We
want two hours more, that is all. Not
much more. If he is willing that can
be done. The Leader can say.

Some Hon. Members: No, no.

Mr. Deputy-Speaker: The Housz is
not willing.

Shri Hari Vishnu Kamath: If the
Leader is willing why should the fol-
lowers not agree?

The Prime Minister and Minister
of External Affairs and Minister
of Atomic Energy (Shri Jawaharlal
Nehru): Sir, I am in the hands of the
House. I understand that we had
gladly agreed to the hon. Member’s
suggestion yesterday to extend it by
another day, so that we have the dis-
cussion today also. But many Mem-
bers have arranged to lcave tonight...

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
They were to have left yesterday.

Shri Jawaharlal Nehru: It would be
inconvenient for them if they would
have to stay for another day. I think
that. if the discussion is extended to
tomorrow, it will be awkward and
inconvenient for them.

Mr. Deputy-Speaker: I shall call
upon the hon. Prime Minister to reply
at 4 pm.
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the Council of
Ministers

Shri Ansar Harvani who was in pos-
session of the House may resume his
speech now.

Shri Ansar Harvani (Bisauli):
Yesterday, I heard the speech of my
right hon. friend Dr. Ram Manohar
Lohia with amazement and not with
shock.

The Minister of Food and Agricul-
ture (Shri S. K. Patil): He is a leftist.

Shri Ansar Harvani:.He has been a
very old friend of mine, and I have
great respect for him. I have known
him from the days when he used to
stay in Swaraj Bhavan and Anand
Bhavan and used to get his lessons in
socialism at the feet of one of the
greatest socialists of our time. I have
known him from the days when both
of us worked in the August revolution
of 1942 as underground workers. But
destiny had ordained that this gentle-
man who had learnt his lessons on
socialism at the feet of the greatest
socialist of India should adjudge him
as the greatest socialist of extravag-
ance and nepotism.

I want to know this from him. Has
it been nepotism that in 1945, when
myself and Dr. Ram Manohar Lohia
were both in jail, the great Prime
Minister—then, he was not Prime
Minister—sent his most talcnted sister
Mrs. Vijayalakshmi Pandit as a non-
official representative to the UN to
secure our rejcase from jail, and to
convince the people for the freedom
of the country? Has it heen nepotism
that he sent his sister as our first
Ambassador to Stalinist Russia, to
convince them that India today is free
and is no more a slave, and she 'laid
the foundation of Indo-Soviet rela-
tions, which have resulted in the mas-
sive economic aid to this country?
Has it been nepotism that he sent that
great lady of this country as our
Ambassador to the USA, and she laid
the foundations of Indo-American
relations, and today Americans are
giving us military aid? Has it been
nepotism that he sent that lady as
High <€ommissioner to Britain, amd
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{Shri Ansar Harvani]

she carried on the useful work that
was being carried on by Shri Krishna
Menon? Has it been nepotism that
he has done all these things?

Then, he talked awout Kashmiris.
‘There are certain Kashmiris who hold
very high positions, and they have
been holding high positions from the
British days in various Indian States,
and they have been administrators in
-various States. In various Indian
_States, there have been Prime Minis-
ters who were Kashmiris. Even some
.of the high officials are Kashmiris.
They are not there because the Prime
Minister was born in a Kashmiri
family, but they were there even long
before the Prime Minister assumed his
office. 1 can say that the beneficiaries
of this regime have not been the
Kashmiris, but the beneficiaries of this
regime, if there have been any, belong
to the community of my hon. friend
Dr. Ram Manohar Lohia, that is,
‘Marwaris.

Ito I ARV Afgar (wR9r-
aR) : AREE §3 WA AAT &
faiared, 93 W

Shri Ansar Harvani: Now, if this
‘motion is passed—although it is a big
‘if—what will happen? If this motion
is passed, then the President of india
will ask the liberator of this country
to resign from the post of Prime
Minister. Then, instead of the legal
heir of Mahatma Gandhi, the self-
appointed heir of Mahatma Gandhi,
namely Shri J. B. Kripalani will be
called upon to form the Government.
He will appoint Shri M. R. Masani as
his Finance Minister, and Shri M. R.
Masani will by a stroke of the pen
withdraw controls and will allow big
business to loot the country. He will
appoint Shri Surendranath Dwivedy
as his Industries Minister, who by a
stroke of the pen will nationalise all
industries, and will nationalise banks
,and insurance companies.

An Hon. Member: Not Shri Kamath?

Shri Ansar Harvani: Not Shri
Kamath.
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He will appoint Dr. Ram Manohar
Lohia as his Education Minister who
will order that all the books written
in English on science and niedicine
in the Madras and Bangalore coileges
should be completely burnt. He will
appoint Shri U. M. Trivedi as the
Home Minister, whose first task will
be to liquidate Shri M. R. Masani,
Shri Kapur Singh and myself because
we belong to minorities. His Cabinet
will be a mad house. What will hap-
pen? Right from the Himalayas
down to Cape Comerin, this great
ancient country of ours, this country
of the Buddha and Gandhi, this coun-
try of Asoka and Akbar, this country
of Subas Bose and Jawaharlal Nehru,

. will be reduced to a lunatic asylum

(Interruptions).

Reference was made to our foreign
policy. I say that never before in the
history of any country has a sounder
foreign policy been pursued than has
been pursueq by our great Prime
Minister.

Shri Priya Gupta (Katihar): An
insoluble red suspense in a Congress
mixture!

Shri Ansar Harvani: The impression
is being created that India will sur-
render to China. As long as this
Parliament, as long as this country
and as long as its people are led by
this undaunted soldier of India’s free-
dom, who faced British imperialism,
who went to jail for India’s freedom,
is there any man in this country who
will believz tiat India will surrender
to China?

Another reference was made by Dr.
Lohia, to his extravagance. The man
who was born with a silver spoon in
his mouth, who could have draped
himself in brocade and velvet, went
to jail, faced British imperialism, and
made sacrifices and dedicated his life
to Mahatma Gandhi. Today he is the
Prime Minister. Does he have any
personal life? From six in the morn-
ing till twelve in the night, he is busy.
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He comes to office in a small, tiny,
little car—which many Members of
Parliament have purchased and sold:
He works throughout the whole day.
Unlike any other Prime Minister of
other countries, he does not have any
country home. Unlike other Prime
Ministers, he does not enjoy holidays.
He hardly spends anything for him-
self. Reference has been made to his
expenditure per day being Rs. 25,000.
It is a fantastic lie. If some money is
spent on his security, it is absolutely
necessary. But I may tell you that
unlike other Prime Ministers, he does
not have any personal guard. Some
policemen, some security men, who
are in the pay of the Home Ministry—
who can be sent even to the rescue of
Dr. Lohia if he was going to be
lynched by angry Congressmen—look
after his security. But I say here and
now that for his security, not only
Rs. 25,000 but even Rs. 25 crores will
be sanctioned by this House and by
the country, if necessary....

We have seen that such propaganda
and such campaign have been carried
on by Dr. Lohia and the Jan Sangh.
We Jost the life of the father of the
nation. We are not prepared to take
that risk.

In conclusion, may I say that as
long as this country is led by the
Congress, as long as this country is
led by Jawaharlal Nehru, as long as
this country is led by this Parlia-
ment, this country will march towards
prosperity, towards freedom, towards
peace? Destiny has ordained that one
of the greatest men, one of the
noblest men of this age, should
lead us. India is Nehru, Nehru is In-
dia. Long live Nehru, long live India!

Mr. Depufy-Speaker: Shrimati Renu
Chakravartty.

Shri J. B. Kripalani (Amroha) rose—

Mr. Deputy-Speaker: He has the
right of reply.

Shri J. B. Kripalani: I want to give
a personal explanation.
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Mr. Deputy-Speaker: Not now.

Shri J. B. Kripalani: I know I have
the right of reply. But I have also
the right to contradict a Member then
and there by rising on a point of
personal explanation. He has talked
about me and institutions with which
I am connected. So I want it to be
done now.

Shri Raghunath Singh (Varanasi):
You have the right of reply.

Shri J. B. Kripalani: But I have
also a right to rise on a point of per-
sonal explanation. I only want to
know from you if I have the right of
personal explanation or not. If I have,
I want to exercise it now.

Mr. Deputy-Speaker: 1 am not
denying that right. But you have got
the right of reply. At that time, you
can do it.

Shri J. B. Kripalani: But I have
also this right,

Mr. Deputy-Speaker: You have both
and they can be combined.

Shri J. B. Kripalani: Then I want
to exercise it now, unless you order
that I must necessarily combine it.

Mr. Deputy-Speaker: I am sugges-
ting that both of them may be com-
bined so that there may be no dis-

turbance in the continuity of the de-
bate.

Shri J. B. Kripalani: Unless you or-
der like that, I would like to reply
now and give a personal explanation.

Mr. Deputy-Speaker: 1 am sugges-
ting that Acharya Kripalani may add
this also at the end of the debate
when he is replying, so that there is
continuity in the debate,

Shri Hem Baroa (Gauhati): There
has been a very serious charge made
against Acharya Kripalani by Shri
Harvani yesterday about the funds re-
lating to the Gandhi Ashram. As a
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matter of fact, Acharya Kripalani has
a right to explain his position. He
must be given the earliest opportu-
nity to explain his position. I beg
eof you to revise your ruling in the
interests of fairplay and justice.

Mr. Deputy-Speaker: If the hon.
Member has no right of reply, I would
certainly allow it, but when there is
a right of reply and sufficient time is
there, my suggestion to Acharya
Kripalani is that both of them may
be combined, so that the continuity
of the debate may not be broken. I
have never denied that right. In
fact, yesterday I allowed Shri Dwi-
vedy to give a personal explanation
because he had no right of reply, but
here he has got the right of reply.
Let him refute it at that time.

Shri Hem Barua: Day before yes-
terday you were very kind in your
wisdom to allow Acharya Kripalani
to reply to Shrimati Subhadra Joshi,
although he had a right of reply.

Shri Hari Vishnu Kamath: On a
point of order. I invite your attention
to rule 357 which governs the right of
a Member to give a personal explana-
tion. | It is different, quite different,
from the rule governing the right of
reply to a motion moved by him.
Rule 357 reads as follows:

“A member may, with the per-
mission of the Speaker,....”

—Of course, you are supreme, how
can we deny that?—

“....make a personal explana-
tion although there is no question
before the House. ...

—that is important—

“....but in this case no debat-
able matter may be brought for-
ward, and no debate shall arise.”

Therefore, it is different from the
rule which permits or entitles him to
reply to the motion.

Mr. Doputy-Speaker: I have nmever
denied his right.
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Shri Mari Vishnu Kamath: But youw
said he could combine.

Mr. Deputy-Speaker: Because he
has got an opportunity to reply to the
debate, he might reply to this point
also. That is all I am saying. That
is why I am suggesting to him that
he may reply at the end. That right
is not taken away.

Shrimati Renu Chakravartty (Bar-
rackpore): 1 begin my speech by
drawing attention to the great Bom-
bay strike which has just ended. It
will be a great mistake to think that
this strike has been broken, and the
derisive way in which some Ministers
spoke yesterday would be a dangerous
trend of thinking. It is symptomatic
of the depth of suffering and the mass
discontent of the people, but unfortu-
nately in many of these strikes, legiti~
mate strikes, strikes which the workers
have every right to take up when all
other means of redress have failed, we
have seen the callousness of the Gov-
ernment. The attitude of the Gov-
ernments in the States and even at
the Centre we find is that of the
Grand Moghul: come down on your
knecs, withdraw vour strike, and then
we shall consider.

What I want this House to consider
is that the rise in prices, in the cost
of living, and the suffering of the
people—both sides of the House have
to admit that the poor are gefling
poorer—creates a situation leading to
frustration, which is a fertile ground
for reactionary forces to find a hear-
ing, and hiding their real face with
the use of demagogy, they really try
to find some means of sowing their
reactionary policies.

Similar conditions were there in
Germany. My hon. friend the Food
Minister laughed about it and said
that because the Prime Minister has
said, because Pravda has said it
because Dange has said it, there is
mo need for us to consider it. I think
students of history know about it,
and I shink that even if Shri Patil
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were to consider it, he would also
realise the truth of it. High Ministers
of State who profess socialism are
working against it, and this is what
has led to the rise of the forces of
Fascism.

1 am glad the Food Minister made
a speech which, of course, drew loud
applause from the other side of the
House. It was good because also it
was so revealing. According to him,
the Swatantra Party leaders like Shri
Masani, even though they sit in the
Opposition, are “one of ourselves”. I
think this is one of the most revealing
statementg in the whole of that speech.
It was one of the most revealing state-
ments in the whole speech. Every
action of the Food Ministry during
the course of the last few years has
proved that he has been an inveter-
ate enemy of controls. 1 hope that
nobody on that side will take what I
mention about the Food Minister in
a personal way. I have nothing
against him personally; everything
that we say will be only from
the political point of view. He is an
inveterate enemy of controls; and on
this point he is one with Mr. Masani.
His opposition to the Planning Com-
mission is now no longer hidden. He
has defied and ignored it on more than
one occasion, It again makes him the
action bearer of the ideology of Mr.
Masani.

My hon. friends on the other side
were led away by the wonderful ora-
tory of my hon. friend Shri S. K.
Patil. But has he been so successful
in action? 1 do npot want (o enter
very much into details about acreage,
etc. I think Dr. Lohia has smashed
his arguments quite clearly and on
this point he was very clear and I do
not think that it was a weak debate
when he spoke regarding the Minis-
try of Mr. Patil. The point which is
to be considered by all sides of the
House is this. Are we debating whe-
ther production has gone up or not
from the time the Britishers left us
til] to date. Would we then not be
debating whether freedom is better or
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slavery is better? What we have te
\lebate is: what is the rate of growth?
Can it be greater? What is the path
you have chosen? Whatever produc-
tion has been there, has it been equi-
tably distributed? These are the
points to be considered. Let us take
the recerd of the Ministry. In the
first years of his ministership, he
came on the creast of a very luck
wave; he ceme in the year of record
production. 3But in the next two
vears, except in the case of wheat and
bajra, in the other principal crops,
rice, jowar and gram, production has
fallen. I am giving the figures given
by his own Ministry. The production
index for rice for 1960-61 was 136.2
and for the year 1961-62, it is 136. It
has remained stagnant. He has ad-
mitted that. But let us take jowar;
from 134.6 in 1960-61, it comes down
to 1119 in 1961-62. Let us turn to
grams: the figures are 162.3 and 152
respectively, while in fact the Food Mi-
nister gave the impression that every-
thing was well and production was in-
creasing. I thought that my hon.
friend Shri Morarji Desai was taken in
by some of these figures and seemed
to feel that except for rice everything
wag absolutely al] right. No doubt
the Food Minister will blame the
cyclic theory. But I want to ask: did
not the Planning Commission take into
consideration that there were years of
drought or that we have this much
acreage under irrigation, otherwise, let
there be the laissez-faire economy and
allow Mr. Masani to rule the roost;
we need not talk about planning.
The target was 100 million tons for the
Third Plan. Shriman Narayan’s own
statement clearly states that the rate
of progress of agriculural production
was much below the mark. Are we
to believe him or are we to believe
Mr. Patil? We are told that we Com-
munists are trying to divide the Con-
gress. You are already divided.

Let us take the question of prices;
they are even more revealing. Take
the index of production and prices in
rice. In 1955-56, the beginning of the
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Second Plan, we find that production
was 131.3 while price was 72. I am
taking this index from his gwn Minis-
t.v figures. In 1961-62 the ‘producticn
was 174 but the price rose to 91. Take
jowar. In 1955-56 production index
was 96.7 whereas price index was 67.
In 1961-62, it rose to 111.19; the price
rose from 67 to .112. Take bajra.
In 1955-56, the index of production
was 1083 and the price was 84. In
1961-62, it rose ta 111 and the price
index rose from 84 to 132. Sometimes
I am amazed at one thing. Of course,
I do say and I admit that it is really
delightfu] to listen to Shri Patil. He
i3 a wonderful orator and we were
carried away by his speech the other
day. But, if you take the trouble of
looking into his own records, the re-
cords of his own Ministry, then seme-
thing different from what had been
put before the House comes out.
Probably the Food Minister will say
that “it is an incentive to the farmer;
that is what I have done. Pat me on
the back.” He asked, “does the Com-
munist party want me not to give the
incentive to the farmer?” When did
we say he should give incentive to the
farmer? Then again he spoke of fai-
lure of collective farms in Russia.
Did the Communist party of India
ever say that we must have collecti-
visation? We only said have land re-
forms. However, I am glad that the
Food Minister has made one admis-
sion. He has shown that in Russia
one acre produces more than what a
collective farm does. So, what we

have been saying is, reduce the ceil-
ings, let the poor agricultural lahourer
and the smaller peop! have some bits
of land—than go in for co-operatives
first. Tt is the right step. But what
have the done? Co-
operatives was our. slogan also. We
supported it. It was the slogan also
of the Congress in the Nagpur resolu-
tion. Did Shri Patil give effect to it?
No. What is the record? It is a dis-
mal failure.

Government
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Shri Patil said that incentive has
been given, but to whom has it been
given? To the trader, the mahajan,
the middlemen and not to the primary
producer. We have seen what is hap-
pending in the interior of the villages.
In the case of jute, they said that
it is Rs. 30 when they bring it to the
mil]] gate. The same thing is the case
in regard to sugarcane, I am told.
About ju.: T krow myself, because
my constituency is one of the jute-
growing areas. Do they get Rs. 30?
You will find that Ralli Bros, the
subsidiary of Birla company and other
companies get it. Go to the primary
producer who is dying to sell his pro-
duce. He cannot wait long. He does
not get Rs. 30. Therefore, I say that
the incentives have been given but
they have been given to the trader
and not to the primary producer.

What is the real position? My hon.
friend Shri Patil is an orator but
sometimes he is led away by his ora-
tory and he forgets what he said be-
fore. I follow him each year, year by
year; T have followed his speeches.
In 1961 he said—I would like the
House to listen to this—ihat “so far as
rice is concerned, the figures are even
more significant than wheat. We
have an all-time record—because
every year is going to be an all-time
record—because every year the agri-
cultural production is bound to be
more than in the previous year.”
But what has happened? When he
came, it was 80 million tons a year;
the next year it was 79 million tons,
angd this year it is even less. In 1961,
we went on to say:

“I do not see in the near future,
that is, three or four years, any
difficulty whatsoever on the agri-¢
cultural or food front and our
economy wil] be as sound as it is
expected to be during this period.”

In 1962, he made another wonderful
statement which is as follows:
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“Wheat is better this year than
last year. Instead of 10 million
tons possibly we have 11 million
tons. Rice also remains at 33.5
million tons. Therefore things
are not bad. The look of things
is very encouraging indeed.

The food situation today is as
it never was in the history of
India. All our granaries are full
of things. If anybody starts mis-
chief by raising prices, whether
it is retailer or wholesaler, I shall
blow out these thingg into the
market and see that that can never
be done.”

Then, what he said recently in 1963
is a wonderful thing. He said that
“the last three years, which were not
good years, which were the years in
a cycle, were really bad years.” Whag
are we to say to our Minister? It
is delightful to listen to him, but
having once been a teacher of English,
1 was reminded of Shakespeare who
said: “A tale told by an idiot, full of
sound and fury, signifying nothing.”

I must say that my hon, friend Shri
Thomag has been much more honest.
We were told by our Food Minister,—
which was echoed unfortunately by
the Finance Minister because he felt
they were in the same boat together
and he had better depend on his sta-
tistics—that the prices have not gone
up very much and that we need not
worry very much. Shri Thomas was
more forthright. He said:

“The pricesg of cereals had risen
by 3.4 per cent during the last
three weeks. The price of rice
was today 14 per cent higher than
it was last year. In the last six
weeks alone the price of rice had
gone up by eight per cent against
a two per cent increase during
the whole of last year.”

He said something which we would
have liked the Minister of Food him-
self to say. Shri Thomas told the
traders; “You have to realize that the
maintenance of the price-line is basic
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to the concept of planning.” If owr
Food Minister had believed this, he
would not have told us during the
Question Hour, “What can I do? I
cannot do anything. If there is
drought and production is less, I con-
not do anything. The price will go
up.” Is it the policy of the Govern-
ment? I say he is consistently op-
posed to the policy and the promis-
es of the Government: in a ccuntry
which is under-developed, which has
suffered fromn shortages, whatever the:
production may be in a long time, we
shall have shortages in that period.
You must hold the price-line then.
If you have to do it in a period of
shortage, then certain measures have to
be taken, Then arises the question of
control. The people dislike it. Why?
My hon. friends Shri Masani and the
Food Minister are right in utilising
that fear of the masses, because the
machinery is corrupt. Why cannot we
do something about the machinery?
Because the machinery is corrupt, you
utilise that fear, that rightful fear, and
you say you cannot have control. Why
cannot you take stringent measures?
I remember the voice of the Prime
Minister when he said that “we will
hang the black-marketeers from the
lamp-posts.” What has happenegq to-
day?

Take the case of sugar. What is
happening  about sugar? We had
over-production; I think it was an
over-production in 1960-61. But im-
mediately we had a 10 per cent cut in
production because the mills wanted
it. I believe Shri Thomas has written
a letter to Shri S. M. Banerjee that
there has been no cut in production as
far as Uttar Pradesh is concerned.
But as far as I know there was a cut
in production. It came down to 27
lakh tons or something like that.
Production failed. The Fooq Minister
talks of incentives but the peasant who
grows the sugarcane was in a despe-
rate situation. What happened to the
free market laissez faire theory? The
peasant did not get the help from the
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policies of the Government and he
did not sell the sugarcane. He went
and burnt his sugarcane. Therefore
we have now just 21 lakh tons. That
is the point, and everybody knows it.
Fortunately or unfortunately the Food
Minister kept silent when he was
giving that long inventory of his
achievements and asked us to pat him
on the back. I have read the full
t-xt of his speech. He said that he
‘has been very successful. He only
failed to mention how successfu] he
was on the sugar front (Interrup-
tion). He used some words; I do not
use them just now,

Certain political points have also
been raised. 1 am glad that Shri Patil
raised a politica] point. He tried to
discover some unjustified motives for
-our wanting his removal. Anyway, as
1 have said, we have wanted his re-
moval firstly because of his failings
and secondly—we do not hide it—we
‘feel that as Food Minister he has fol-
lowed the policies which are reactio-
nary, which help the traders, which
help the profiteer and which do
not control the prices. That is not the
‘way to socialism at least for bringing
about a socialist society. If we are to
have controls, let the poorest of the
poor take only one chattak of rice
and the richest of the rich should
also take that one chattak of rice.
Let us have that kind of control. Let
us clean the machinery of Govern-
ment not only of the Food Ministry
but of all the Ministries,

I said that we do stand for a leftist
Government. Why should we hide it?
"We have thought that the aim of the
Congress was also socialism. What is
harmfu] about it? Shri S. K. Patil
.says that the communist party wants
10 choose as though they are the peo-
ple to choose left or right. We may
not be choosing the Government, but
Wwe wil] have the right to say that if
you want socialist Government it
must be a leftist Government. What
is wrong in it?
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Sir, we stand for socialism. I re-
quest the Prime Minister to speak
about this and we should like him to
say this. Does he consider that right-
ist policie; are going to take the
country to socialism? The trouble
about the Prime Minister has been
this. He has been one of our heroes.
We have heard about socialism from
him first. But later on we find that
although he had proclaimed socialism,
he hdd not defined it, he had not given
a direction to it. That is why we are
asking for it. Sir, this can be done
even within the framework of the
mixed economy. We have heard so
much of mixed economy. Mixed eco-
nomy can be there in the first stages
of socialism. But growing monopolies
cannot lead to socialism. There must
be efforts for curbing concentration of
wealth and holding strategic heights,
and checking prices. That is why we
have put forward the idea of State
trading in foodgrains,

Sir, ruthless measures to control
prices have to be taken. There must
be no continuing dependence on im-
perialism. (Interruptions). Mr.
Masani an@ I can never agree on most
points. There may be certain points
with which many congressmen and I
do agree but between Mr. Masani and
1, we are as far removed as the hea-
vens are from hell,

Sir, I now come to the question of
Mr. Morarji. We stand for develop-
ment ang for defence. We do
agree that resources are needed, That
is why we differ from Swatantra party
which says that there is no need for
raising resources- but that we can de-
pend on United States and western
aid. We say, we do need resources.
We want independent defence and for
that we have to have resources. But,
Sir, we do not agree with the taxa-
tion polices which have been follow-
ed. We say, ‘Curb concentration of
wealih’. Has he given direction to
this concept? He has not given it.
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I do not want to explain what has
been explained on many occasions,
namely, the question of ratio between
direct and indirect taxation but we do
say, why is it impossible for the Fin-
ance Minister to take the evaded in-
come-tax? Why is it impossible? I
want to ask him another question on
gold policy. Why does he say: ‘I do
not want the resources of gold?’ I want
to ask him this question. When you
allow all 'sorts of ordinary items like
kerosene to be taxed, why is it that
you come to Parliament any say: ‘I
do not want the resources of gold’?
The gold is there in the banks and
in the vaults and even that you do
not want to use. Why? We say that
you should use it. We say: why should
you not ask the Rajas and Maharajas
who must be very “patriotic”, to give
up their privy purses? Why cannot
you say, we shall give privy purses
50 years hence; now the Chinese and
the Pakistan are giving us troubles.
They should not want to give their
privy purses. Why don’t you put a
ceiling on profits, tax bonus shares
etc? We now hear another dangerous
thing that even LIC funds and State
Bank funds are going to be utilised
to push up the stock market. Is this
the way to curb concentration of
wealth?  About nationalisation of
banks, yesterday I heard what the
Finance Minister had to say about
this matter. I am not an economist
but I tried to understand why is it
that he is not agreeing for nationalisa-
tion of banks? Is it only a doctrin-
naire approach? Sir, we find that
almost the one or the other big in-
dustrial house controls the banks. You
will be surprised to read what the
ex-governor of the Reserve Bank of
India said about it. Shri H. V. R.
Iyengar had remarkéd:

“One of the structural features of
the Indian Banking is the concen-
tration of Power which in some
cases is enormous in relation to the
capital employed. From time to
time, we come across cases in which
a family or a group has got full

controlling interest in a Bank.”
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I will read out the list Take the
case of the biggest commercial banks
like Central Bank of India, Bank of
India, Punjab Nationa] Bank, Bank of
Baroda, United Commercial Bank, etc.
All these are controlled by the Tata,
Khatau, Mafatlal groups, Dalmia-Jain
group, Walchand Hirachand group,
Birla group and J. K. group.

Shri Raghumath Singh: Finished?

Shrimati Renu Chakravartty: The
Secretary of the Congress party should
permit me to educate him a little
while.

In spite of the Reserve Bank of
India directive, concentration of ad-
vance in the hands of a few borrowers
has increased by 47:7 per cent in 1961
over 1960. In one -year there is 47.7
per cent increase of concentration of
advance.

Another very interesting point about
con.entration is this. It is very re-
vealing and I should not believe that
the paid-up capital is so very low as
it is found now. As a matter of fact,
Rs. 29.28 crores of paid up capital
controls deposits of Rs. 1428 crores.
The All-India Bank Employees Asso-
ciation have pointed out that according
to them the profits of all the banks
will come to Rs. 35 crores; then there
areq secret reserves. But not ‘only
profits, but deposits are utilised by
the banks. The main question is,
where is it that this money is utilised?
This money is utilised in various ways.
They use it against foreign exchange,
in bullions, they use it for hypotheca-
tion of goods, and they use it against
food articles. The money is thus uti-
lised, in the wrong way. We have
seen time of harvest. You have
mahajans who cornor the grain mar-
ket. Therefore we said that banks
should be nationalised and this money
should be invested for planned deve-
lopment and defence so that we could
produce all these commodities and also
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be in a position to face the enemy.
Therefore, we said that it is not only
a question of paying compensation
which is not much. Compensation if
it is computed according to the com-
pensation paid to the State Bank and
the Imperial Bank when it was na-
tionalised. I think the amount is
about Rs. 42 or Rs. 45 crores. The
private banks are commanding a de-
tionalised, I think the amount is
that this has not been utilised? We
found no straight reply from the hon.
Finance Minister.

Sir, the Food Minister said that
the Communist party is trying to
balance. No, Sir. We are not trying
to balance. We are very clear in our
mind. We want the Food Minister and
the Finance Minister should go, there
may be some other Ministers too who
may have to go. What we say is this.
It is not a question of balancing. They
are to be judged by their policies. As
soon as the Kamaraj plan came up, I
have not been an admirer of it and
I agree with my friends here who say
that it is only an eye-wash—as soon as
it came, some people said, ‘Oh, Mr.
S. K. Patil is going’ and immediately,
I don’t know why, some people said,
Mr. Nanda must also go. Let us see
what their p»olicies are. My friend
Mr. Nanda with all his vacillations,
with all his evasive replies, has given
a direction to planning. The point is
that we are not trying to balance at
all, because these questions, we bet-
lieve, are judged by policies. Mr. K.
D. Malaviya was a man who has saved
us so much foreign exchange. He has
got us out of the imperialist oil mono-
polists cluches and he has saved so
much of foreign exchange. We do
think he has done a good job. We
think that it was unfair not to have
had a proper open enquiry, judicial
enquiry, and then judge him. If the
congress believeg in socialism_ all those
who in the name of mixed economy
oppose curbing monopolies or who
want to make our country dependent
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on foreign aid or who are against
checking price manipulations are
acquiescing in crushing the backs of
our people and we have asked that
they should be left out of the Cabinet.
What is wrong in it? It is a matter
about which we have to ask for an
answer from the Prime M:nister. Sir,
he also said, we are ideologists. It is
better to have an ideology than just
to have an ideology of self-interest and
corruption. It is good and we stand
by it. I would like to ask: What is
the ideology of the Congress? And I
remember the wonderful words uttered
by the Prime Minister in Lucknow—
W€ were young then—in 1936 when
he first enunciated the idea of socia-
lism on the platform of the congress.
In Whither India, what does he say?

“Leaders may come and go;
they may compromise and betray
—but the exploited and suffering
masses must carry on the struggle
—for their drill sergeant is hun-
ger. Is our aim human welfare or
the preservation of class preju-
dices and vested interests of pam-
pered groups? The question must
be answered clearly and unequi-
vocally by each of us.”

We say, it is time for the Prime Minis-
ter to answer. We are sure when he
replies he will in his own way shield
the Food Minister, the Finance Minis-
ter and all the policies of his Govern-
ment. He will say, we have made a
few mistakes here and there but on
the whole we are all right. We say,
Sir, it is time that the Prime Minister
must answer, the Congress Party must
answer these points. We the Com-
munist Party and the Congress stand
very much nearer to each other if this
is the aim. And, if this is the aim,
and if the Prime Minister even at this
late stage not only proclaims socialism
but defines it by saying what he means
by socialism within a mixed economy,
and if he really not only defines it but
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gives a direction to it, I am sure the
whole country will bless him,

* Shri Krishna Menon’ (Bomt‘;a; Cl‘t;
North): Mr. Deputy-Speaker, Sir, the
matter pefore the House is in form
a Motion of ‘No Confidence’ in the
Government made by the hon. Mem-
ber from Amroha. It wculd be imper-
tinence on my part to say that none
of us would have quarrelled with it be-
cause there is that right that vests in
Members of Parliament, hut with great
respect 1 submit that right ig what
vests, the exercise of it is a matter
which is left to the discretion of the
person who exercises that right and
therefore, other poeple are entitled to
have their say about.

We are also told by the mover of this
motion that he represents 73 others. If
the limit had rested ihere it would
Lave been very easy, but he goes on
to say that he also represents the
majority of this country. We happen
to live in a system of parliamentary
government,

Acharya Kripalani: We are not able
to hear,

Shri Krishna Menon: We happen to
live in a system of rarliamentary
government (Interruptions).

Mr. Deputy-Speaker: They say that
they are not able to hear. He may
come before the mike.

Shri Hari Vishnu Kamath: And, do
not drop at the end of a sentence.

An Hon. Member: Come to the
{ront bench.

Shri Krishna Menon: But although
it is in form a vote of ‘no confidence’
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in the government, I isk: the liberty
of saying that it has erabled us to
know the degree and cxient of this
lack of confidence, how far it goes even
into the minds of the wcr st critics of
our party and our government. Also, it
has enabled Ministers of this Govern-
ment and Members of this party to be
able not only to listen 1 the criticism
but it has also provided an opportunity
!o them to think about the various
things that they have said.

Mr, Deputy-Speaker, i; our system
of government, it would be a great
mistake to state—I am suie we would
not fall into it—that w»atever ideas
are given, from whatever quarter they
may come, they are of ro value. It
stands to reason and iruth that there
is no one on this <ide :f the House,
so far as I know, the Prime Minister
included, who wil] say thu: everything
the Government does <r the party
does is right and he agiees with it in
every particular. It so happens that
we agree with them on a larger num-
ber of things and very many more
than we are able to agree with the
other side. It is possible to find
something that one does not agree
with.

Then comes this question of social
mathematics and the election. They
were saying about 50 per cent votes
and 60 per cent votes. It is like say-
ing, where five people run a one mile
race and four people are left half a
mile behind, that all the four of them
together have run two miles in the
same time and therefore they should
be declared the real winner. There
has been only one instance in history
where a person who did not win a
majority of votes was elected to office,
and that was the Presidency of the
United States just before Andrews
Jackson. That was because there was
an arrangement made between him
and Henry Clay who was made the
Secretary of State,
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Anyway, to go on to this matter of
the motion of no confidence in the
Government, being a student of his-
tory I have been trying to find
out what it means. Normally, in
Parliament, a motion of no confidence
in government is a motion of no con-
fidence in the government of the day.
But this discussion has wandered not
only to the period after 1947 but even
to the period before. It is almost like
an incident in the fables: “if it is not
you it must be your grandfather”. So,
the attack has been not cnly on the
policy of this government or its prede-
cessors but the basic policies and the
whole orientation and ethos of the
national movement of ours which was
responsible for displacing the mightiest
empire of history and enabled this
country to march forward to its his-
toric destiny.

13 hrs.

Therefore, we look to the construc-
tive side of it. The proposals that
are made are based on the two grave-
men of the charge—firstly, we are not
a representative party and the Gov-
ernment is not representative, and
secondly all the doings and actions of
the Government are bad. These are
the two things.

I will take the first one. The
remedy is proportional representation.
This is nothing new. It has been dis-
cussed for 200 to 300 years in Latin
America and in the Latin countries of
Europe by a gentleman called Victor
Considerant and in the Anglo-Saxon
countries by John Stuart Mill. When
it came for discussion before the
British Parliament, Edmund Burke
said:  “Parliament would then be a

congress of ambassadors of conflic-

ting interests” That is what it would
become. But Parliament, on the
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other hand, is a deliberative assembly
of the nation with one interest. I
hope no one will say, this is a man
who has been christened by my friend,
Shri Masani, to whom I will come in
a minute, and for 40 years he has been
doing this thing. As I said, it is a deli-
berative assembly of the nation with
one interest. Parliamentary govern-
ment cannot function until there is a
commonality of thought, a general
commonality of interest between the
Government and the Opposition and
the different parties of the country, The
purpose of 5 party system of govern-
inent is not so much as in the days of
proportional representation to project
the differences so as to divide the
people but to find the large body of
interest that the majority people can
foliow. That is the only way parlia-
mentary government can function,

I will take some time over this ques-
tion of proportional representation, Mr.
Deputy-Speaker, because this has all
the appearance of being a very good
solution. Parliament is not a munici-
pality, it has to deal with national and
internationa] policies. Proportional re-
presentation was introduced in Ger-
many under the Weimar Constitution
from 1919 to 1933. It brought in par-
ties with small votes as powerful
minorities and ultimately led to the
emergence of Hitler. In 1945 France
adopted this as a very good measure;
she had adopted it before also, and in
that period of crisis the average life
of a French Government was five
weeks. It meants the formation of
groups inside the legislature and a
great deal of horse-trading, so that in
every Cabinet there will be six or
seven ex-Prime Ministers. There-
fore, it means weak governments.
‘What is the present history? It was
given up in 1950 in France, it was
given up in 1951 in’ Italy and in 1952
in Greece under the advice and request
of the American Government. I say
this because it is the fact that we are
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not speaking only to this House and to
this country but to the whole world,
and it does appear that 55 per cent
of the people are in a small minority.
Is it suggested that every one who has
bee. defeated should be considered
as having won and his votes should be
added up to that of another success-
ful candidate and the person who had
the majority declared not elected.
Again, out of this 55 per cent, 20 or
26 percent—] do not remember
which are the votes of independent
candidates who, in a sense, do not re-
present anybody but themselves in this
House. There is no organisation, there
is not ideology, there is no power that
can call them to account in the elec-
torate. There is no restraint. It is
the essence of all governments that
there must be restraint on those
who exercise power in one form
or agnother. So, we have to face the
gamut of attack from all sides, over a
period, and it has been concentrated,
if 1 may submit, on the three main
bases of our national policy, and I say
national policy deliberately because
the foreign policy of this country,
the socialist society and national
integration, which are the three or
four bases of our policy, have been
time and again, endorsed by this Par-
liament, not less than three or four
times in each session, and when the
Parliament endorses it, it is ended. So
far as the actua] records of the Gov-
ernment are concerned, when the
Government and the party are return-
ed in the general elections, there is
nothing more to be said about it.

Now, sometime ago, an attempt was
made to move a vote of no-confldence,
which incidentally was the first time
it has happened in our Parliament,
and seven members stood up in their
seats. What has happened since
then? There have been Congress de-
feats in twp or three bye-efectlons.
If T ma- ~~ <0 it ic not a lame ex-
cusc. ~ =~~~ of the characteristics
of parliame..t~—; government that the
electorate has a hit at the government
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at the bye-elections because they
know they can strike and not wound;
they know the government would not
be displaced. It is merely a correc-
tive being administered; that is to say,
there are no other considerations.
Therefore, if the governing party lost
two seats in the bye-elections, is it a
reversal of the general elections which
took place earlier?

We do not live in a system where
there is either referndum or, what
is called, recal] or a plebescite or
anything of that kind. We live in a
svstem, different even from that of
the Anglo-Saxon countries, for here
Parliament has a definite periog of
life unless dissolved by the President
earlier. We are not g, body of dele-
gates but a body of representatives,
which makes a lot of difference.

We hear this attack by the opposi-
tion on two or three matters. Even
among the three or four bases of our
policy, nationa] integration itself has
come in for assailment from one sec-
tion of that composite group which
even yesterday protested, though too
late of course, against the Constitu-
tiona] amendment which prohibits any
propagandajor any promotion of poli-
cies or anything else for the further
dismembership of this country. Also,
it is represented by my hon. friend,
Shri Masani, whose leader said only
the other day that the only solution
for Kashmir was to give it away, a dis-
menberment of the country. Therefore,
these attacks on our basic position,
apart from the fact that by propaga-
tion of ideas like proportional repre-
sentation, whereby dividing the forces
that make for unity than those forces
that make for conflict, works against
national integration. Mr. Deputy-
Speaker, even though you in your
generosity may or may not give me
more time, the time at my disposal is
short and, therefore, I will go on to
the next item, and that is the direct
attack on the policy of non-alignment.
Subject to correction by the Prime
Minister afterwards I would like to
submit that non-alignment is not our



e
ATGT

2113 Jintion

[Shri Krishna Menon]

foreign policy. Non-alignment is part
of our foreigh poliry, an instrument, a
method we use. Our foreign policy is
world peace, co-operation and co-exis-
tence. Non-alignment is dictated by
the conditions of our history, by the
pragmat’c considerations that obtain
in this world and, what is more, by
our desire to keep our skin compara-
tively entire,

Therefore, I will try, if I may, in
the short time at my disposal, to see
what the content of this non-alignment
is. If 1 may read out:

“They are of neighbourly good-
wil] and of universal peace. They
postulate peaceful co-existence of
nations holding different ideolo-
gic: so that they may order their
internal affairs according to their
own light and according to what
they consider to be good for them-
seives. We also stang for the
banning of the use of nuclear
weapons that threaten the very
existence of human beings on this
globe. We also want a substan-
tia} reduction in conventional
armaments. We have kept before
the international world the prin-
ciples of Panch Shila. These prin-
ciples are in conformity, if I may
say so, not only with our recent
traditions but also with our old
traditions, They are in conformity
wilh the teachings of our Master.
They are also principles that flow-
ed from the manner in which we
achieved our Independence. They
are useful principles. They have
been enunciated from time to
time by political theorists. They
are at the basis of the United
Uations Organisation.”

Then it goes on to say:

“Therefore, 1 have no hesita-
tion to say that I support the
zeneral principles of our foreign
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and international policv. Our
Frime Minister has enunciated the
principles that should guide all
nations in their dealings with each
other if world tensiong are to be
1ecuced and if peace s to pre-
vail”

These words—I could not read them so
well—were uttered by Shri J. B. Kri-
palani on the 28th of March 1956. Then
he tells us on the 28th March, 1962,
about six or seven years after—and I
think the Finance Minister said that
there is a healthy interval in between
—on the 28th of March, 1962—I do not
know why this laways happens on the
28th of March each time.

“African and Asian countries
have a better appreciation of our
rights and the stand that we take
in internationa] affairs. Why
should we not have even closer re-
lations with them....”

This also by the hon. Member from
Amroha. I think writing gives one
more inspiration, for he says next:

“What is successful diplomacy?
I use the word in a good sense and
not in a bad sense. It is that
through it We may be able to safe-
guard our interests without re-
course to arms.”

I have a considerable amount of lite-
rature on this subject, mainly state-
ments by the Prime Minister in regard
to the non-alignmert policy. That
policy simply means that we will
maintain our sovereignly and respect
for other peopls, we 71ecognise the
world as a world of diversities and we
have to co-exist and there is no escape
from this planet; even if we go to the
moun, we will be controlled from here.
So, we may say in modern times the
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biblical doctrine has been controvert-
ed and the troubles of this world are
no longer solved in heaven. Rather,
the troubles in heaven are solved on
earth. The troubles Letween two
countries in regard to space are not
solved in heaven but here. Therefore,
we believe in peaceful co-existence,
not getting involved in othcr peoples’
controversies.

While I have no time to elaborate
on this, I do not agree with those who
say that our policy is the same as
America adopted soon after her in-
dependence. It ig not necessary for us
to go into the beginnings of American
history, but we have an entirely diffe-
rent position. We have derived it
partly from the legacy of our national
movement and the inspiration and the
guidance of Gandhiji in regard to that;
secondly, we are peace-minded people;
thirdly, our economic and industrial
conditions are such that even if we
want to be quarrelsorne, we cannot
afford it. So, when we look at it from
the point of view of the cynic, or the
statesman or the philosopher, or just
the man in the street, this is the only
policy which we can pursue. Like
Chesterton who had a very heavy body
and is reported to have said, “I have to
be cheerful because I can neither fight
nor run”. I will not take the time of
the House on this,

There have been a large number of
affirmations of our policy in regard
to non-alignment. But we are not
here in an academic discussion of this
poiicy. The policy must stand justifi-
ed by results. And what are those
results. Perhaps, we might go from
the immediate to our past, backwards.
Tre most crucial and pressing problem
is cur conflict with China and Pakis-
tan. After the invasion by China, and
I make no apologies for it as a result
of the policies that we have pursued—
not just non-alignment alone; as a
result of the policies that we have
pursued—the friendship that we have
cu'tivated, the capacity we have creat-
ed, in antogonistic interests against us
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to trust us, for these reasons, China
found isolated in this world. The
Republic of Albania and the two big
countries of North Korea and North
Viet Nam were stand on China. And
today, probably it was day before
yesterday, ninety nations were stand-
ing in quene to sign the nuclear test
ban treaty at the United Nations, a
majority of whom are countries call-
ed uncommitted countries.

Then, Mr. Deputy-Speaker, this
country became independent in 1947,
not in 1945. In 1944-45 those who
founded the United Nations spoke on
one world government. Wendel
Wilkie fought the elections on that
issue, but Roosevelt did better than
even Wilkie on this and won. By 1947
the world has been divided into two.
We had to make up our mind on a
large number of question. It would be
a common sense view that if we find
ourselves involved in a quarrel, then
we will meet it as the situation arises.
So, then, as today, cur policy has been
ctjectively decides by the circums-
tances, by the cap~cily, by what is pos-
sible and what is necessary and we
have not in thig matter either been
bedraggled or subjected to ridicule, it
is a strange irony that while the rest
of the world is beginning not only to
understand non-alignment but to ap-
preciate it, some of our’ countryment
seem to understand it less and less—I
do not mean the generality of our peo-
ple, but some of them.

What are the dividends or accomp-
lishments of his non-alignment
policy? As the hon Prime Minister
said in Parliament or somewhere eise
on more than one occasion, whiie this
country could not have dong it single-
handed, and even if it did it is not
wrong for us to proclaim it, we have
been instrumental in making essent}al
contributions to peace in a situation
which might have resulted in the
world war. After three years of
serried ranks embattled in Korea
where 16 nations on one side and the
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North Koreans and the Chinese so-
called volunteers on the other fighting
on a 150 or 160 mile run and not a
2,000-miles run, killing nearly three
million people and leaving both coun-
tries devatsted, for two years they
could find no method: of bringing this
to an end. Even though an armistice
had been drawn up, fighting was still
going on. The position that this coun-
try occupied enabled it to make a con-
tribution to bring it to an end.

The same thing happened when
Egypt was invaded by France and Bri-
tain in violation of the Convention of
1888. The same thing happened when
the colonial countries were trying to
annex Cyprus in one way or the other.
The same thing happened in regard
to the liberation of the Arab and the
African countries. Then, there is our
contribution to confine as far as pos-
sible the uses of atomic energy for
peaceful purposes. I could go on
reciting these things as much as was
necessary.

If the records of the United Nations
were read in the way they should be
read and not in the way in which Shri
Masani has read, it will be found that
without claiming credit or ownership
of resolutions, time after time, year
after year, week after week when we
were there, we have tried to bring
about a lowering of tensions and our
policies have very largely been dictat-
ed by this approval.

Even if it is argued that this was all
right in 1947 or whatever it was but
now we have changed our mind about
it, the quotations I have read cut to
you are from 1956 and 1962. The hon.
Member from Amroha told us only
two days ago that the Chinese had
violated the five-fold agreement before
1954. Then why did he say that in
19567 The Chinese had alreadv shown
that they had the least consideration
for it. They had violated our sovere-
ignty; they had certainly become
moral violaters of the agreement
with us even in 1956.
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So, if you look at this non-align-
ment policy, it has gained us a very
large number of friends and I hope it
will not be regarded as an attempt at
effortless superiority that it had
assisted other under-developed coun-
tries even more than it has assisted us.
When this country was known to ba
following this policy, it was called
neutral, Now, I will submit to you
that this giving of a name is a very
time-honoured but a very ineffective
method of describing something. We
were called neutrals but we were not
neutral, because we were not in a war.
‘What these people meant by the word
‘neutral’ was that if we were not with
them we were against them, That
situation very soon changed.

It is argued that we do not have
friends as a result of the non-align-
ment policy. I submit that that is aot
the position. In spite of the fact
that China has a very considerable
propaga:ila machine and Pakistan,
whatever people may say about the
desire of the Western countries to
assist us, at no time in our history
either before or after independence
have the Western powers even
befriended us when it comes to an
issue between Pakistan and ourselves;
therefore. whether it be in this matter
or anything else, our position has been
that we stand independently in this
way., We were alone in those days.
Burma joined us afterwards, Today,
1 suppose, there are some 50 or 60
ccuntries who do not belong to these
great power blocs which means to a
certain extent that expressed the dig-
nity of nations. They are no longer
dragooned. Ngo one can go to the
Tnited Nations and say, “I have got
so many votes in my pocket” today as
they used to do, It has helped the
world to go om.

It is said in newspaper stories which
come from the other parts of the world
mostly and by their poor relations
over here that we are the image of
India. The image must be made
by somebody. We do not make
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images ourselves, The image is made
by sxmebody else, The image of India
is distorted by whom? There was
occasion some three years ago, I 1ink,
when on analysing the voting regis-
ter of the United Nations it was found
that the United States nad voted with
the Soviet Union far more times than
we have dene. They are the great
powes; they speak the same language.

Also, non-alignment has enabled the
promotion of anti-colonial policies, It
has enabled economic, technical and
other assistance to flow into this coun-
try. It has enabled us when certain
policies are followed which some
peopie may not like to tell our people,
“It is only incident; our main policy is
non-alignment”. This debate has done
nothing else but has enabled us to
proclaim in this House and to the
world—and the voice of the hon.
Prime Minister in this House reaches
far more than the confines of this
Chamber—whether it came to the
question of our recent air agreement
with the United States and Great
Britain or anything else or the Voice
of America deal, In one case he says
that there are limitations in regard to
this. The purpose of the common
air exercise is to familiarise ourselves
with certain instruments and equip-
ment, But it is in no way a violation
of our sovereignty. It will not be
permitted to violate our sovereignty.
Whether taking advantage of it, any-
body who differs from Government
policy either on our side or the people
who are ambitious on the other side,
violate it, that depends upon our
national character.

Here I refer to Shri Manubhai Shah.
He is the god of licences. He can
license imports but he cannot license
the import of character. It depends
upon our national character, So long
as this country stands by its three-
fold basis of this policy which includes
a number of things—the foreign
policy of our country as I said in the
beginning is not dismissed by this
word ‘non-alignment’'—it is not suffi-
cient, and it will probably be mis-
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understood, for us to say that we have
done well. We do not do well unless:
we make a contribution topeace and
co-operaticn in thig world. Just as.
none of us have any dignity or exis-
tence apart from the independence of
this land, this land has no existence
worth the while except in a peaceful
world, Peace is the most local of all.
issues, even more local than the prices
of food, milk or anything else, because
it affects every person born and
unborn under modern conditions:
where it is possible to destroy 16 mil-
lion people in six hours, where it is
possible to lay this planet not only
denuded of population but incapable
of being inhabited thereafter. It is
incumbent on every country, particu-
larly a country like ours, which is a
peace-minded country and not a paci-
fist country, which has a great advan-
tage of very able and imaginative
leadership, where the Prime Minister’s.
personality is not only not exhausted
by our national commitments and na-
tional obligations and who should be
the President o; this Congress Com-
mittee or that—that is all part of the
chickenfeed—the main thing is that
the great moral, emotional and spiri-
tual backing of the parties of peace is
assisted by the position which he takes
up. So, there is nothing to apologise
for in the non-alignment policy. I
make bold to say that when this Party
or when this country abandons non-
alignment, it will have started on the
road to perdition; we will have sacri-
ficed our independence. Non-align-
ment is only the other side of the
medal of independence, It means,

there are no foreign policies. I have

repeatedly said on some platforms

that foreign policy is only the expres-

sion of national policy in the context

of international relations. Therefore,

if you are independent at home, if you

are democratic at home—if you are
tolerant at home—that will be reflect.

ed in co-existence.

It has now come to this position
that three days ago the Secretary of
State of the United Kingdom, Lord
Home, spoke on the telévision to mil*
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lions cf people, not from Broadcasting
House in London, but from Moscow on
a television work to millions of Rus-
sian people. Apart from the fact that
this itself is an epoch-making fact,
what he said, speaking to the British,
was, “ I just do not want merely to
‘co-exist with the Russians; I want
peaceful relations and I want Lo be
able to work for common causes”.

Only the other day a scientist who
was invited by the Russians-and shown
.all the space research establishments
came out and said, “I am the only
human being who has seen them on
both sides”. What because his mission
after this visit? The mission entrust-
ed to him by the Soviets to go to the
American Aeronautical "nstitute on
the one hand and to the Ministry of
Scientific Affairs in the United King-
dom on the other was to seek to estab-
lish cooperation in space research
between the two sectors. So many

things have happened in this way.
Sometimes concessions are made.
There may be very strong feeling,

still it is put on one side.

1 give the latest instance. The Rus- l

sians have said to the Americans, “We
are not going to jam the V.O.A. broad-
casts”. So, then here is a statesman
who for the last 15 years had been
indulging in, what the Carnegie
Foundation publication calls, games-
manship, that is to say, finding some
-way of not agreeing, but not as in the
present instance with the Opposition.
So, the dividend, the harvest that we
have reaped from non-alignment is
very considerable. That is the balance-
sheet of non-alignment. 1 make bold
to say—I am not making any compari-
sons—that there is no country, the
world today especially having regard
to our low economic, military and
diplomatic ability and power, in that
can command the same degree of con-
fidence of opposing factions; but under
certain circumstances they may pour
oil on troubled waters. At the -ame
time we do not meddle in others’
:affairs. When we are wanted, we go.
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Now, years ago, they were asked to
render service during the days of
Korean War by Britain, by all the
Commonwealth countries. We .ccept-
ed it; we swod by it. We never can-
vassed. Non-alignment has  dis-
tinguished itself in history. Mr.
Deputy-Speaker, I ask: what is the
alternative? Take alignment. Align-
ment with whom? Certainly, the
Opposition cannot mean alignment
with China or with the Soviet Union.
It can only be alignment with the
West. It wculd be very embarrassing
for them if we had added to the causes
which make for international friction.

It is not necessary for me to elabo-
rate this point, This country not cnly
by non-alignment—-the
reiteration of it here by the Prime
Minister here is quite unnecessary—
but has also been able to proclaim to
the world that air exercises or no air
exercises, this country would main-
tain its independence in foreign
policy. We will not surrender our
sovereignty. We will negotiate, but
will not negotiate on any basis of
surrender of sovereignty. That is our
position.

It is quite true that in the vast
administration, especially manned by
personalities who have the acquain-
tance of previous systems under the
great pressures of the world and have
examined the capacity of politicians
and of civil servants—what you call
the home-work—there can be errors
and our Government has been the first
to come forward to say so. The Oppo-
sition has taken advantages, They
quote a part of the statement to the
Finance Minister, a part of the state-
ment to the Food Minister and a part
of the statement to the Prime Minis-
ter and say this is what vou said.
Why don’t you read the whole thing?
It only shows that we are in a situa-
tion where our great men are able
to criticise themselves in public or
able to think alcud. While it is quite
true that we have no system whereby
the will of Parliament is discussed in
our constituencies, it is also equally
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true that they are politically ma.ure.
Why do 2,000 or 3,000 people come to
meetings? People say that they just
come for a darshan to see somebody.
That is not so. Sociologically, politi-
cally, this is an expression of the sense
of participation to which they want to
belong. So, when an attack is made,
it is not made on this Party, on all
sections of the Government over which
the Prime Minister presides, but upon
the whole of this national movement,
on the purposes for which it stands.
It is only right that we should accep:
that challenge, so that at the end of
this debate there will be certainly
more understanding—there are some
who find an understanding—for the
people concerned.

Now, I come to perhaps the most
important part of this foreign policy,
namely, the defence, for delence is
part of foreign affairs. No longer
holding the portfolio of defence, it is
not right for me to go into various
current matters, but us Member of
Parliament, a citizen of this country,
one is rather concerned about the
facts. People who do not wish us
well give an impression that the
morale of this country is low and that
there are divisions amongst ourselves.
This is what has happened else where.
This is what happend during the days
of War in Europe. Therefore, what-
ever I say, Mr. Deputy-Speaker, will
be conditioned by the circumstances
which I submitted to the Prime Min-
ister when I resigned my office. I say,
public statements even within the
Party must necessarily pe conditioned
by considerations of security, by the
view that one may not involve one’s
colleagues of the services except by
way of useful factual information in
one’s knowledge, one may not help
our adversaries and finally one may
not affect the morale of the troops.
Those things were borne in mind.

Now, we are not dealing with a
small charge of party criticism. What
is being said is that this country is
not able to defend itself. I think we
must go back to the beginning ~f the
transfer of power. This land of ours
had no army of its own. What it had
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was the armed forces of Britain, And
we are told that they fought against
R:ommels and so on and so forth, I
am not going to compare this fighting
with that fighling. But they fought
with the powerful might c¢f the
empire. After Independence, the Bri-
tish left, In 15 months practically
every British person in command was
allowed to go. A new national force
come into being and then we had those
peri.ds when there were troubles
largely under the impact of Indepen-
dence, the idealism generated by
struggles and national emancipation
and the aftermanth of the partition.
Under the great impact of
Gandhiji this land of ours, even today
it is so, was moving into an anti-miii-
tary direction.

I do nct have the liberty, that much
freedom—and I would not assume it
either—to disclose figures. If the
army of this country was ‘X’ at that
time, our ambition then was to run it
down to ‘X’ minus something. For
some years we succeeded in doing so;
we cut down military budgets. Ulii-
mately came the year of 1956-57 or so
when we realised we ~ould not rest in
peace with Pakistan intruding and
menacing us everywhere. Five weeks
later our Independence the Pakistani
army walked into the "ndian territory
and committed rapine and plunder and
killed a large number of people many
of whom were Muslims since the
majority of the population of Kashmir
is Muslim, This army since 1939 has
known no rest, They were engaged
on many fronts. There are troops in
Jammu and Kashmir standing guard
on our frontiers. It must not be for-
gotten. It is not that because there
is a cease-fire line somewhere that
will be an adequate protection for us.
The frontiers of our land are protect-
ed even today by the might of the
army of our country.

We had troubles also in eastern
India—the Naga trouble. It is the
form of help to the civil power.
During the last few years. by the use
of the might of the armed forces, not
so much for Kkilling purposes or other-
wise, we have more or less sterilised
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the field in which the Chinese and
Pakistanis would have sown the wind
in the hqpe of reaping the whirlwind.
So, our troops have been occupied in
this way, We have also got into the
habit which—for the Government and
particularly the Prime Minister must
bear some responsibility—of sending
our army to do civil work where there
is trouble, whether it is the flood pro-
blem of the Jamuna river or the
trouble at Kumbh mela or something
of that kind or in the matter of drop-
ping foodstuffs to the trouble-stricken
people. But in spite of that, the size
of the army which was ‘X' was cut
down to ‘X’ minus something and
though the size X’ minus something
went on in Planning Commission’s
mind, it went up, shall we say, from
1 to 13 size in a short time. So much
has the increase gone on until it
multiplied again and reached its pre-
sent size somewhere in October last
year, That is an increase of armed
forces of a very considerable size.
May 1 say, Mr. Deputy-Speaker, it is
not as though the Gandhi Ashram or
the Prime Minister form the public
opinion in this country. The United
States, the United Kingdom, the Rus-
sians, the Italians, everybody else,
particularly those people who are very
conversant with our economic affairs
say that we are spending too much
money on military affairs. They were
always referring to the large propor-
tion of expenditure on inilitary
matters. So, that was the condition of
the world at that time. In the short
time, up to 1959, this thing went on.

In 1959 the Chinese brought their
act of betrayal more to the surface.
From that time onwards it would be
not a bold but an ignorant or reck-
less man alone, who has no regard
for history who can say that we were
inactive, During 1959 to 1962 thou-
sands of square miles of territories
which have been under the exclusive
dominance of China was brought, not
under our occupation, but in such a
way as our presence was establish and
Chinese aggression was checked. This
was in Ladakh. And so in the north-
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eastern frontier. It is quite true that
we also suffered reverses in the north-
eastern frontier. Mr. Deputy-Speaker,
we were not the only country in the
world to suffer this, Mighty Britain,
after not being prepared for war for
a very long time, having entered into
offensive and defensive alliances with
Poland to guard its integrity, and not
being ready, tried to stave off war
by selling Czechoslovakia a few years
before that. But they were rolled
out of the whole continent 2f Zurope.
And so was France. As Hitler used
to say, “France for breakfast, Belgium
for lunch, Holand for dinner”. that
was the position. But they came back
and their national character enabled
them to rally and to fight the battles.
(Interruption). May 1 finish? And in
1942, when the tide of the war was
against the alied powers with not a
victory to their credit, and their
armies were rolling out everywhere, it
was at that time that at Casabalanca
the allied leaders spoke to the world.
And that was to establish a world of
prace. Those who were Jefeated in
the war also joined in it. That was
the position.

Shri Nath Pai (Rajapur): Did Bri-
tain accept a unilateral treaty even by
Hitler?

Shri Krishna Menon: I do not keep
Hitler’s confidence, either now or then.
(Interruptions).

Mr. Deputy-Speaker: Let there be
no running commentary.

Shri Krishna Menon: And so the
army was provisioned, was trained,
was regulated from White Hall, not
from here. At the beginning of our
Independence we made no military
equipment in this country; we repair-
ed some of them, And thanks to the
world war they had to send something
over here. During that period, and
in the first ten years, we improved ér
them and went on.

Then came a period when in 1956 our
advance factories we carrying large
surpluses of men, because we were
in the phase of wanting to cut down
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military strength. We gave them
work, and while in 1956 they produced
Rs. 14 crores worth of military goods,
in the year ending March 1963 they
produced military goods worth about
Rs. 62 crores. I have seen in some
newspapers that these are concocted
figures, Which Minister can escape
the scrutiny of the Firauce Ministry
and audit? And, whai is more, in
these latest figures is included a very
considerable rise in warfare goods as
such, because the proportion of the
other ones even for military purposes
was much smaller. So, the actual pro-
portion, after the increase in military
goods. in the twelve inonths ending
March 1963, as I said, is somewhere
about Rs. 50 or 60 crores. And if you
add the output of other faciories like
dockyards, Hindustan Aircraft ete. it
would come to somewhere ahout
Rs. 70 to 80 crores. At the same time,
military  estab.ishments  multiplied
their intake, and Government and the
party was not at any time neglactful
that tomorrow has to be built by the
preparations of today. And so, the
NCC and military colleges, all these
were expanded to a very considerable
size.

Then it has been said that the army
ran away from these places without
offering battle. There has been no
part of our territory for which a
supreme, great sacrifices had not been
made by our fighting troops. There is
no doubt that we were facing over-
whelming numbers. I have not got
the time to deal with this item by ilem.
But during this period since Independ-
ence we have produced vehicles for
transport and vehicles for fighting
purposes. And there is no country of
our dimensions which produces heavy
fighting vehicles. They produce guns,
guns of various types, and also long-
range weapons and automatic weapons.
We hear a great deal about automatic
weapons, and it is not for me to go into
the details of them; but this country
from its own factories and without any
assistance from anywhere have not
put them into production, with a
licence to manufacture automatic
rifles, it took Australia a year and a
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half more than we took. Then, it has
the neswpapers, it is said by some of
our people—I do not juite follow be-
cause the speeches are in Hindi-—that
the Government machine makes
coffee-pots and therefore cannot rake
guns. I was reading the oiher day an
account of the defence production in
Australia where they tu-ned our of
their ordnance factories not ouly
coffee-pots but something elso also;
but the number of coffee-pots  was
exactly twelve. Secondly, they were
made out of metals and other things
thrown away and in order to keep the
people who are rifle-makers and who
cannot be sent away. So, whatever
it is I think this is not the time *o go
into these matters, whether we take
equipment or anything eise .

Mr. Deputy-Speaker, Britain rules
this country for at least a hundred
years before it transferred power to
us—some people say it three hundred
years or three hundred and fifty years
—whatever it is, they did not build an
inch of road in the territories which
have now been attacked. They believ-
ed in the idea of somebody fighting
here or there and their ruling India.

Shri Ranga (Chittoor): But they
kept Tibet as a buffer State. You have
handed it over to China.

Shri Krishna Menon: During this
period communications were built in
these impassable areas, not by foreign
assistance. So we opened these places
up. Now, it is quite true—I do not
know whether it can be said without
reservation—there was the expecta-
tion, with the reservations, that China,
having regard to their own commit-
ments, having regard to international
obligations, having regard to her
interests, would not attack. It might
be fashionable to say so; China might
have hurt us, but she has hurt herself
more than anything else,

Shri Nath Pai: . That is the only
satisfaction we have.
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Liri Krishna Menon: And therefore
that was not expected without reser-
vation. We were prepared for it. From
1959 onwards that preparation was
going on. But let it not be forgotten
that the Chinese army has been fight-
ing for the last thirtyfive years, and
it consists, as far as we know, of 150
divisions of men. It is not a factor
which should frighten us; because, a
country, large or small, whether it has
strength or otherwise, must resist.

It was said the other day that politi-
cal decisions have been taken to resist
the Chinese in NEFA. I beg with
great respect to you, Mr. Deputy-
Speaker, and to the House, to ask,
who else could make the decision to
fight against a country except those
who can make political decisions?
It is for soldiers to decide which
country they will attack and which
country they will defend against? The
limitations, or the autonomy of the
soldier is in regard to operations. And
for myself, and 1 feel sure the Gov-
ernment will make no apologies for
the assertion of civilian control over
the army. The attack on this score
fits into the pattern and the. approach
of the speech made by the hon. Mem-
ber from Rajkot.

Shari Nath Pai: Let us
NEFA report.

have the
Shri Hari Vishnu Kamath: Let us
have the NEFA debacle report.

Shri Krishna Menon: No
tions. ... (Interruptions).

instruc-

Mr. Deputy-Speaker: Order, order.
Let him not be disturbed.

Shri Frank Anthony (Nominated—
Anglo-Indians): We have a right to
ask him. Ig it not a fact that you
superseded the advice of your Gene-
rals in the matter of tactics and
defence line....(Interruption).

Shri Krishna Menon: No instruc-
tions were given....

Shri Frank Anthony: It is true. You
superseded the advice.
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Shri Hari Vishnu Kamath: Guilty
conscience.

Shri Ranga: His Government has
dismissed him, his party has dismis-
sed him, the whole nation has dismis-
sed him.

Mr. Deputy-Speaker: Order, order.
‘When a Member is on his legs he
should be allowed to go on,

Shri Nath Pai: Occasional interrup-
tions should be allowed.

Shri Ranga: He has the cheek to
say this. It is the Prime Minister who
has dismissed him; it is the country
which has dismissed him. He owes an
apology to the nation an dthe Prime
Minister.

Mr. Deputy-Speaker: He can refute
the arguments. This is not the way to
go on.

Shri J. B. Kripalani: How can I do
so when half of it I don’t hear?

Shri Ranga: Three-fourths.

Shri Jawaharlal Nehru: He wants
to know my opinion. I shall give it.

Shri Ranga: He says he makes no
apology. He has to apologise to you
and to the whole nation.

Shri Jawaharlal Nehru: What the
hon. Member says has nothing to do
with the facts. He just gets excited.

Shri Ranga: Why did yoy dismiss
him then?

Shri J. B. Kripalani: Take him
back!

Mr. Deputy-Speaker: Order, order.
You may leave it to the Prime Minister
and Mr. Krishna Menon. Let there be
no distrubances,

Shri Nath Pai: He has the check to
come and say this.
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Shri Hari Vishnu Kamath: He
ought to be ashamed of himself.

Shri Krishna Menon: At no time,
to my knowledge, has any member of
the Government or the Government
collectively or the administration given
any instructions to any Commander or
any military element, of any, kind
which is not legitimately in his sphere.
At no time has anyone had the stupi-
dity to interfere with the deployment
of troops or with what angle they
should hold the gun or anything of
that kind. It ig ridiculous. As the
Prime Minister stated the other day,
it is entirely baseless to suggest that
the campaign, good or bad, was con-
ducted from Delhi. It is conducted
from Dclhi in the sense that the Army
Headquarters is situated here, and it is
the business of the Chief of Army
Staff and the Chief of Air Staff who
are concerned with it,

Shri J. B. Kripalani: Publish the
report.

Shri Hem Barua (Gauhati): It was
specifically mentioned in the report
that there was too much of political
interference from Delhi. So, let it be
placed on the Table of the House. And
the report although a secret document
till now, has apportioned blame on
General Kaul also.

Shri Hari Vishnu Kamath: He is
shilly-shallying and dilly-dallying.
(Interruptions).

Mr. Deputy-Speaker: Order, order.
The hon. Member will get his own
time and then he can speak. Then, he
can meet his argument......

Shri Hari Vishnu Kamath: Within
ten minutes, how can we do that?

Mr. Deputy-Speaker:....So, let the
hon, Member who is on his legs not
be disturbed. The hon, Member Shri
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Kamath may refute his argument
when he gets his chance.

Shri Ranga: This is the fag end of
the debate. How can we refutc’
(Interruptions).

Mr. Deputy-Speaker: Order, order.

Shri Jawaharlal Nehru: May I sub-
mit that this is not fair that the Mem-
bers of the Opposition should make
such a lot of noise because they do not
like something that is said?

Shri Hari Vishnu Kamath: Do not
lecture to us. Let there be no ser-
mons here. (Interruptions).

Mr. Deputy-Speaker: Order, order.
Let him go on. The hon. Member may
not agree with him. But let him go
on in his own way. The hon. Member
may refute his argument later, Now,
let there be no disturbance.

Shri J. B. Kripalani: We have heard
him with patience for more than half
an hour already.

Shri Krishna Menon: Then, it was
said:

“I think it would disturb the
soul of the Father of the Nation

”

that in recent years...... .

—this was said in 1958—

“there has been an increase of
about Rs. 100 crores in the mili-
tary budget. Why are we increas-
ing our military establishments?
We have no designs on any coun-
try. We have declared that tragic
as has been the division of the
country, we have no intention of
cancelling this Partition by means
of arms. ] do not suppose many
nations on our borders have any
designs upon us.”.

Then, he goes on to say:

“When we acknowledge Maha-
tma Gandhi as the Father of the:
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Nation, al] that we can do is, and
our effort should be, to put a ceil-
ing on our defence expenditure.
Let us, for instance, say that....”.

Shri J. B. Kripalani: You were
:calling the Chinese bhai-bhai then.
(Interruptions).

Mr, Deputy-Speaker: Order, order.

Shri J. ‘B. Kripalani: We do not
want traitors here.... (Interruptions).

Mr. Deputy-Speaker: I do not see
-‘why tempers should be lost.

Shri Tyagi (Dehra Dun): He has
<alled him a traitor. He should with-
.draw his remark. It should be ex-
punged. (Interruptions).

Mr, Deputy-Speaker: Order, order.

Shri J. B. Kripalani: What is the

Mr. Deputy-Speaker: Order, order.
I do not see why tempers should be
Jlost like this.

Shri Nath Pai rose—

Mr. Deputy-Speaker: Shri Nath Pai
may please sit down. This is a cool
deliberative body. There is no need
to lose tempers. Let not hon. Mem-
bers lose their tempers. (Interrup-
tions) I do not say that every Member
will agree with what Shri Krishna
Menon says. They may differ. But
let him go on in his own way. Just
as every other Member has a right to
speak, he has also got a right to
speak.

Shri Ranga: We did not disturb him
when he wag supporting the Prime
Minister on hig policy of non-align-
ment. We did not disturb him then...

Mr. Deputy-Speaker: Why disturb
him now?
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Shri Ranga:....But then the man
comnes here and has the temerity and
the cheek to say that he has no apolo-
gies to make to this House. (Interrup-
tions).

Shri Jawaharlal Nehru: I do submit
that this behaviour that is going on
here is neither fair nor creditable to
anybody who indulges in it, ({nterrup-
tions).

Shri Ranga: You dismissed him.
You should also be dismissed.

Shri Jawaharlal Nehru: I would
submit that a certain hon. Member is
speaking, It may be that the Members
opposite do not agree with him. As a
matter of fact, he was reading a quo-
tation. I do not know where the
quotation is from. But I have an idea
that it was from the speech of Acharya
Kripalani. I think he was reading
from that. Now, if Acharya Kripalani
gets irritated at his own speech, it is
nobody’s fault.

Shri J. B. Kripalani: It is the
defence of his defence. (Interrup-
tions).

Mr. Deputy-Speaker: Order, order,
Now, let ug proceed calmly.

Shri Nath Pai: May I make a sub-
mission?. ... (Interruptions). Please
have some patience. (Interruptions).

Shri Hari Vishnu Kamath: You are
controlling us... Why don't you con-
trol them also?

Mr. Deputy-Speaker: If an hon.
Member stands up like this in the
midst of a speech by another hon.
Member, naturally any hon. Member
wil] feel disturbed. Let the speech go
on now.

Shri Nath Pai: Mr. Deputy-Speaker,
Sir, I would beg of you to allow me.
I do not wish to interrupt the hon.
Member who has rightly the floor, but
let me say one sentence only. I fully
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recognise. . .. (Interruptions). May 1
say that the Prime Minister yesterday
made an appeal to us that let us try

An Hon, Member: We have not
followed you.

Shri Nath Pai: You have not fol-
lowed what I have said?

PSR ]
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1 have to make a submission,
because we want to conduct the pro-
ceedings properly. The hon. Prime
Minister has again renewed his appeal.
What happened was that Shri Kripa-
lani had just said:

"Wﬁmﬁ"%ﬁﬁﬁﬁﬁﬁw l-n

But the Prime Minister completely
forgets his responsibility, bangs the
table and waves his hand and so on...
(Interruptions).
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Shri Tyagi: They are not angry.
They are deliberately saying this,
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Shri Krishna Menon: Then, it was
said:

“When we acknowledge Maha-
tma Gandhi as the Father of the
Nation, all that we can do is, and
our effort should be to put a ceil-
ing on our defence expenditure.
Let us, for instance, say that this
is the maximum level we have
reached...... ”,
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893 (Ai) L.S.D—8

SRAVANA 31, 1885 (SAKA) of No-confidence in 2136

the Council of
Ministers

IMTW WERT : AT, AET | AW
afsq

St QATRTAT @ A 97 TR
AN Y & | IR FW Y &9 wH A
o =TfET

AT AERA © WIS, AT |

Shri Krishna Menon:
ther:

He said tur-

“Let us for instance, say, that
this is the maximum level we
have reached, and we will not
think of increasing it. Rs. 275
crores is not a small sum. Let us
try to adjust our defence expendi-
ture within that limit.”.

This was said by Acharya Kripalani in
this House in 1958.

Shri J. B. Kripalani: That was
when you were talking of China as
‘Chini-Hindi-Bhai-Bhai’, I did not talk
of ‘Chini-Hindi-bhai-bhai’. It was they
who were talking of ‘Chini-Hindi-
bhai-bhai’.

Shri Krishna Menon: If the House
desires, I can read out this portion
or just mention it, and I can read
out what he said further. What the
hon. Member said was since China is
‘bhai-bhai’, therefore, there was no
need for us to defend ourselves. That
was what he said. It was not Gov-
ernment that said that we could de-
pend upon this bhai bhai business.

Shri Frank Anthony: On a point of
order, Sir. My point of order is this.
Is it permissible, and is it in confor-
mity with parliamentary decorum or
tradition that a Minister who has been
indicted, and who has been found
guilty by him own party. ... (Interrup-
tions).

Shri Jawaharlal Nehru: No.

_ Several Hon. Members: No. He
should withdraw that remark.
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An Hon. Member: Why dismiss him
then?

Shri Frank Anthony: Sir, I am not
giving way. I must formulate my
point of order.... (Interruptions).

Mr. Deputy-Speaker: Order, order.
Let the hon, Member resume his seat.

Shri Frank Anthony: You must
allow me to formulate my point of
order. I have not yet formulated it.
I have absolute right to formulate it.
(Interruptions).

Mr. Deputy-Speaker: Please with-
draw that remark that he has been
found guilty.

Shri Frank Anthony: Al] right....
(Interruptions).

Shri Ranga: Why should he with-
draw that remark? What is the justi-
fication for saying that?

Shri Frank Anthony: I want to
know whether a Minister who was
indicted for reponsibility for this
debacle—and the Prime Minister has
confirmed that indictment—could get
up here and say that he does not
apologise for his policies which led to
that debacle. How can he do that.

Mr. Deputy-Speaker: There is abso-
lutely no point of order in this. (In-
terruptions). It is a question of deco-
rum. An hon. Member of this House
has got every right to explain his
position.

Shri Hem Barua: But he does not
have the right to tell lies.

Mr. Deputy-Speaker: We are los-
ing time this way.

Shri Hem Barua: A Minister had
resigned from the House of Commons
for telling a lie,

Shri Krishna Menon: The leader of
the Swatantra Party, with his vast
exeprience in many fields, tells us:

“The genius of India is shanti,
transquillity and her mission in.

AUGUST 22, 1963 of No-confidence in the 2138

Council of Ministers

the world is the conquest of fear
by the strength of the spirit
within”.

He goes on sometime after:

“Not content with the purchase
of an aircraft carrier, the Defence
Ministry of India is contemplating
the purchase of guided missiles
from Moscow. We are told that
without such equipment the IAF
will not be able to utilise the
Russian MIGs with full effective-
ness.

“From one thing to another and
from that to yet another, the claim
of ruinous commitments will go on.
It is easy and even pleasant to
begin a course. But soon the
tragedy gets unfolded. Wiere are
we going to be landed with this
military expenditure pattern?”

Again:

“A war psychosis js now being
created on the basis of information
about China and Pakistan retailed
by the Government to the public...

An Hon. Member: Is there no time-
LEmit?

Mr. Deputy-Speaker: The hon.
Member has taken one hour:

Shri Krishna Menon: Is the time
they take to be deducted from my
time?

Shri C. K. Bhattacharyya (Rai-
ganj): This is- a 'matter for the Con-
gress: Party. Why should the Op-
position say it?

Mr. Deputy-Speaker: Still, there
are some other Members from the
Congress Party- who want to speak.

Shri Krishna Menon: My submis-
sion is that for a country that emerg-
ed from colonialism, when ils arms
were in the hands of its masters, it
has built up its defence production
and is continuing to do so under the
guidance of this. Government.
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Shri Krishna Menon: Our policy
has never prevented us from procur-
ring arms from elsewhere because
from the day of our independence,
we have procured whatever arms
and equipment we required from the
UK, from the USA, from European
countries and from Russia and var-
ious other places. Non alignment has
never come in our way. I myself had
the experience of personally having
spoken to the Secretary for Defence
of the United States and have been
given weapons and other things with
permission to make them—which were
normally not released. The idea that
our policy has been of a character
which has what is called an ideology
is something that cannot stand exami-
nation. Talking of ideology, I would
take a few minutes to explain.

Shri Hem Barua: Did you not say
in London in 1931:

“I would like the ship that ecar-
ries Mahatma Gandhi to go down
to the bottom of the sea”? (Inter-
Tuptions) .

Shri Krishna Menon: It is being
said that on account of our ideology,
the country is being adversely affect-
ed. What is the position? Russia
and China are both communist coun-
tries. Today we have the situation
that Russia is denouncing China for
her attack on India. We have no
ideological affiliations with Russia,
but still weapons of war and equip-
ment are not being withheld for that
reason. The United States and Paki-
stan have ideological affiliations and
yet Pakistan is an ally of China, So
in this game of alignments and blocks,
to say that non-alignment is putting
us in two separate pockets is just the
limit of absurdity.

We come to the last of these things.
The main burden of Shri Masani's
speech has been the attack on our
social policy. We are told about free
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enterprise, the free world, free initia-
tive. Freedom for whom? Freedom
for the exploiter, for the profit-maker,
for the tax-evader...... (Interrup-
tions),

Shri J. B. Kripalani: Freedom for
the traitor.

Shri Ranga: Freedom for controls,
licences, Ministers and their hangers
on. (Interruptions)

Shri Krishna Menon: What are
these freedom from? Freedom from
tax, freedom from integration.......
(Interruptions).

This Party, whatever may happen,
stands pledged to a policy of a socialist
democracy. And the reason is not to
win an election or lose one....(Inter-
TUPLions) .

Mr,  Deputy-Speaker: Order, order.
We cannot go on in this way. Let us
go on calmly.

Shri Krishna Menon: It is, again,
purely practical. That is to say, from
the days our Prime Minister was
President of the Congress some 33
years ago on the banks of the Ravi—
which is no longer with us—pro-
claimed the independence of this
country. He said it was not only for
the removal of the foreign invader,
but the product of toil shall go back
to the toiler. That was implemented
to the toiler. That was sought to be
implemented by the Karachi Resolu-
tion. It was continued by the natio-
nal movement in its pre-indepen-
dence days and in 1950, with the
inauguration of the Constitution,
we distributed political power
equally, without distinction of man
or woman, rich or poor, tall or
short or anything of the kind. And
having released that vast quantum
of aspirations into the minds of people
in the hundreds of thousands of
our villages, are we going to say
that those aspirations have not to
be met by economic content, because
independence means more food, more
sanitation, more shelter, more dignity
for our people? And that is the basis
of our socialist society. It is not an
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ideology, it js not a religion. We
are not going to be frightened if any
names are called. Shri Masani has
the kindness—he has been very kind
to me for 40 years—to say that it was
very worng to have as Defence Min-
ister one who is a crypto-communist.

Shri Ranga: Are you not?

Shri Krishna Menon: Please listen.

Shri Frank Anthony: Look at the
applause he gets from the communists.

Shri Krishna Menon: A crypto-
conrmunist can only mean two things,
either a person who is not a com-
munist—eitherwise why call him
‘crypto’; call him communist—or it
can have another meaning; it can
mean a concealed communist. If the
latter is meant, it is an attack not on
my political faith but on my char-
acter. If that is so, I treat it with
the disregard which it deserves.

14 hrs.

Therefore, it is this socialist society
that they are attacking. Here is
Rajaji who advises his partymen, ‘Do
not take any notice of the proletariat’.
Here is Shri Masani saying, ‘We be-
long to the middle class’. There is no
middle, unless there are two ends on
either side. Rajaji advises them not
to have anything to do with the
proletariat, whoever they are. We
are told by Rajaji that any attempt by
the Government, either by way of the
Finance Minister’s taxes or by way
of anything else, is tantamount to
robbing the country. He says it is
stealing people’s goods, taking every-
thing away. Obviously, you cannot
get something unless you take it
away—whether it is taken legiti-
mately and so on. He says it is legal
robbery. It is no more legal robbery
than committing a man to death sen-
tence for a capital offence.

Therefore, here the attack is on the
one hand on our national integration,
against the unity of this country,
which enabled us to dislodge the
mightiest empire of our time. It was
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not our might as sich in that way
which achieved it. Thep it js an at-
tack on our foreign Ppolicy in which
is included defence. Whatever may
be the failings of this country or of
this Government or of the Opposi-
tion, are we to allow someone else
to profit by Them?

Shri P. K. Deo (Kalahandi): Mao,
the Chinese,

Shri Krishna Menon: We are told
that production for Defence should
be done by people who know how to
manufacture, the private industrialists,
here or abroad. There is no industrial
base in this country for defence pro-
duction outside the governmental
establishments. Therefore, whether
you take one side or the other,
we stand full committed to this
position for the establishment of
a democratic socialist society,
not because it is better than
somebody else’s but because without
it we cannot survive. The mass
poverty of this land is such that the
weight of that poverty will pull down
this polity. Therefore, reliet on the
one hand, the stability of our society,
the maintenance of our parliamentary
institutions, and what is more, our
position in the world, are dependent
upon this threefold policy of this
party which, I say, is not a political
party in the western sense of the
term, It is a vast national movement
which has gathered to itself the
emotion of our people, deep-roted
in our racial memories, so to
say. it is a vast projection, res-
pected by the Opposition when
they go out of this country.
What is more, it is not just
an alternative. It is an indispensable
inevitability in this land. Shri Masani
spoke about, ‘half slave, half free’.
There is no slavery now in the inter-
national sense except what is called
in the free world in Portugal. But
no country can live half slave and
half free, when Mr. B, R. Sen tells us
that 250 million of our people live
below what is considered in modern
times as the normal level of sub-
sistence.
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It is the policy of the Government
to raise standards of life. Hind-
rance has come from what was
said by, I think, the previous spea-
ker, that we proceed on a basis of
what is called revolution by consent,
that is the parliamentary method.
And when you do that, and especial-
ly the hon. gentlemen opposite want
to exhibit differences by proportional
representation and what not, the pace
is not that of the slowest, but
somewhat slowed down. So, the
price of peaceful change is sometimes
delay and gradualism, But there can
be no return from this, because
the masses of this country have
been endowed with political power.
The worldg is awake. The millions
of Africa who ten years ago
were harassed, who were be-
yond the pale of civilisation, are now
members of 30 independent mnations
laying down the law in regard -to
the march towards peace and the
eclipse of colonialism. Today Portu-
gal stands shivering, not as Shri
Masani said, who criticised the Gov-
ernment for unifying Goa with this
country. He said our army has other
things to do. And Shri Rajagopala-
chari said the “image” of India....
I am amused at these wotds “the
image of India”—is darkened in the
Security Council.

We are told that the Tibetan ques-
tion went to the Security Council.
This is news to me. I never heard of
the Tibetan question going to the
Security Council or being on its
agenda. This is the way information
is being given by those people who
have got at their disposal funds for
democratic research,

We are also told that Government
has done something” wrong about
Hungary. What did we say about Hun-
gary? It is time that the people who
criticise us about Hungary read the
proceedings in that debate, What we
said is that our Government would
not be a party to any decision which
enabled the United Nations to con-
duct elections or to interfere in any
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ot.her Way in a severeign territory
without her consent. And who mov-
ed the resolution? Pakistan, which

wanted foreign interference in Kash-
mir,

Shr.i J. B. Kripalani: You said jt
was like a riot in Ahmedabad streets.
What are you talking?

Shri Krishna Menon: I will read
out what I said.

‘Shri J.. B. Kripalani: He said it was
like a riot in Ahmedabad streets.
Why have you forgotten those things?

Mr. Deputy-Speaker: Order, order.

.Shri J. B. Kripalani: I must correct
him. He did say that. Let him deny
that. (Interruptions).

Shri Tyagi: He said he is a traitor.
Those words should be expunged.

hAShﬁ S. K. Patil: Nobody has heard
im.

Shri Krishna Menon: This is what
I said:

“My Government feels that we
...... place  the responsibility
where it lies, analyse the facts as
they are, and call upon the Secre-
tary General to enter into direct
discussions with the Governments
of the Soviet Union and of Hun-
gary in order to bring about the
withdrawal of foreign troops, the
cessation of intervention, the reco-
gnition that the masses of the Hun-
garian people do not want that
arrangement, while at the same
time it is our information that
they do not want a dictatorship or
a form of government of the
other kind.”

And then, in the course of the dis-
cussion, the resolution was passed
which was moved on behalf of the
Indian Government with two votes
more than a similar resolution moved
by the West. It opened up the way
for observers going into Hungary,
;x;;i the policy of this Government has
n......
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Shri J. B, Kripalani: I will want
1} hours to reply to this man.

Mr. Deputy-Speaker: The Congress
Party has its own time. Even one
Member can take the time,

Shri J. B, Kripalani: But yesterday
you did not give Dr. Lohia time.

Mr. Deputy-Speaker: Order, order.
The hon. Member knows the procedure.
Whatever time is allotted to a party
can be teken up by one Member or
half a dozen people. It is left to the
party to decide it.

Shri J. B, Kripalani: How can I reply
to him?

Mr. Deputy-Speaker: When the
Congress Party has got time, I have
to allow it.

Shri Krishna Menon: Therefore, this
debate, so far as I am concerned, has
enabled the Government to clear
some points, and what is more, to draw
sustenance both from the dimensions
of the criticism and the other points
that have been raised, but this party
and this country will not resile from
the policies of independence in
externa] and internal affairs from
its determination and endeavaur for
the establishment of a democratic
society for and in the pursuit of
peace and world cooperation,

Skri P. K. Deo: It is a tribute to
Indian democracy that this Parliament
discusseg today a vote of no confi-
dence, so ably tabled by my hon.
friend Acharya Kripalani. It is 2
unique occasion to see the Council of
Ministers in the dock, replying to tl}e
various charges made by the Opposi-
tion. We feel that whatever may be
the ‘outcome of the voting, we
sincerely hope, it will have the
desired effect of correcting the Gov-
ernment ang creating healthy conven-
tions for posterity.

Many speakers have pointed out
from the side that the Government
nas failed in its policies at home and
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abroad. A persistent pursuit of pla-
titude and appeasement in foreign
relations has brought us to this mess.
In spite of our condemnation of colo-
nialism ‘in other parts of the world,
we were the first to put our seal of
approval on the colonisation of Tibet
by China.

Some Hon. Members: Shame.

Shri P. K. Deo;: We are the persons
who approved of the individuality,
the severeignty, the culture ang reli-
gion of Tibet being sacrificed at the
alter of Hindi-Chini bhai bhai.
Thousandg of Tibetans were butchered
and were subjected to cruelly tortu-
rous methods; I charge the Govern-
ment of being abettors in that gemo-
cide.

In the first international agreement
with Tibet in 1954 we criminally
failed to define and demarcate our
northern borders. The previous spea-
ker has stated that the question of
Tibet was never raised in the United
Nations. With all the emphasis at
my command, I woulg like to state
here that when E1 Salvador raised
the question 'of Tibet in the Steering
Committee of the General Assembly of
the United Nations, it was the Jam
Saheb of Nawanagar, who was the re-
presentative of India, said that the
Tibetan question woulg be solved
most peacefully and that India stood
guarantee for it.

Some Hon. Members: Shame,

Shri P. K. Deo: Then, the first
cartographical aggression started, it
was followed up by naked and un-
provoked aggression bn this country,
and today 20,000 square miles of
Indian soil are under the illegal occu-
pation of China. A party and a gov-
ernment which cannot deferd the
territorial integrity of this country
has no business to rule, and I sub-
mit that they have forfeited all
claims to rule this country.

It is not a question of adjustment
of a few square miles this side or
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that side. The game is much deeper.
It is not the 38th paralled in Korea
that has solved the problem, it is not
the 17th parallel in Viet Nam that
has settled the matters. The commu-
nist game is much deeper. It is in-
filtration, it is subversion, it is creat-
ing chaos, it is all part of their game
of world domination. And still our
Government is complacent, and they
want to bring the matter to the ne-
gotiating table. 1 do not know what
will happen. All those communist
friends and those friends inside the
Government who still think that the
avenues of negotiation are °* open,
want to see thig country as a defeated
and humiliated nation. It is the
vacillating policy of the Government,
its weak-kneed policy in inforeign
affairs, which has been responsible for
the surrender of these 20,000 square
miles.

1414 hrs.
[SHrRt KHADILKAR in the Chair]

My hon. friend Shri Masani gave a
list of those allied countries which the
communists will not dare to attack.
They will not dare to liberate even
the 29 square miles of Hong Kong or
the eleven square miles of Portuguese
Macao. Still they come here to libe-
rate thig country. forcibly occupy
20,000 square miles. However one
good thing has happened. The
Chinese offensive of the 20th October,
1962 has shaken the Government from
slumber and has jolted everyone to a
new awareness.. (Interruptions.) We
adopted a solemn resolution of Novem-
‘ber 11th to drive out the aggressor
from the sacred soil of India, however
hard and long the struggle may be
and it generated a new enthusiasm and
a new determination to fight till victory
ig won and the nation stood as one
man behind the Prime Minister. But
the Prime Minister faileg to utilise
unique opportunity to forge a united
nation and to have a more efficient
administration by having a national
government of talents, These event-
ful nine months were utilised for
clapping down many a patriot like
Dr. Satya Narayan Sinha and others
for their patriotic criticism of the
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various lapses of the Government and
many trade union warkers have been
clapped in jail for exercising the fun-
damental right of collective bargain-
ing.

After Dunkirk, what dig Churchill
do? He took the entire house into
confidence and he placed all the
cards. After the giscussion, Mr, Chur-
chill emerged from the House of
Commons as a taller man with re-
assured confidence of the nation. But
here the Prime Minister hides things
from the House. If the Prime Minister
hides things from the House. If
the Prime Minister has no cen-
fidence in the House what capacity
he has got to demang the confidence of
the House. If General Henderson
Brooks report is published, probably
the responsibility of the reverses in
Sela and Bomdila would be squarly
placed on our former Defence Minis-
ter, Mr. Krishna Menon. It is this
reason that prompts the Prime Minis-
ter to keep the entire report secret.
Similarly justice Das’s report has been
kept a secret and the Prime Minis-
ter throws his mantle of protection
to protest his favourite Mr. K. D.
Malviya.

Coming to the home front, the spea-
ker of my group Mr. Masani has very
creditably drawn the attention of the
House towardg gold contral and taxa-
tion, the holding of the price line,
etc., and I do not like to repeat those
remarks. The Constitution from
which our Government has drawn its
authority has been treated with scant
respect. The Fundamental Rights
guaranteed under the Constitution
have been treateq as pie-crust to be
broken at convenience to give practi-
cal shape to the whims and fancieg of
the Government. If any adverse de-
cision has been passed by the Supreme
Court, instead of changing Govern-
ment policy. Constitution js amended.
In a period of thirteen years 16 times
it has undergone change; it is going
to be amended the seventeenth time
to rob the poor peasant of his right
over the land. Government may
hoodwink the people by socialist
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slogan. But we know what socialism
meang in this country. It is perpetua-
tion of the licence permit-quota raj.
It has created monopolies of State
capitalism and the only beneficiaries
are the congressmen. Nationalisation
in this country means 02 per
cent, return on investment; it
means wasteful expenditure of the
public exchequer ang rehabilitation of
the defeated congressmen. Some
people say that if they are men of
talent why could not they be utilised
in the service of the country. With
all humility, I say that there is a
special process for recruiting people.
The employment exchange cannot the
in the Jantar Mantar road; nor can
the High Command become the
UP.S.C. If you want a list of various
defeated congressmen who have been
employed in the various national un-
detakings, I have a long list start-
ing with Satish Chandra, Joginder
Singh and others. I do not want to
waste my time in repeating those
names. ... (An Hon. Member: General
Kaul also). iy

Somebody referreq to the motely
crowd in the Opposition. But what
is Congress today? It is an assort-
ment of idealogically divergent groups
of men in pursuit of self-interest, the
common tie being fishes and loaves.
The provocative speech of my hon.
friend Shri Bhagwat Jha Azad makes
it an imperative necessity for me to
speak of corruption which has corrod-
ed the moral fibre of the nation.
Persons in glass houses should not
throw stones at others. Businessmen
are made to part with money and
expect something in return. Know-
ingly corruption is given shelter. This
is revealed by the statement of Shri
Naba Krishna Chowdhury, the former
Chief Minister of Orissa and Presi-
dent of.-the Sarva Seva Sangh. His
statement appeared in the Daily
Samaj, which is a paper of the people
of India society and a translation of
that appears in the Current. I shall
read a few passages from that:
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“Starting disclosures regarding
collection of party funds Ly top
congressmen for conducting elec-
tion campaigns were made re-
cently in Balasore by former
Chief Minister of Orissa and Sar-
vodaya leader Mr. Nabakrishna
Chaudhury. Securing funds from
big businessmen for winning the
elections not only resulted in the
filing of false election returns
when actual expenses were much
higher than permissible statutory
limits, but also led to the keeping
of duplicate accounts to conceal
such transactions from tax collec-
tors.”

Mr, Chairman: Where is he reading
from?

Shri P. K. Deo: 1 am reading the
translation.

Mr. Chairman: Of the original
statement? 1 would permit him to
read from the vriginal statement. No
commentary of the editor.

Shri P. K. Deo: This is not a com-
mentary of the editor; this is the
original statement.

“Mr. Chaudhuri said that thelate
Rafi Ahmed Kidwai also indulged
in this practice. When at last it
was condemned as corrupt, Con-
gress appointed a sub committee
in 1953 to investigate the matter
and Chaudhury was appointed a
member. The Committee, accord-
ing to Mr. Chaudhury has not
met even once.”

Sir, he has further stated that the
Kondu leaves contractor have to pay
Rs. 30 lakhs to the revenue of the
Government. At the same time they
were paying Rs, 12 to 13 lakhg a year
to the Congress chest. We know what
the Kendu leaves scandal in the
Orissa State is; how the favourites of
the Government were given the mono-
poly for the collection of leaves at the
cost of the tenants rights.

Besides this, how the Congress men
indulged in trade with Government
has been admitted by no lesg a persom
than the present Chief Minister of

e
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my State in his press statement which
was often quoted by Shri Bhagwat
Jha Azad. In page 29, he says
regarding Shri Biren Mittra, the
Deputy Chief Minister of my State
that “I put him into business in 1959.
In four years the firm’s gross profits,
I hear are over Rs. 16 lakhs for the
period ending the 31st March, 1963.”
Uptil now, Shri Biren Mittra has not
paid a single pie of Income tax.
All my remarks would be corrobora-
ted if I quote something from the
statement of Dr, Hare Krushna Mah-
tab. Dr. Mahtab, in his own paper
‘The Eastern Times’, hag said:

“That it was ‘highly objection-
able’ that a Minister (of Govern-
ment of Orissa) should carry on
business with the Government and
make huge profit.”

Shri Ranga: Hear, hear.

Shri P. K. Deo: He stated that the
Chief Minister has made 3 startling
admission that “Sri Mitra even while
he is the Deputy Chief Minister now
is carrying on business (which 1s
mostly with Government of Orissa)
and has made a profit of Rs. 16 lakhs
in the course of the last three or four
years”.

Shri Ranga: Through his wife.

Shri P. K. Deo: He (Shri Hare
Krushna Mahtab, an hon. Member of
this House and a former Chief
Minister) has stated that “the Chief
Minister’s remarks concerning Dr.
Mahtab while defending the acceptan-
ce of money by Mr. Mitra and Mr.
K. D. Malviya that if it comes to this
that Malviya or Mitra is to be defend-
ed at my cost, then I would demand
a judicial enquiry.”

Shri Ranga: Hear, hear.

Shri P. K. Deo: So, we all demand
a judicial enquiry. A non-official
motion is being tabled in the Orissa
Legislative Assembly.

Shri Ranga: Hear, hear.
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[MR. DEPUTY-SPEAKER in the Chairl’

Mr  Deputy-Speaker: The hon.
Member’s time is up.

Shri P. K. Deo: I have to get 35
minutes. Five minutes are taken by
the noise. I beg to submit, Sir, that it
is thig clique who are at the helm of
affairs of my State and exploit this
State resources for their own end. They
have corrupted the public life in
Orissa. They are responsible for
purchasing the M.L.As,

Shri Ranga: Hear, hear.

Shri P. K. Deo: An artificial majori-—
ty was created in 1957 when the Con-
gress was returned in a number of 56
in a House of 140. It is Shri Biju-
Patnaik who is the XKingpin of
corruption. The Prime Minister al-
ways threw hig mantle of protection
to save the blue edged boy of his.

Shri Bhagwat Jha Azad criticised
that my friend Shri Surendranath.
Dwivedy accepted some money from
Shri Biju Patnaik but, sir, there is
a difference between his accepting
money from Shri Biju Patnaik and of
Shri Malaviya from Mr. Sirajuddin.
Shri Biju Patnaik parteq with the
money for Shri Surendranath Dwive-
dy for a different purpose. But
Serajuddin parted with the money
for Shri Malaviya with the intention
of getting some favour from him who
wag a Minister. Sir, it is true that
Shri R. N. Singh Deo, my leader,
refused to probe it because he did not
want a repetition of S. K. Dass’ Re-
port who has acted on a private letter
written by the Prime Minister. He
wanted the statutory powers under
the Commission of Enquiry Act so
that he can have access to all the
Government papers and of the papers
of the Kalinga Tubes and Orissa
Agents. When they were refused, he
rightly declined to probe into that.
We all demand that nothing short of a
judicial enquiry is going to satisfy
the country. Under these circum-
stances, I beg to submit that the
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Congress Party has forfeited the right
to rule this country. After all, time
and again, I have said that this
country is not the zamindari of an in-
dividual or of a party.

Shri Bhagwat Jha Azad (Bhagal-
pur): There are no Maharajas now.

Shri P. K, Deo: Before I would con-
clude, I would like to quote a line
from Mahatma Ganghi. Mahatma
Gandhi haq said:

“The real Swaraj will come
not by the acquisition of authority
by a few but by the acquisition of
the capacity by all to resist the
authority if it is abused.”

In other words, Swaraj ig to be ob-
tained by taking the masses to that
capacity to regulate and control au-
thority.

Thank you, Sir.

Dr, M. S. Aney (Nagpur): Let me
thank you for giving me an opportu-
nity for participating in this debate.
1 did not :hink :: proper to record a
silent vote on this motion,

The motion before the House is one
©f no confidence in the Ministry. There
are no special reasons given for this.
‘Therefore the motion is rather a unique
one. It is unique for this reason that
in the last fifteen years the Congress
Party has been in power, ever since
the Parliament has been in existence.
During this long period there was no
occasion for a motion of this kind to
be moved by anybody. It is for the
first time that the motion is coming up
here. The Congress can as well claim
that for the last fifteen years it has
been carrying on administration and
after fighting three elections it has
been returned to power. That, in it-
self, is a matter of which the Congress
can legitimately be proud of. But at
the same time it should also consider
why at the end of fifteen years, after
staying in power and having all the
opportunities of administration, there
should arise an occasion particularly
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for them to see that opposition parties
have allied themselves for the purpose
of moving a motion of this kind. That
is a matter which, I believe, should be
carefully considered by the Congress.

I am spoaking in this House on this
motion with a heavy heart, hecause 1
am a person who has association with
this side and that side of the House.
I am associated with members on this
side and that side some of whom are
prominent members occupying the
hjghest position in the Congress orga-
nisation, I was myself a humble mem-
ber of the Congress Party and as such
[ have had the good fortune of being
associated with them.

Now giants are poised against each
other in this case. Therefore, I feel 1
am rather in a delicate position. None-
the less I consider it my duty to bring
certain points for the consideration of
both the parties in this case.

I have stated just now that after
fifteen years of administration, we have
got a motion of this kind. You see
what the position is, I believe that
there is a general agreement in the
country and in this House that if there
is any danger to this country, it is
from the growth of Communism. On
that point there is general agreement.
Of course, some persons hold a
different view. The country as a whole
feels that the growth of communism
in this country should be curbed.
Care should, therefore, be taken
to keep the country away from
the international communsm. What
1 find is this; I am not againsi
communists as such. This Com-
munism has been growing to such
an extent that in one State, only a few
years ago, this party attained a majo-
rity and therefore formed a Govern-
ment there. Of course, later some-
thing took place and that Govern-
ment was removed by using
the extraordinary powers given to the
President under the Constitution.
That was another matter. But you
see sooner or later on that a coalition
Government had to be formed and the
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Congress joined it. Not only that.
Communism has come to such a posi-
tion as this. I want to tell the party
in authority or any group of party
that if they want to bring about any
trangible result within a short time,
then it would have to have the help
of the communists there, and without
their help they would not be able to
carry on the dynamic programme
which they propose to launch. That is
the position to which communism has
come in this country.

I want to make an important point,
and that is the Congress has been gov-
erning this country for all these 15
years, In your administration of the
country, you have allowed several
political parties to grow to such an
extent that the Government itself
thinks that it is better to take their co-
operation. And today, many times you
find that the spokesmen of the com-
munist party sitting on this side seem
to be very thick with the Government
on the other side. When a dynamic
party of such a nature is in this posi-
tion, in my opinion, from the national
point of view, it is a serious point for
the consideration of the Government.
I want the House to take that fact into
consideration ang give a final vote on
that point.

Secondly, we are meeting at a time
when we are not only in a state of
emergency which we have already
declared but, to be frank enough, as
Shri J. B. Kripalani said, we are in a
state of belligerency. For technical
reasons, we have not taken all those
steps to declare a state of hostility. It
may be a matter of convenience. But
let us be true to ourselves and know
that we are in a state of belligerency
with China, Unfortunately, on account
of the attitude of Pakistan, the silua-
tion has been aggravated.

Now, what about Chiza? China is a
communist country and we j.ave to
carry on the fight with her. Bi:t iong
before this fight had come in, we have
been thinking of fraternisation and in-
tegration. The Chinese started coming
into this country at a time when there
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was already a party of theirs in India
which is growing in dimensions. When
the CHinese aggression came, the people
{earnt for the first time ..at our Gov-
ernment has not been vcry vigilant
about making arrangements for the
protection of our borders. Every time
when statements were made, questions
were asked and information was sup-
plied, they led the people to think that
although our Government was engag-
ed in the pursuit of the industrial up-
lift of this country, still, arrangements
for the protection of our frontiers and
other army measures had not been
ignored. That is understandable. Ac-
tually, last year, when China entered
our country, the eyes of the people
were opened. A kind of awakening
came., Under these circumstances there
was a kind of wave of indignation in
this country, But fortunately, the pat-
riotic instinct of the people had taught
us to ignore the feeling of humiliation
which was caused by the sudden in-
vasion of China and the defeats which
they have inflicted on us successively.
The people made up their mind that
we must anyhow pull together and
make arrangements first to fight on the
side of the Government. That was
done,

We know in this very House all
Members met together and took a
solemn oath under the chairmanship of
the Speaker and a new picture pre-
senteq itself to the world. Even the
whole world recognised that India, in
spite of handicaps and difficulties, had
made up its mind to present a united
front against China and make a sup-
reme effort for the sake of saving the
country. In this, all political differ-
ences had gone and disappeared. That
was a unique thing.

In regard to this matter, Shri Jawa-
harlal Nehru himself has mentioned in
a particular speech—I do not remember
the exact occasion—that the Chinese
invasion was in a way a Godsend
and a blessing in disguise. Because,
only a few months before this invasion
the:y had been talking about the neces-
sity of integration, how to dispel the
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[Dr. M. S. Aney].

misirust and the mutual suspicion
about each other and how to bring
about harmony among the different
parties and so on. All these matters
were seriously considered and brought
to the attention of the people of the
country. Ang then it was done and
naturally a new incentive was given,
namely, an introspection of our own
mind. It was a big thing. That was
done. It brought forth a great
enthusiasm. The National Defence
Fund was opened. We were read-
ing in the papers how small boys
and old women came out with all
kinds of help. Almost several Minis-
ters had the opportunity of having
themselves weighed against gold and
the contributions were made liberally.
A wonderful response was made by
the country. It was our duty to see
that the spirit which was roused and
the sol‘darity which was created, with-
out which our preparations for war and
fight against China will not be suc-
cessful, was maintained.  Therefore,
steps should be taken to see that we
do such things which shall not divert
our attention from those new condi-
tions that were created.

But what do we find today? Let
us look at the whole thing. Where do
we stand today? Almost all parties
have joined together to bring in a
motion of want of confidence. That is
their stand today. It is no use quar-
relling with it. We must know why
it is that such a thing has happened,
when we want to carry the nation with
us, when we want everyone’s support.
It is a serious point which we have
to consider so that things can be im-
proved and the spirit of a united India
to fight China will remain there.

Shri N. R. Ghosh (Jalpaiguri): You
cannot carry the communists.

Dr. M. S, Aney: I do not know. The
communists can be excluded if they
have any pro-Chinese feelings. But
you have to do something in that dir-
ection. I have got a small solution.
During this period, the consciousness
of India in a state of belligerency has
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to be maintained. Various measures
are being concentrated upon by the
Government, I know it is the duty of
the Government to harness their re-
sources, What is incumbent for the
Government now is that they should
not do anything which would create
enmity or indignation of such a nature
which will give rise to a feeling that
the Government is taking advantage of
the opportunity of the state of emer-
gency to exploit the people more and
more, That is the impression in the
country. Therefore, the real problem
before the country is this. A number
of hon. Members have spoken includ-
ing leaders of parties. Dr. Ram Mario-
har Lohia has also spoken, But ny-
how a senior Member of the House
who was g Defence Minister, for whom
I have respect, rose to speak. In the
course of his speech he made certain
points about defence which he was not
allowed to administer, as a Minisfer,
for one reason or another. And, in
the course of that, he made certain
observations which spoiled the whole
atmosphere. Certain remarks had been
made by my hon. friends in the oppo-
sition also. Instead of bringing into
effect a peaceful and harmonious at-
mosphere and an atmosphere of hon-
ourable settlement between this party
and that party, an undesirable atmos-
phere has been created. Whoever has
done it has committed a strategic blun-
der in putting him as a speaker on this
motion, particularly on the question eof
defence, The whole atmosphere
changed on both sides. There were
certain thumping of tables even on the
front benches on both sides.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Dr, M. S. Aney: I only want three
minutes more, My suggestion is this.

Mr. Deputy-Speaker: There are
other Members also waiting.

Dr. M. S. Aney: Please give me
three minutes more. [ wish to make
this appeal to the House. Let us not
forget that our enemy is on the soil
of India. Let us not forget that we
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have to make an effort to drive him
out. So long as government has that
aim in view, cooperation of every party
should be sought by the Prime Minis-
ter. We must make a move to drive
the enemy out of position. The
Colombo plan and all such events have
given an impression as if there is no
war. I appeal to my friends here that
we have to perform the common duty
to see that the enemy is driven out
of the land. That can be done only
by drawing us together and not by
dividing the House. I appeal to the
Prime Minister to consider this. In
his reply I think he will tell us how
he is anxious to have the cooperation
of our friends, I would like to make
a suggestion that he should form a
joint war council in addition to his
cabinet to consider the common ques-
tions of war in general, to repel the
attacks of the enemy. I request my
hon. friends to withdraw the No-confi-
dence Motion to create a better atmos-
phere for a better approach among all
sections of the country., With these
words, Sir, I finish, I would like to
say only one thing before I sit down.

QAT J T4 49 § T4 |

o= qg faOeg Taw g T |

In fighting with each other we are 5
and they are 100, but in fighting with
others we are 105. May this spirit

and advice of Vyasa guide us and lead
us on the path of duty.

&t wgAre fag : SuTEe wRew,
=t T AR Sfgar ot &1 W Tw
g ¥ ATCW gt § | zafeg & -
U A T AT F AT FAT

ot git farety wrret : w79 < oY
g

=t vgag fag : Afgar o sz 2
fo & dfsgstFox s WA AT
FTRY T ARG ¥ W | AF THEW F
@Wﬂmmaﬁwmmvﬁ%
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T T S & HTNYT @ T A
e ot & war mar fF g arEt
®Y A TTAH | R JAE F SHA T2
fe & ot 9% a2 & wraww §, 9 &
3T GEATAT E, FEX AW FY qz-
ST A€ @l § | 93 e WTO gty @
£ 78 I W | A S, A
R oFm o f T @
g e ST F QAT @ & 7 7
Afear st ¥ W=t # 7 g7 F1 wEwATA
HogF gEgW A2 @A # faw

Y WA AIEY  WH, WA |

= Ty fag : FArd wEd Wi
BT 98 9 a%g & I X Y arE
FY TG @ & | AR #Y qg I
ot 7 W &, I8 qvEar W A @
8 T aw@ T aepfa F A @
7g |ifear sit F qoaT  gwAr . .

st o Ao ® & (&) : ¥
T I @ T W TG F
A )

=t gy fig . wRAw @
R W gepfa weer qEE ¥
FHT TG W@ | gETY A, gAry
g, AT T AW FA FT GTHEY
FHY A & qFAT 3 W T S Y
THTR AL FL THT § | AT T€T FT
qHa §, 20 TG FLARAE
Mr. Deputy-Speaker: I think you

will be doing a greater service to the

country if you do not quote from that
book.

Shri Raghunath Singh: I am not
quoting. It is not worth quoting, not
worth reading also. WEEETg &' T

IR FE | gAY H TR

afzar oY qgx § 1 I Wew R

fF gel Tg Y ¥ a TwTEw

TF g FE Y
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[ < firg)

g9 I wfg & for
W e ewn fera

a7 1 WEAATg W AT FEy § A
e A § 9T AW WY § | g
STRA T TF T & T AT avgar
g | WEMTT # uF g ger T fE
e ¥ Ak gfafex & 7 7= @
T TF Fa1F § 0 10 o6 qay awr
o< a8 & fF gifam v v @
¢ gfmm & o afufeer Y o o §,
2 32X AT F a0 @ § | A S HET
2, TE T T W1 faegw o R @
AN EETE |

¥ oz wg 991 g f& aifgn S
Fza & f @ g‘aa‘rrra?r <E ¥ oR
mﬁ?ﬂﬁﬁﬂv’qa’rtﬂgs{
TWEYRA & & AR TET AR
w T E 1 fe e sto#
FTHA A AT | A SEET #1H
T AT ? SEi vFew S 9 4, I
TEAT 97 AT IS I &Y T@AT AT AT,
o A X@AT AT | ST aforH 4w
g ? zawr afomw 7 g R e
sfrge F G ST & HT froger #7
F1E AT aF A AN AT R 1 gH farqrrer
Y qTE QAT § AT =/ HFOw FY T
AT & ? W ANF AR AT §,
ar forqurr # gl A J@w @
farqrarer ' @ @A § O ASTHRTT AT
1 F farararer F a1 @A G

I & @ AR w7 fF feg-
o § e FAT wEd 3¥ § Ao
A =T HTHEAT O Y @ | IR a8
ot Fa7 fr ferge 3 % oo T
Y, P gt & & A o
A TF FIHST TGAT ATEAT § | FAA
TATH &9 A Al Y d@ AT o
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AU ¥ FFT QAU T T &9
I F FIRI TR Y A1 98 gL
Y 1 9850 # Tulq ) T & € 73
JRTE & 9@ YR T & TE | A
N TG § AT IH 3 1 ) AR
T 8 7 1 afFw Afear o & awg
Fogaiaar g 1 ag 729 & f Qv
FUg AR fergeam ¥ fas @ #=
ary § R S9N TR s ARa € &
& wwar 5 o § 3 moer sifasr
frq ot T 9o & | 9w § Shfaa Y
g G § Afvwwr & Amafiea § 1 e
To o FY AT Fel AT & | TH W FEL
FATE I FRF A FO WL E, T T
o o 2ETd § AorgT g faerar & 9
TR e § @ sERr ST Ay 57
I FEF T 21T H AAGL FT OF ©Tq7
TS WY ¥ F7 AL fAemr 8 |

oF § <7 SFT A AT ST Y
T wa g | 9fsT S A qew w
gt I AT afsd S # IR T
M IHT FT AT F ARG
@ AW F@ W@t &1 AfE
I THRTIAETT ATEAT ST AT 987
&1 1 qaT I fF T argE &1 A
T AR A & TaF F | 3T FT @A
a1 aEEHAT @ AR qww fFar Awr
T FT FIEAL FT T 7T | FTE-
FEH AN W FTEHIT T 47, G000 7
AT A9 dF FTEIK 9X wEA R
® | T3 TFF FT W AT |

@A I FFWEIR AT S OF
dfeq st #1 @81 F@ gY T3 FE
o area s agh et At 1 arEt
safa atd S AT dw w7 ATH G,
T TEFC F FAG qTE AT A ATT
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g & F a1 wear § & e o
fgadvasfemE | ST fs
ag wify 9F o<1 Ior wX 3§ | wifg
93 ¥ ATgal F1 9 47 ITH! o0 qor-
TG F A@T 47 | S F qe I
AT & | A ¥ w9 g2feX 7 qer
fF o o F1 AT 49 gy & 1 A
da % w4 §, e st & Freer
AFIE  FT A EET @, a1 -
foam 2. % 39 ax uF wEr gArs | 3=
Fg1 fF agea R arg # g g
o7 AT § ARE WA J 981 {5 wg-
T T9F &9 I} A9€4AT &, gHA
g1 & f arat 1 wmag @R At 9
aTEE] FTATHE A | I 3T AGIT
T e & ooy sfa & s @7 qar
FAAT F 1 frq FSX T99 AT g
g1 g ¥l 39 ar & FBIT a=w R
TIT FT AT T TT FE@I R 1 T
99 UYL gIT F T FW@ @IS
WA AE A FZT 1 AT 3 FT
FaT § UFT AT &7 & | afFT
qrg AT7F 7 F77 fF I FROT F -
T FT ATW EHAT 2 | F FIO , ATET
AR WA | ¥ " JET &Y
FIOT qgT IAfEAT § 1 oA FIRwr
AT FT FAR FR ATEAW §, 97 &9
T T FEAT @A § AR SRARF
FIIW § TIT M AT ¥ TY FQ E |
% 0% faug a¥, tF F =@ | Ay
o i fae 39 gu 9fF e s
¢ wie fadg +1@ wd & A=,
fre, famr F@ F@ Ae e
T qIA T JET @ )

THEEER At S § ¥ oF ook
AT FGAT G E | Aew ¥ S @y
e gfafeet § fFm a1 1 3=R qer
g7 o TG FT AT F4T AT § | SR
g a1 & S AR oy, @ A
&1 T TR0 UG FTATMEET &1
A W T W@ §, oW § AR e

SRAVANA 31, 1885 (SAKA) of No-confidence in 2164

Council of Ministers
Ministers

| 9 ST AT A9 FT §
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ge g3 sfaq am &
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AWy U

oF AR I & W oAvar
g | AW 2 ¥ AAUE F AT
afSSRTT T=F T Sf 1 IO @, THET W
Y AT F AFA & | WA I A
a9 F2 | I=E & 1 fF wEr-
T q@ arr f aferor sea @y
owety o fafea 1 afefa <@
garadt 7 T w1 AR FT & AT
TEL 7 A\ FTF AT AT T
g adt? wgmrm A wg fF AR
afsmr 5T & qt FT aFE T
& | To qT T T w1 AT £ AR
T FLY FT YFONT FIG & 1 3T T
wEE 33 1 Fgr fa afswmr as
FT AT ALY EWT FF IF F HUA AT
FT AR TFX F4, Ig1 FT AR
qehE F41, o9 aF 9 fafgg &1 =-
fafer 7= 31 | & gar g fF fa=
SFTTH ATHHI /I AT F S 79 17
g g Ifa@ 9 & 1| AW AW oA
fram<t #1 whe R, Ffe afeart
Y gfeqwr T  ? ag FO0T T AF-
TAFEATL | Tg 9 F qATT
FIAT & W TE FT AARL FEAT &
ST AW YO AAEN F AR w@r
® @ 2, WX WEAN g I A0
A% aY, aF @ aFar g |

% AT 66 W IT I dq
ars | (Interruptions)

oft Tere fig ;. oTET o diferd o

O% AW #X€ © UF FE
e g1 AT a1 i S |
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= TqAy fag: g@d ot A &
FEN AT E 1 FfreE W d
Az THEEY # oagd Ay fEar
2\ 7 & fF s wama iy 7@ g
arfed | & 37§ 9 a9 FgAT SR
g =M sER e fam g 5
& i ¥ 97 g@ AT A AW
WEYET ¥ g @ R 7 9ge aea
UG AT 998 H gwr, ww fF
WEEEH WA A TGS FT | AL
T F qF Yo FIR I @ v« fF
g § O U9 co FAT B
o afFT fex o gult T w7 green
RN i B |1 S B -4
PR F g @ fFoawx F
TATEH G 9T AR 67 1 a1
& a1 9% TR fae § 9 i g
ALY F qIF q TG {AT 4T | O qIT
AR a1 FIgg AFA F qr 7978
g8 8 qURs ¥ | o & F 9
9 9T § AfaF B 9 AR e F o«
qR AR ARHT & | TAG TEHET FT
g 9989 ¥ g1 w9 fF wgwswg
FRTAT AT & F@T | Ywar
R fegmm @ o wH 773
qriad # A I JwEr w7 ogrAn
937 | @ aiw ¥ gg ¥ g
FEmee ? WA frgg A A
AL T A, Y A EFAE oY, IEH g
g T aF 1 qqey ¥ aegde T
T 98t TR fEgea™ 9= HTRHO gHv
SR Afw srRer 998k # g
Afew ATHAT & I IqF TG FITL
o | ARG FAT 47 | 98 I9 qZ F
STAAT 9T | gH g THAT ST & |
IGFT T TFAF FT qog J WIE@A T
AT T2 | TG F 979 G AT 9 |
WM WS H} qUT g F 9
FTAT AT AL T | gW T & D
T | TF Fw Ag g F gw i
T FT 3g g | fedw ardte
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¥ g ¥ 99T gAR I THOAT IRY
A A A 47 e geEg faAe At
framn A & W & ) g faee
R § TR 4 o) A9 e w=
TR q | 3EY T AREIATE
TRIAT F QT GG AFG G | 99
AT AR AT a3 W ¥ A a9
fFar 1 W gw AW #1 39¥ gTfea
g7 93T 1

wfaa R g¥ fegeam &7
FET F AT gH B A F qIY T
M AR A% AT gg AT HEAr
& | MR gEY AT § AgEar
Y, TR TN gEL Th § qgrHar v,
T gH TS A HrEy § W HrE FT
qOY 3 FY T F GXE A gy
A IaH 1S grfy A § 1 AW A W
@ ar fraEy gni | gafer & T
T ¥ faegr agwd ¢ W AT WA @
fF Fgfaeel a1 9 e gEmalEy
T FIA F TIT § IYFT ASY /AT AR
AR Sarde FEiET & gy o

+ff AT A T 9@ F

e T AT e @

T WF 9T ¥ ArH< A1 "faurT w7y
wqq ¥ F qE W T feAre F @ F
fF 7= o F4) wifed | Afew &
I AR feervT svga § i fargeam
AT A S AT gE R | I
AHd ®T TATIAT WRTCHT Ter &
sreftats ¥ gE &1 wErewT St X wEr
qr .

‘e FT R wRWTEAT ¥,
IHT gAY AT THAT §
g O Fr s
reatfen®, qmATES A
grafas®  oHar w7 AEE
a'”



2167 Motion

# o wHlgw ¥ gEA A Iy
HT IEO T@AT ATEAT § | TR &
YFT TS FHOFT | v fAwA A
fafeacF g .....

% AIANT §IE © HTT GG S
T F R E I AT )

=t Tag fog - g wiagr § af
& wfagn & gogn F T R § 1 W
o & § | 9 g T9 TwHART
¥ fafas A Q1 WY oY 99 999 7ATRH
faeq ¥ w1 a1 fF 3@ fafasr ac &
¥ gl o f @ T, T
fafasr a< g & fa¥ aw w00 6
FITWWE FHAET QAT § 4T 78 1 F6 Y
THR qHAr ¥ faems ¥ saw A)
AT FY QI § A T qEET
far 1 STa &1 g, 91 A fEar
wa @v #t fren 730 A fegeam
T TR gNT § Afgar & WA
q3, §7 & HTHUT I W AW ¥ AT
qT | AETAT A X F7 & B g -
T % g wmErdaer § 1 ¥ A
femmT =mEaT § 1 wREAd d o -
@ et g § a8 fow frw &
arET AE R, TER A FT WA
frer Sw &, @ & Wk afgwEr &0
# »7t g & Fgw 5 J R W@
& zfogm 1 39 AR WA | W@
af O & FAT §, AW OF UG @
¥Har &, aNT g THAT & gHAT §
99 fF g WI@ay F 9 TF 919
frg sxad |

WTST %Y AT WY AR S A FG
# I TF IEA AT F | TREA
AL I AT AT qg TR Lo WINTH
QAT AT T AW AT ) AfET qo aW
F L TOIAESAT AT AIGT SEY A
893 (Ai)LSD—1.
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TF W97 &l 6K 99 2 fgg S §
St f& o & @ g A gy A
STt oY | g Ay & g g fF e
F 9% 1 A I T G o) g Ay
& T & | I Ag g sw & AR
& T T T Y g O e
#1 gft ¥ @ta & 1 smew foew
¥ Femmaat 7 qf o, sa) 3 femmaat
frofeamr AT g
feamadt Y ofamer 72 & -

“democracy is a means to change
the government by peaceful

mem"ﬂﬂﬂﬁ!ﬁﬁﬂq\?{ﬁw%aﬂﬁ
i | qg feATAET 3 afTaTeT § 1 FER
F7 faqrT TWEFL IEAAAT A ST
1 ( Interruprions ) fa=re #t qgwmw
R 1 TEAdE T W AT AT g @Y
39 A @ & | EHAe faer o, fr
= T g a1 qis | ag fewry W
aftameT & 1 5 W9 FY qwAAT gy )
TEHE AT I AT ATT FT &Y AT gHIL
& | TaHE & faaTR B qgeEr fenrday
# ofoamar & 1 5@ faw & sger strear
g & & wie o ¥ WRaaw ¥ W
& AT GAT 9T, I 0¥ F FAAT
9300 9 F qwrq fegwm ¥ ag
wug AT § F auhe ¥ fex eqar
gL T @ T FHAT FAT TfEA
fF ag TodE T TER ¥ B RN |

NG ST J UgT W T g9
ForaT | & Fgar g f& wgRg T X
fegear 9T Qoo # aTHEwY faT WX
Q09 TH IF ¥ FH IT O AT HTHAT
for 1 afea fegeam & woET 3T
e T 9w g wmifE fege
1 ggmar & fau o R v =
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[+t <q 7 Frg)
WA AT W 98 91 HTER ) AR
| g § § I § 5 weeE e w

FIH QA TR AgHIE T 9097 & +
A ? FIER I AR T GAT
a1, fegea™ 9% goT av | T8 FTIr v
fF oot H A 75l ARYE T@AAT WTAT
g7 7 Q28R ¥ UgEE WET, W &
@19 ¥ wwst awl ¥ fegEm™ AR
T GRA T4~ ¥ | 39 99 FTHR
F AW T T WA & I/ fF Ay
#1E 91 §), TR 98 fggeam ax Arssor
FAT & A1 EH SW ¥ @ FA |

Shri Hari Vishnu Kamath: Mr.
Deputy Speaker, as I rise to support
the motion moved by my hon. col-
league, Acharya Kripalani, it is indeed
hard for me to conceal or disguise the
sense of sorrow and tragedy at the
spectacle of a once great leader, a man
whom the father of our Nation dub-
bed his political heir, a man who in
the hey-day of his youth, spurning
pleasure and comfort, had ruthlessly
and ceaselessly fought the British re-

gime, the British imperialism, a man.

who hand in hand with that heroic
warrinr statesman, Netaji Subhas
Chandra Bose, had blazed a new trail
for the youth of India, this great lead-
er, once great leader, this almost
charismatic leader, who, when the
enemy was on our door step fainted
and faltered and could not give the
same ringing challenge to China as he
did to Britain to British imperialism,
“Quit L.adakh” and “Quit NEFA” like
“Quit India”, he who has played a
notable part in the removal of British
imperialism from India, has now al-
most kowtowed to a new and fil-
thier imperialism, the yellow im-
perialism of China, the leader whose
government is sought to be censured
today, by another great leader,
Acharya Kripalani, who joined
Mahatma Gandhi a few years before
the Prime Minister joined him, if I
am not mistaken, I cannot conceal, as
I said in the beginning, my sense of
sorrow and tragedy at this spectacle.
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By a curious coincidence, the motion
moved by my han, colleague, Acharya
Kripalani, against the 73 year old
Prime Minister, against the Govern-
ment, secured at the outset the sup-
port of 73 members in this House, but
I am sure it will secure more support
at the end.

It has been said against us by our
colleagues on the other side of the
House, that the opposition has failed
the country. Assuming for the sake of
argument that it has failed the coun-
try, is it such a tragedy? It should be
more the concern of the Government,
of the party in power, that it should
not fail the country. The Government
should not fail the country. If the
opposition fails the country, the oppo-
sition stands to lose, but if the Govern-
ment fails the country, then the coun-
try loses, the people loses and the na-
tion loses.

Yesterday we were on ihe verge of
national humiliation. It has been said
on the other side that Opposition will
be opposition, and that the opposition
parties are disunited. But, may I ask
whether the opposition parties are
more disunted or less disunited than

" the Guptas and Tripathis, than the

Sens and Ghoshes, than the Patnaiks
and Mahatabs, than the Shankars and
Govindan Nairs, than the Balwatrai
Mehtas and Jivaraj Mehtas, than the
Nandas and Patils?

An. Hon. Member: Or Kamaths and
Kripalanis,

Shri Hari Vishnu Kamath: Is this
a demonstration of unity? Then, I beg
to submit that we are as united as the
party opposite. Today the party in
power has been brought to a sorry pass
and the Chief Minister of a neighbour-
ing State, not satisfied with the brute
majority of embattled cohorts in this
House, not satisfied with this, has
threatened to lead a rally of 1,40,000
people to Delhi, julus as they call it,
culminating in a rally presided over
by the Prime Minister’s daughter. I
wish them well and let them proceed.
Let her make a speech and, I hope, it
will be a heartening and an inspiring
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speech that she will make, But is this
the way that the Government or the
ruling Party who have got the solid
support, the phalanx, behind them
should go about this business? Why
should the Chief Minister of Punjab,
Sardar Pratap Singh Kairon, take
upon himself to lead it to the Capital
at the cost, maybe, of the Party or of
the people? How many lakhs of
rupees it will cost, God only knows.
This money could be given to the
widows or the orphans of those who
died in NEFA fighting the Chinese.
That money could have been given to
them. Is it worthy of the hon. Prime
Minister to permit such a thing, in the
first place, that Shri Kairon should lead
Congressmen and also the Home
Guards and the Raksha Dal of the
Punjab to the Capital and the State
machinery of the Railways to be prosti-
tuted for Party purposes? It was in the
papers that special trains would be
run for this purpose.

Shri Ansar Harvani: You can also
do it,

Skri Hari Vishng Kamath: May I
ask if another Party wants to do the
same thing the same facilities will be
given? Here is the circular issued by
the President of the Punjab Congress
Committee fixing quotas for every
District. For lack of time, I will not
read the whole circular, but the last
sentence is very significant.

Shrj C. K. Bhattacharyya: Wil] it be
laid on the Table of the House?

Shri Hari Vishnu Kamath: It reads

“foe wtaw, wfgen, qa, $oF
qar 7 A fram, A a7 wm
% TA-E qriga F7 I Jq@ §
g1 fegear dar wifgg 1"

This, I think, is very unworthy of the
Chiet Minister of Punjab to bring a

rally here at the expense of the Rail-
ways.

1 remember that the hon. Prime
Minister himsef, when a few years ago
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he was in Amritsar at the time of the
Congress session, I believe, described
a similar procession or julus led by a
rival party as ajab tamasha. I member
that phrase.

In all times and in all climes the
government of the day, the ruling
party, has been judged by three
criteria. They are: first, the defence
of the country’s freedom and integrity;
second, a clean and efficient adminis-
tration; three, a formulation and im-
plementation of socio-economic policies
so that every man, woman and child
may have life and have it more abun-
dantly. We will judge this Government
by these three criteria. Have they suc-
ceeded? Do they stand the test of
these three criteria?

The ex-Defence Minister in a sort
of challenging remark at the end of
his one and quarter hour speech said
that they stand by the policy of inde-
pendence in foreign affairs and the
establishment of democratic social
society. That exactly is the issue that
we join with them. Have they done it?
These 17 years the Congress Party has
been in power. What steps have they
taken and what achievement have they
to their credit in this regard?

Independence in foreign affairs I
will briefly dispose of because I am
racing against time. It has been aptly
described that the policy of independ-
ence in foreign affairs is like the lean-
ing tower of Pisa. Very recently we
had a demonstration of how indepen-
dent our foreign policy is like. One of
my predecessors on this side of the
House referred to the so-called neu-
trality and the independence of the
Government policy in foreign affairs.
While we are maintaining and conti-
nuing diplomatic relations with China
even when we are at war with China—
what exactly is the meaning in not
having even reciprocal consular rela-
tions with Israel? We do not have even
reciprocal consular relations with
Israel. They have a consulate in Bom-
bay but we do not have a consulate
in Jerusalem or elsehere in Israel-
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The other day the hon. Minister of
State for Foreign Affairs was good
enough to say when she was in
Amman, Comparing the democratic
government of Jordan with the sur-
rounding dictatorships, that all the
surrounding countries had dictator-
ship government and only Jordan had
a democratic government. That is what
she is reported to have said. I hope
she was misreported.

Coming to the democratic socialist
society of which the ex-Defence Minis-
ter spoke at the end of his speech, my
charge against the Government is that
even after sixteen years of uninterrupt-
ed, continued power they have not
made a beginning towards the estab-
lishment of real socialism in the coun-
try, and today the administration is
in the doldrums. Without a clean and
efficient administration there cannot be
democracy, and without democracy
there cannot be democratic socialism.
The first and foremost task before the
Government is to establish a clear and
efficient administration in our country.
If they fail in that, democracy goes by
the board and when democracy goes
by the board there cannot pe any de-
mocratic socialism in our country. If,
Gogd forbid, there is no democracy left
in this country because of an ineffi-
cient, corrupt administration, the bleak
and black night of totalitarian tyranny
will descend upon this land. I am sure,
none of my hon. colleagues on the
other side of the House want such a
bleak and black night of totalitarian
tyranny to descend upon our ancient
but ever new India. That is what we
have been charging the Govern'ment
with.

Even today look at things. There
are no values and standards in public
life or in the administration. That is
the original sin. That is the root of
the malady. There are no values and
no standards in public life. The hon.
Prime Minister says one thing. He lays
down a standard and that for the time
being is the standard. The next day
he may change his views about that
thing and again for the time being
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that will prevail. Right from the day
when in spite of Parliament’s Public
Acounts Committee’s repeated de-
mands, once, twice, thrice that there
should be a high-level judicial inquiry
into the jeep transaction—I will not
use the word ‘scandal’—to the other
day when in spite of holding that ex-
Minister of Mines and Fuel was not
guilty of any lack of integrity that
there wag no aspersion on his integ
rity, in spite of that the hon. Prime
Minister dismissed him or accepted
his resignation, right from that day to
this the hon Prime Minister—I am sorr
to say that; it breaks my heart to say
that—has not established those stand-
ards of public life which characterise
a truly democratic society. Therefore
today this administration is in the
doldrums.

The Party to which I have the
honour to belong has all along, all
these years, pleaded, with all the ear-
nestness at its command, for an anti-
corruption commission empowered as
the Election Commission and the Sup~
reme Court are under the Constitution.
I am sure, any of my hon. colleagues
on this side of the House, if they are
called upon to shoulder the task, will
shoulder the task of heading this anti-
corruption commission in this country
and see to it—if they on the other
side have not the heart to do it, my
colleagues on this gide of the House,
those who have supported the motion
will see to it—that this task of eradi-
cation of corruption is taken well in
hand, provided three things are done.
They are, first, this anti-corruption
commission must be completely inde-
pendent of the Government and of the
executive; second, whoever is asked
to head the commission must be given
a free hand to choose his own collea-
gues; and, third, they must be given
full powers to deal with the miscreants
and to mete out drastic penalties.
Remember that Kemal Ataturk of
Turkey as soon as he came to power,
for a small reform like stopping spit-
ting in the streets prescribed flogging
and after he made an example of six
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people, only half a dozen people, in
Istanbul that habit of spitting in the
streets completely vanished. I have
been pleading here that if you want
to stop corruption, you must establish
sound standards and values in our
public life and administration and
mete out drastic penalties for viola-
tion.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Hari Vishnu Kamath: In three
minutes I will finish.

Mr. Deputy-Speaker: He was
entitled to 12 minutes. I have given
him 15 minutes.

Shri Hari Vishnu Kamath: In three
minutes I will finish. I am cutting
down most of the things. I am racing
against the time. Now, before I close,
I would like to say this. The Congress
is talking of the XKamraj Plan.
Mahatma Gandhi in his own days
dreamt of Ram Raj plan for India, for
the whole country. Today the Gov-
ernment is reduced to such straits that
they have to think of a Kamraj Plan
for the Congress Party alone.

Shri C, K. Bhattacharyya: Why do
you bother with Kamraj?

Shri Hari Vishnu Kamath: They
have forgotten that the Ram Raj plan
was for the whole country. Now they
have put Party above the country.

Shri Tyagi: I am afraid this is pure-
ly a Party matter.

Shri Hari Vishnu Kamath: Now, I
feel the Prime Minister who is head-
ing the Government—he has written a
great book, more than one book,
Glimpses of World History; I am sure
the Prime Minister is made of noble
stuff—even now abandoning his policy
of too late and too little should take
up the reins firmly in his hands. If he
does that, I shall welcome it. 1 do not
want that he should go down in his-
tory, or be remembered as a great
leader, who almost made his country
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over to corruption, chaos, and to
China, from while imperialism to yel-
low imperialism, I am sure he does
not want that. history should so regard
him. I am sure, if he wants to fulfil
the task that awaits him, there is only
one way open for him. And that is
the Gandhi plan, not the Kamraj plan.
And what wag that plan? Mahatma
Gandhi delivered, imparted, his ad-
vice—I believe my hon. friend and col-
league Acharya Kripalani wag also in
the Congress at that time—to the
Prime Minister, to Acharya Kripalani
and to other colleagues two days be-
fore he passed away. And that was:
wind up the Congress; realign political
parties on socio-economic lines. Sir,
that is the only remedy.

Mr, Deputy-Speaker: Hon. Mem-
ber's time is up.

Shri Hari Vishnu Kamath: I will
conclude with this. As regards the
defence debacle, I would like to say
that he did not heed our warning. The
President himself hag said that it was
due to credulity and negligence.

In the end, may I, with your per-
mission, Sir, read what the Mahayogi
of modern times, Aurobindo, predicted
when China invaded Tibet? And
China invaded Tibet a few months be-
fore he passed away. This is what
Mahayogi Aurobindo wrote then:

“The basic significance of Mao’s
Tibetan advanture is to advance
China’s frontiers right down to
India and stand poised there to
strike at the right moment and
with right strategy....”

He went on to say:

“The gesture that can save is to
take a firm line with China, de-
nounce openly her nefarious in-
tentions, stand without reservation
by the US.A, and India as the
spearhead of an American defence
of democracy can easily halt Mao’s
machanised millions”.
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The Prime Minister did not listen to
this. But Acharya Kripalani warned
against China. We too did it. But it
was not heeded. Today when we criti-
cise the defence policy, the Defence
Minister gets up and has the hardihood
to say that he does not even apologise
for his wrong policies. I am sorry to
say, if this is the manner in which the
ruling party is conducting the coun-
try’s affairs, and they do not revise it.
then God save India.

it faqer @3 (er) : AROiY
IqTEAF WA, . .

IYTAR WD 3 AT G
fae & & 1

N e @5 AW AR AN A
NMaE@IEEA AN TR TY
AT ¥ AT | gt aF & awe
g Fil Y a6 ¥ 77 F A
orET § 5 3% aww § I g W
eI g A A
91 | TF WEAT w1 & § @Ee S
g g 5= fet ux, ww ar [
TeT fReY T #Y gragTEr F 9 gan
& fau oo TT A G A FIAT
39 fafa § gay asol #1790
& FT I¥ F ATAA AT ILAT R |

g forw, o T fag, & o
Fam ¥ aEAT & greeg ¥ g
qq FI IT FT GEATA FET HIGAT
ey o 5@ @vag # IR §9
arias Iuwa W & 1§ a9 fam ¥
are faeT FAT TR g fr ogw e
Fagqar g fe R AWM H @FH
T T AT ATCRY | I T T
¢t fr g @Fama 9T ], 99 #T W)
m@q‘rﬂ'}fgﬂ:,%‘ﬂ'ﬂ'&ﬁ’ qEAT
qTE { FTE TH AG ST 4 I A
ug W Farar Afgg o1 fF  AIwr A
e B gdEa @ ¥ fae @ 59
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FT AR F1 6 fmlt 91 o7F e
qX AT A F1 wEes 7 faor ) o
SFR A A qTa1 FT IARNTA
2, SEY FFIX G FqA qTE FT A
IARMTA §, 7 TR far & =
oF g1 qast fagrar

# 23 TOr WEws AEAT §
f mfex 39 dFe-F1 ¥ 78 WequA
4 =T | qg HETCOr Aer w1 ¥ QY
T W w1 §WRT AT § | wiE ¥
HEEE @36 918 §9 W ¢, afeT
W YT F RO ST F 79§ 5w
THR F Fraerge §ar g€ &, sw A @
o fag ews § 1 § v ffeg
arEt #1 g 1 3R fog fak q@ fae @
q § 5T 5 =Y T A ATES 4T A
AT T | F T FT FOT q9A @IE |
Frafeat # afgerge F fH oG #
o fag = g wreran g fr 58 & e
AT AT 99 FT q5qE T X A A
M FT mIEAT H W AW W EEY
uT A §, 99 FT G F R |

W@ A 99§ wiwarde F«y
T WHTC FT FEITT FHT T8 QT 74T |
F g gutage s« & aw fed o
¥ wifors FTON F1 FaTy F fag Sufeaa
FATE | GHT H FH) FY a9g § & awEe
¥ T ST =vgar | At a'i & fae
q T9 989 F 1A § TS qTal #) FT
# Fa9 99 W 9% deA aEa g,
S &7 A AT § qEEEE {1 WR-
oftr dfeq AR AgE SR FH9
TEREE M F9T 7 ¥ O AT Feqar
#3, AT 9 Weqe & 7 F 919
I F WA FEE GgAT 1 WX
qraTd ¥ F@T 9, & W e w@
+ =e W § | e 3R few §
oF WTaAT &, AfR a8 IW FT gATE
3 fv 3w ¥ AT FagE Fan, ST
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FAFLAT AgE, T g4 § Ty Wi
T 43 8, o s 8 @ A
B T W g | I ST AT
W %7 guiw ¢, afew dfsq o ¥ 99
w@q: g §, A % F9g qE oA
fr ar5ie Tio & A% 39 YT F)
AT ST | A9 § I FTOT FACH
oW F1 e feerar Jrgar § |

# gumar —HR T 7N =T
# gy §—fF offmm Ak = ¥
IR F IR § ar aw faeamn, fe
TR Y9t § wwfe ¥ @ wR mf
F AT W @, IR TG T qw_A
o 3w #7 FwT FY @ I FT 9gAqr
Fxeg 2 1 afg i AR ofsaa &
g A T gI’E g, a1 5§ I9R
T F1E T q27 § F 07 I |
FIEAT AR R F gHey agann
WHAAEE A awas T &
faeTs T HIE FEEAET WA TS,
foa ¥ 3w 5 gee & geaew § Sar
FTAAGT N AT | IER F ) qfereq ™
T W 9X EHAT F, q WA WFA
= § e o feafa g9, oy a1
oY FIE FRATIET F FRO T AT
& g AR gAe ¥ fAg qae a7}
g ¥ 39 %1 3w F7 ARG AWAT E |

SRT 9% A w1 Y g, R uw
ﬁa?ﬂ'%’qﬁ'ﬂ‘@ﬂ I TAT—
FTHR Y aCF & a1, afes fgrg wer-
awr g fagee oF FE &1 SR
i Y 7 | {9 3T FAA FY e F
T foET 941 % 98 o w1 w7 oaw
T 8, afew @ feafg ag & i Sar-
= AR qEewE ¥ fAaw 1 e
I FTGAR W F TF F F A
NI AT g A A
g v s F @ qEenm fafred
T g an fer 9% @ Ay
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# 7g w¥ G7 g fF agt o) gEwet
FY FETE &g T § | W ufed JEex
T AGE ¥ gMA WEA T, A 98
FT GIAWAT & ATH G @A A fwErT
&1 g FT A |

ee FAW WR FEeEQ fear-
fore @m 7 5T AW AT AT F Y fEgan
fear aog 7@ 3w F7 gt @ fF g
ferie  fafrex g & @ ag-
AT ¥ W W 4@ F AT AR
qMEY | IR qg wrger wg faAr
fe T Qo wRHT W F a1 ;T o
oI A1 § 7 99 O AW FY GEr
A fNI— gu Y 9w F §— @
T 2w fg AT 91 1 "> Qo HqEH
W, d I T FEI gL OF TR
A 7w faar ff F Y SR @
g dfr aga @ Fgi R A ¥
g a1 I* § T & Fo@ ar 7
Fq9 TF & d ATIN A T g |
ag TR ¥ war § o A A
g IR ATH AT FT R |
(Imerruptiom) AR I qHT =T
g @ fo¥ o | femr o 1 &
FmTaRATE fR AR ©F W\,
qT THE 9 ¥ R ' F AqreAr fgw
st arfey | 9= Ay gwiagd Wi
g fF @ ¥ R a8 fafaex wEey
AT AT gHIR AT §3 & | WX F:1E
O AT @ agr awdfas yeadd
T AET g, a ae g fafawex
ST aa Y gftee F g, fF s A
g w19 far &, g9 99 @ @
g oA & fF ot a3 omudr
W & @ w9 fFar @, g S«
F Fr AW § oF wfawE #T A
fadra wraeT it g€ @ 1 59 Ay ST
FT & 97 fF ag 9% I 1 gw A gfrar
F ! fafreed & a & g, Sfea
ST F R H T gAT 5 ag W afsers
™EH AT E
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AP TF WRHER FT a5 g,
WR AW & 7Rt F@EE AT @
w@Y, afer g ofimr ¥, dfeq gar-
T A9 AgE, g fafre & g
AT F T TR ¥ fonrd & v
T W, @ A AR 29 FT I
TR ONFR T 9 @ gar | A
gt § fr dfeq ot 3 oot s
W & werg fafred 1 1@ g
¥ wqfaw v oo s 9% afonw
o AR W A I Y AW AN aw
TR B T | S "RER
¥ ¥ b gom 3, dfeq off 7@ 35 W
G FY FT A w g | ¥ o v
iEew # €t 7 ST =, Afew &
freerd & arq a9t g%t g 5 A
7e feafa & i § v a8 a3 wfeaw
T FAH &6 AT @ § Fgar
TN EIwI@m AT
s feaa¥ ¥ fa3 ofgd sy 1 ofgd
9 ? A1 & afgd | a7 OF wEW gEQ
WE TET aw g |

X H FY afafafaai F S
T A WX AF-GATRARE FT Iy
%A T g, & & s g 3
T FIER AW FHET F, AV AG
SEITE AT A AT AT A AR
famara 1 Fife, afe & oo 1 FarT
=gt § fr 3w &1 5w oy A #
MNEadt § #i T g« 7ew-
g § f5 gw @A §F fame
gfawmE-yrwE @ | afs gErd
NTAT 3@ TE, gF TRAW & W, ™
fag ag swara @mar @ § )

gl I wifed @rgd & ofT w7
graey 8, & g1 wrean g oF O
T MR 9T, 7T R OF faar-gars
T FT FUE ATC F AT 39 1 feamar
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affmR @I gw Ffer g e
N AE A A ¥ D 2 € ), e
v ag @ {5 gu &1 e awa o frery
g IS aE A feafa ag & f e
3T T, A TF I & fgmw § am@e
Ffas WY @R A 39 @ AT
e w =gy, afew i o) =X
¥ T AT B HiAE) ) fre fowrd
¥ ag FTHTCRW F AT AL T qHAT

IR GATY qXHIL 399 TF G99
Y N A, A G THATF T P
§ agg agEar faadt | @R dw &
T® WIST 319 B FY 9furedY § W
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St & fSaer @@ w€y s, SaAr
%% faar sar & | R ag "W fear
91 fF T wEHT o foF § Fa9 oF
AT ST T/ e @, 91 o i
¥ ok o 9 & fraqen Wsg 91g
FHT ST w9 fa=re fmar T —
fo # 7@ R & AR o EWH 3%
T A qAAT g

T faeelt ¥ foredy greet o 9 SIS
o 2§ i e o #1R WeT awrd
fra ferar & 1 T w8 fafaex
wEIRT #1 a8 Faey a1 fF 2| F 7=
I Y, SEF WA ST a8 R
1 Yez7 T f g fafa Fm @ 7
93], L, @ TET AG FL THA | TF
TE A1 T T T & /X g aF
foaii F o FT A P s @ )
qH FE0 S ¥ oF § wiaE 9O auw
wardfas ¥ #g1 a1 f5 @ @A
Frr 21 e ¥ g7 9 9l § 9w ¥
RS § e fRiR & ST 1 9N
g WA, WA 9, 6
TG |



2183 Motion

T W ATOET ¥ gy ¥
% g7 fawEg & gE awe @
g g 1 & @ I w femdy
I E | TT TR A 5 AT FT AAH
t o ¥ & A 3@ aWE W@ B F9-
A FT G IoT gH T A ATHL
qifFeaTa ¥ Y GEAT FLET AT ATRS
&1 % quw ael o ¥ FEAT e g
foF =7 ST 3 Y 7 faan o fF A8
o gAY T a<g F AT WA [T
7 F fore dame AT | gw wfeeae &
g FE ¥ft I TFT FT GHATT A
FdET WX e F @ F ARe
R, FW B FAC A & | g T
YEAT FY T F AT 2 FT AT qTwqT
&, I 3@ gU A AF TS R,
AP FA F forg G &

9 39 A fhw 4, oS @
g A & | A S qeEe ¥ ST
T TR § it @ FH g | Y
TAAT FEAT ATEAT g [ TaHe F1 a6
¥ S I IAL R [T IAH FT AT
AR §R MEAT HA wiveaT fediom
F 3 wE, @R B AR A W AT W@
| " fggeae Y q@ @ue & T
HTAHT TG T AT, TAL TEoot FT
gz s s & mar  fR
W g Tl Towd T R
FrAwET SO q9F AT AT, TEEH
gl | §Fd, I A TF T/ A
o1, 98 gW G @ TS | gH e
gr f sfaT ara Far & ? S arfasr
foa® IO FOF A F a9T W
ST agy WX § I awda fa g,
AT A FET B DAY av AGI g | AT
@ & gar 3@ ¥ @ gfar WX FT g}
TTEHY ST @ Gl g Afow gw Ry
W 3 F T T F AT T Q
TR | Og WEHT AWK AT FT G
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aftom & fegmrdag g @ ¢
TR T wAAT A gAY A9 qw
@ & wow T T § 5 oew
FE ¥ Wt T8 & A " g o
TR F 9 T/ H AT |G A7 @A
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SAAT Y WA F AT W FG AT
ITH W w98 ¥ gErm a@T, S
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Shri M. Muhammad Ismail (Man-
jeri): Sir, some friends on the other
side have been expressing wonder and
scepticism about the Muslim League,
the P.S.P, Jan Sang, Swatantra and
other opposition parties coming to-
gether. I do not know why they think
that these parties can never come to-
gether, even as they have now come,
on this important occasion. Perhaps
it is their sheer wishful thinking that
makes them think that these parties
can never come together. If they
think so it is a serious mistake, almost
a fatal one that they are committing.

So far as the Congress party is con-
cerned, whenever it suits them they
find that the Muslim League is agree-
able and sweet, as in Kerala or at
times in Madras. But when their taste
and temper changes, the Muslim Lea-
gue becomes disagreeable at other
times and other places. For this change
nothing in the Muslim League is res-
ponsible. It is due to the change in
the mind and the mood of the Con-
gress.

Having said this, I want to say a
few words on one or two things that
have been debated in the House on the
no-confidence motion. The difference
between the professions and the prac-
tices of the Congress regime is evi-
dent in many of their actions. At the
beginning, for example, after Indepen-
dence, various parts of the country
were brought together, and the coun-
try was consolidated in a wonderful
manner and in a short time, This
achievement is really a historic and
a unique one. And I may add that it
any one person can be said to have
been instrumental for this achieve-
ment, that credit goes to the late
lamented Sardar Patel. At that time,
when the country was consolidated,
when there were talks of realigning
the country on a lingustic basis, the
Government resisted it and declared,
on the basis of the JVP report and the
report of the Dhar Commission, that
there could be no talk of linguistic
provinces for at least twenty-five
years. But did Government stick to
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this declaration and resolve of thetrs?
Step by step, but very soon, they lost
their steadfastness of purpose and
there came the reorganisation of the
provinces on a linguistic basis. In the
formation of the linguistic States, an
intense emphasis was given to the re-
gional languages. Language hag got a
tendency to go straight to the very
heart and emotional depths of man,
Even before this re-alignment of the
Provinces of the country, politicians
began to meddle with and dabble in
the system of education and after the
ushering in of the linguistic States, this
process of interference increased, and
experiments with the education and
the life of children were made one
after another. Now, they have come
upon the three language formula, but
one cannot say where all this will end.
By the way, in all these processes,
Urdu has been ignored or taken
casually.

Now after having intensified the
emotional emphasis on the regional
languages which go to the very bottom
of the people’s heart, they are inten-
sifying the process of making one of
the regional languages the official lan-
guage of the cauntry.

Sir, I want to ask whether such a
procedure is conducive to the national
and emotional integration of which we
are concerned very much. National in-
tegration or emotional integration is
not made to order.

Another instance of the difference
between profession and practice of
the Congress regime is provided by
the way in which the concept of a
secular State is operated. It is claim-
ed that the Government is carried on
secular lines. But the difference bet-
ween the position of the minorities
and others is persisting. I do not want
to make this an occasion for voicing
the grievances of the minorities. For
that there have been other occasions
and there will be still further occa-
sions. But the thing is that no con-
cern is shown about this question and
no atempt is made even to engquire
into it. ,
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Again, take the case of evacuees
that come into our country. Are they
being treated alike? There are lakhs
and lakhs of our people who have
been sojourning for a long time in
countries like Ceylon, Burma and
Malaya. Now, countries such as Cey-
lon and Burma gre deliberately
squeezing out the population there
which is of Indian origin. The condi«
tion of these people is miserable. Tens
of thousands of them are coming into
our country, mostly to the Southern
States like Madras, Kerala and An-
dhra, because most of these people
who have been sojourning in those
countries belong to South India. But
the voice of those people or the voice
of those States is not heard in Delhi,
No serious attention or consideration
seems to be given to their suffering or
their condition.

Now a Pew words about the policy
of non-alignment pursued by aur Gov-
ernment. If it has benefited the warld
we must indeed be really happy about
it and proud about it. Non-alignment
has got its own good. But what I
want to know is, what is the good that
it has done to our country? In spite
of our non-alignment and in spite of
our desire to be friendly with all in the
world, we have been attacked by our
neighbour, the Chinese. Now, under
these circumstances I do not under-
stand the manner in which this policy
is being followed. I have gone to the
extent of saying that it is a salutary
policy. But it is to be executed, imple-
mented, as is being done by the Gov-
ernment of India? That is what I do
not understand. There can be non-
alignment when we are having peace
in the world or even two other
nations are fighting among themselves.
We may say, ‘We belong to no party;
we support neither’. That is under-
standable, But when we are ourselves
attacked and are in a war, is it not in
our interest to get the friendship of
as many nations as possible? Now,
even when a friendly nation comes
forward with help, are we to say,
‘Pleasg wait. We do not take aid
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from you unless we get similar aid
from the other side also’, Is that the
way in which the non-alignment
policy is to be pursued? The result
would be that those countries who are
friendly towards us and who want to
help us would come to have second
thoughts ‘and their desire to help us
would become cooler. I want to know
whether this attitude would really
serve the interest and purpose of this
country.

There is another instance of diver-
gence between profession and prac-
tice. An emergency has been pro-
claimed in the country. People, all of
us, rose as one man. That was a his-
torical event, They brushed aside all
their differences—such differences by
the way exist in every country. They
rose as one man in defence of the
motherland, But then what happen-
ed? The Government have been
taking certain measures which are not
usually taken at the time of emer-
gency and which are taken during
normal times. One such measure
was the Official Languages Bill. Was
it necessary to bring forward that Bill
which created controversy among peo-
ple during this time of emergency?
Is it how other countries carry on
when they are in g war? Our Congress
Government say one thing and do
something else.

15.58 hrs.
[MR, SPEAKER in the Chair.]

1 want to say just one or two words
about production, There has been a
factual increase in production. Figures
were quoted on the other side in sup-
port of this, There has indeed been
an increase in production in agricul-
tural as well as in the industrial field.
But the Government should also have
given figures for the money and effort
which went into this, that is the total
investment involved and the percen-
tage of the return obtained.

AUGUST 22, 1963 of No-confidence in the

219
Council of Ministers

Finally, I want to dissociate myself
with one or two things which were
said by one or two friends. There
was a charge of nepotism levelled
ngainst the Prime Minister of India. I
do not associate myself with that,
because I know by nature and by
character, he ig not capable of nepo-
tism, Certain names were mentioned
in the course of the debate, I consi-
der such disparaging references im-
proper and unfair ag those persons are
not here to defend themselves. One
particular name was mentioned, the
name of a lady, I have been follow-
ing with great admiration her remark-
able services. I mean Shrimati
Vijayalakshmi Pandit who has been
rendering highly distinguished service
particularly in the international field.
Her services have brought encomiums
for her and our country not only from
people here in India but from amongst
the great statesmen of the world. She
has been rendering that service with
great ability and success and one can-
not but be proud of that. That we
should have such a leader in our
country is our fortune. In her own
right, on account of her own capacity,
not because of her relationship with
the ruling party or with the Prime
Minister of India, she is entitled to
and capable of occupying the highest
position in the land. I have to say
these few words and they do not affect
my support to the no-confidence
motion.

16 hrs.
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(Interruptions), I want to quote here
what Pandit Motila] Nehru has said
about his own son to Shri Mohanlal
Saksena. I want to remind our
Prime Minister about what is parlia-
mentary practice.

Some Hon. Members: No, no.

Shri Sivamurhi Swamy: He says:

“He is a jewel of a man and a
perfect gentleman, He trusts
everybody, for he thinks others
are like himself Remember
Mohanlal, people will take undue
advantage of him. He will be
duped and deceived often”. After
a perusive pause for @ moment or
two, he concluded: ‘“But he is not
to blame. He has led a sheltered
life and not seen the seamy side
of it”.

Shri Jawaharlal Nehru: Mr.
Speaker, Sir, for four days we have
had this debate, and I believe 40
Members have spoken; I am the 4ist.
I have tried my best, respectfully and
with patience, to follow the speeches—
to listen to them myself and follow
them  Sometimes it has been a little
hard but, on the whole, I believe I
have succeeded.

It has been a strange experience to
see this varied assembly of the Oppo-
sition speak in different terms. Only
just now we heard a representative of
the Muslim League, a little before, of
the Hindu Mahasabha, and a little
earlier—yesterday, I think—of the
D.MXK. of Madras, all in serried ranks
behind Acharya Kripalani and his
fellow generals. In fact, they are all
generals; there are no privates in the
army.

A no-confidence motion, of course.
aims at or should aim at removing
the Government and taking its place.
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Now it is clear that in the present
instance there was no such expecta-
tion or hope. And so the debate,
although it was interesting in many
ways, and praofitable, I think, was a
little unreal. Personally, I have wel-
comed this motion and this debate,
and I have almost felt that it would
be a good thing if we have periodical
examinations of this kind.
Shri Tyagi: No, no.

Shri Jawabarlal Nehru: I have
listened, as I said, with respect to the
speeches of the Opposition Members,
and tried t0 understand what troubled
them. Some things 1 knew. But still,
what has brought together in this
curious array these various Members?
It is obvious that what has brought
them together is a negation, not a
positive fact, not only a dislike of
Government, of our Government, but
perhaps, if I may say so, it is more—
I am sorTy to say so—a personal matter
against me, both as leader of the
Government and otherwise. I do not
mean that everybody feels that way.
Certainly, it is a negative matter that
has brought them together., That
takes away a great deal from the
strength of the Opposition, and it re-
duces it. What are they after?—
there might be something in it; just
to remove this Government; and that
too is not within their expectation.
So, it really comes to this. They were
too full of feelings, huff and anger
and dislike, and they wanted to ex-
press themselves in forcible language.
It comes to that ultimately,

I must confess, and I say so with
all respect, that the Members, leaders
of the Opposition including, of course,
the hon. Member who proposed this
motion, have not done justice to this
motion or to themselves, I have been
rather disappointed at the charges
they made, I do not mean to say that
al] the charges they made had no sub-
stance. Of course, you might divide
their attack into four heads, nameily
domestic policy, foreign policy, defence
and general corruption, etc. I am not
prepared to say, and nobody can, that
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corruption is not a most serious mat-
ter to be inquired into, to be eradicat-
ed and to be crushed out. There is
no difference of opinion about that.
There may be a difference of opinion
as to the extent of it, and possibly,
sometimes, it is exaggerated, and
thereby, perhaps, an atmosphere is
created which instead of putting an
end to corruption gives it a certain
licence. However, these are the four
main subjects dealt with.

Now, we have been debating a mat-
ter of high State policy. Whether the
Government comes or goes, the mat-
ters we have debated are important
matters for the country, for the State.
I should have thought that most of the
debate would deal with high matters
of State policy. Sometimes, they have
been referred to, undoubtedly. But,
generally, the debate has proceeded
on rather personal grounds, personal
likes and dislikes, personal criticisms
and attacks, which have taken away
much of the force of it. The person
cancerned felt irritated. That is a
different matter. But this was an
important moment in the history of
Parliament, And as a parliamenta-
rian. apart from being a Prime Minis-
ter, I had hoped that we would rise
equal to that occasion on both sides
of the House and deal with the great
matters that confront our country and
also incidentally dea] with the unfor-
tunate Government that is in charge
of many of these matters; but, to con-
centrate rather on the failings of indi-
viduals seems to bring the debate
down to a lower level.

The three hon. Members, the three
newcomers, whose speeches I listen-
ed to with great interest and care,
Acharya Kripalani, Shri M, R. Masani
and Dr. Lohia, perhaps, were a little
excited still with their victories in the
by-elections and seemed to think that
they could make a frontal attack on
this Government and all who are parts
of it.
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Dr, Lohia did me the honour of re-
ferring to me repeatedly. I do not wish
to argue about myself; it is unbecom-
ing for me; to do so, anyhow, would
be wrong, But that did bring the
debate down to a singularly low level
of the market place.

Several Hon. Members: Shame!

Mr. Speaker: Order, order. The
hon, Prime Minister may be allowed
to go on. We have had four days
debate.

Shri Jawaharlal Nehru: I have met
Dr. Lohia here in Parliament, I -be-
lieve, after seventeen years, I do not
remember the exact date, but pro-
bably, it is about seventeen years
since I met him last. And my recol-
fection of him was such that when I
heard him I was singularly disappoint-
ed. He did not do justice to himself.
I expected better of him than merely
clever phrases and personal attacks.

‘We were dealing with the future of
India, not of Jawaharlal] Nehru or
Morarji Desai or somebody else who
happens to be for the time being in
posts in the Government, We shall
go, of course, even if we do not go
because of this vote of no-confidence,
otherwise too; in course of time, we
shall go; others will take our place.
It may be—I do not know about the
future—that other parties will come
in, And I felt that in a moment like
this, to talk in this petty and small-
minded way was not becoming. How-
ever, that is for each Member to
chocse how he should speak, and how
he should present his case, but it does
affect the major case, When we are
talking about what really means the
future of the country, the freedom of
the country, the prosperity of the
country and all that, to bring it down
to this low level of personal criticism
and abuse is not good.

Now, sometimes, in the course of
this debate, Members have been rather
excited, on the whale, not very much,
I should say, in the four days, but
still, sometimes.
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It will be my endeavour to avoid
saying anything which might have the
result of exciting people. Of course,
naturally, I may say something which
is not liked. That is inevitable. But
I have no desire to carry on this de-
bate, towards the end of it gpecially,
on a note of resentment and anger.

So, one of my disappointmentg in
this debate which otherwise has been
helpful in many ways has been the
absence of a larger vision, to which
we were looking forward to, and to
which we as a Government have fail-
ed to come up. That would have been
something which would have raised
the debate and raised people’s think-
ing, our failure being attached to the
larger vision that we should possess
or we are supposed to possess. There
was hardly any reference to any large
vision. When many years ago most
of us here, not only on our side but on
the other side of the House too, were
participating in the struggle for free-
dom, under the leadership of Gandhi-
ji, we had that larger vision, not only
of freedom or of attaining indepen-
dence, but something more all the
time most of us had, There was a
socia] objective, there was a vision of
the future which we were going to
build, and that gave us a certain vitali-
ty, a certain measure of a crusading
gpirit. Now, perhaps it ig true that
most of us are lost, are rather tied up
in humdrum politics anqd peity mat-
ters of the day. Whether we are in
the Government or in the Opposition,
we are both tied up that way, and
the larger vision escapes us, or some-
times only we have glimpses of it
And yet, if India is to go ahead, as
we all want to, India wil] have to
have a vision of the future, always to
think of it, and always to judge our
present conduct by seeing how far it
comes up anywhere near that vision,
because a country which has no vision
gradually goes down. A country
which has a wrong vision inevitably
goes down, but a country which has
no vision gradually loses its vital
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energy and perishes uitimately. I do
not think India is gommg to perish. It
has not perished for five thousand
years or more, it is not going to perish,
but there is something in between, that.
is existing. I do not want India to
exist, I want it to live a ful] life. I
want it to advance, 1 want the people
of India to flourish in every way, not
only in the physicai, material sense,
but in other senses, cultural, intellec-
tual, mora) and other senses. It hasg
much to learn from the world and alsc
to give something to the world, be-
cause I have been convinced, I am
conviced, that India does possess some-
thing which it can give to the rest of
the world, although it has lo learn
much from the rest of the world also.

So, I have found in this debate, I
am sorry to say, a singuiar lack of re-
ference to this larger vision that we
are supposed to have. Looking at
things in perspective, I would say
even looking at things in the economic
aspect, the gsocia]l aspect, the pianning
aspect, the perspective planning as-
pect, to look at things in some pers-
pective—that is the very escence of
planning, where we are going and how
do we go?

Shri Masanj gave expression to his
views about economic affairs, and I
am astounded that any intelligent
people should talk in tie way he did.
There is no sense in it, no vnderstand-
ing of the modern world of economics
ag it is understood today. He said:
why have a steel plant? - A more as-
tonishing remark it has not becn my
bad fortune to listen to. What does
he expect? We should not have that,
we should have small industries? I au:
all for smal] industries. We should
have what is called no cafrita! intensive
works, that take up too much capital;
and tﬁerefore we should advance like
this? Where do machines come from
for the small industries? We can gfat
them from Germany, Japan, RuSS}a,
wherever you like, and pay heavily
for them, go on paying for them. ‘Is
this anyone’s conception of industria-
lisation of thig country? No country
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has been industriaiisej in that way.
It is essentia] if you want industria-
lisation, as we want it, 10 have a base,
an industrial base. Apart irom pure
industrialisation, it is essential for
our strength, for our military strength,
defence strength, to have an industrial
base. That is the trouble we have to-
day. We do not lack men, we do not
lack stout men, brave men, in this
country, but all the stout men in this
‘country are precicus liltle good uiti-
mately when it come: to the use of
modern weapons modern industry and
all that. Therefore, : say you cannot
even remain free in India without an
irdustria] base. Ycu cannot advance,
industrialise this country, without an
industrial base, and an industrial base
meang basic industries and mother in-
dustries, heavy industries and the
like. As soon as that is established,
smaller industries flow from them, and
the rate of progress js fast. If you do
not establish that, well, you remain
tried up not only not advancing fast,
‘but you are tied up to other countries
who are economically dominant over
you, who can prevent your growth,
who can lower down the rate of pro-
gress. You are not economically free
completely. That is not a prospect
which I look forward to and I ima-
gine that is not the prospect which
this House will welcome.

‘We want real freedom. Real free-
dom is not merely politicaly freedom,;
it is economic freedom in two senses.
One in the sense that you do not have
to rely on other countries. You are
friends with them, you co-operate
with them, you take their help, but
you are not dependent upon them to
carry on either for defence or any-
thing else. And the second economic
freedom I meap is economic freedom
for the vast masses of our country,
that is their having higher standards
of living, leading a good life, not only
physically, materially, but culturally
and otherwise, and putting an end,
as far as possible, in stages if you like,
to these gross differences that exist in
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India, which are not good for any
country from any point of view,

It is difficult to remove them sud-
denly. Remember that we in Inda
have had a background which is not
a good background in spite of all our
great thoughts and all that. The so¢
cial background we have had to deal
with in India has been a bad back-
ground, ith caste and tremendous
differences, and that has soaked down
to millions and millions of our people,
and thatis why one of the big things
that we have to do is to uproot that
background, change the way of think.
ing, change the way of living. It is
no good our thinking that the magni-
ficent books we have, the Maha
Bharata, the Ramayana and all that
are a substitute, can cover up the
evils of 3 bad background of thinking
and action. We are backward, back-
ward in our thinking, backward in our
lives, in the way we live, backward in
the way we treat others. All this
caste system, and Harijans and this
and that, it is a bad thing. That
comes in the way even of bringing in
material things. All that is changing,
I know, and will change. But we
have to have some idea of the demons
that we have to contend against, and
the problems here are much more in-
tricate and deeper than possibly coun-
tries elsewhere might have, just fight-
ing one demon of poverty.

So, in our domestic field, not today,
but at least 30 years ago, more than
30 years ago, thig Congress organisa-
tion—and many of the Members sit-
ting opposite were Members of the
Congress organisation—took a step
which national organisationg seldom
do, took a step towards the formula-
tion of some ideal of social justice,
took a step about land reform. It
did not take it, it could not do it, but
it formulated a policy of land reform
and social justice, and some steps
towards the formulation of a public
sector. This was the Karachi Con-
gress, more than 30 years ago. Of
course, the whole concept of Gandhiji,
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although he did nct talk perhaps in
modern language, was not only one
of social justice, but of social reform,
land reform. All that was his. It
was inevitable that Congress should
begin to think that way because we
became a party of the masses; even
though we were not exactly prole-
tarians or peasants and all that we
were influenced by the mass of the
peopie who became members of the
Congress and so we were forced to
think of agrarian reforms especialy
and other things too. Gradually this
idea developed anq ultimately we
came to Independence and we passed
a Constitution. It talks of social
justice. It does not talk of socialism
but practically it gives the back-
ground of what socialism is in the
Constitution. Later this Parliament
definitely adopted the ideal of socia-
lism, and the Planing Commission too.
If any hon, Member in the opposite
side criticised us for not having gone
fast enough on the road to realise
socialism, I would accept that criti-
cism; we have not gone fast enough.
We have been slow for a variety of
reasons, some within our control and
some not in our control. But I am
convinced that there is no choice for
India, party or no party; no party
whatever it may feel can stop this
march to socialism in this country, to
democratic socialism. We are per-
haps the only country—I would not
say only; 1 do not know—or the out-
standing country where an attempt
has been made to put this idea of
social democracy and try to achieve
it by planning. Planning has taken
place in other places; they are not
democratic places. Other countries
which are democratic have not ac-
cepted planning. But the combina-
tion of the two ig rather unique. of
course planning is a thing which
everybody talks about now. But
planning in the sense of an organised,
well-thought out method of going
step by step, putting a goal before
you anq marking out the steps you
have to take—that ig a scientific pro-

cess but rather a complicated and
893 (Ai)LSD.=8,
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difficult process. Most people think
that planning is to put together a
number of things and schemes and
proposals. Th-~ call that planning.
That has nothing to do with planning;
it is remote from planning. Planning
is something which leads from one
step to another and ultimately to the
goal. It may not be quite accurate
because conditions vary and there are
many factors, the biggest being the
human factor which you cannot
wholly control. It is impossible for any
one of us here to do that, Parliament
cannot by any law say how 440 mil-
lions of our countrymen will work;
they may create conditions for their
work; they may help them and they
may advise them. But you cannot
force them to do something; human
nature being what it is, at any rate in
a democratic system you cannot do
that.

So India took up this big tremen-
dous adventure and thereby attracted
attention all over the world beccause
it was a great thing to do, especially
having regard to our background of
caste and other differences which we
are faced with. We have been at it
now for a dozen years or more; We
have progressively learnt more. I
think that we know more akout it
than we had when we started at the
end of the First Plan. Not only have
we collected more material in the
shape of statistical material but all
Kkinds of other ideas, discussions with
all kinds of people. We have had the
good fortune to discuss this matter
with people from almost every major
country in the world, certainly the
countries of Europe, America. Russia,
Japan including at one time, T believe,
some Chinese people,—iwo or three
specialists came—Scandinavia, Yugo-
slavia, we have discussed with them
not individually but together with
them sometimes. That was interest-
ing to discuss it. There was a Soviet
man apparently thinking in terms of
Soviet planning; there was an Ameri-
can professor or somebody thinking
in terms 'of or in the background of
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America, an Irishman, a Frenchman,
a German—was sat together and often
discussed it with them. It was extra-
ordinary that although they differed
in their ideological ouilook—I use a
word which is so often used—when
they came down to harq facts of the
Indian situation, it was extraordinary
to see how much they agreed between
themselves. The differeq somewhere
here and there because they realised
that it is no good discussing ideologi-
cal thoughts between themselves here;
they discussedq here what we had to
do to meet a certain situation. They
drew up thousands of papers and our
Planning Commissicn is full of the
papers they wrote jointly and sepa-
rately. It was extraordinary to see
how much they agreed even among
themselves as to what we should do,
although one thought on communist
lines, another thought on some kind
of socialist lines and a third on
capitalist lines. But being economists
usually they took a problem and had
to solve it; they had to come round
to that process of perspective plan-
ning, of laying great stress on heavy
industry and of course other light
industries must come. Power perhaps
is the most important thing of all. If
T could do it I would concentrate on
power all over India realising that
with the coming 'of power other things
will come, power meaning electric
power. So, we built it up. We made
mistakes. The first thing that we
realised was that it was no good
thinking in terms of copying Ameriaa
or copying Russia or any other coun-
try. The problems of India are its
own problems. We can learn from
America, Russia and certainly we
should. But the economic problems
of India are different. In 'our colleges,
I do not know now, but some years
ago the economic books of America
and England were taught and there
was absolutely no use for that because
those countries were thinking more
or lesg of an affluent society in which
they lived and they discussed the
problems of the affluent society
whereas we were a poverty-stricken
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people and then we had to learn
economics from books dealing with an
affluent society. It was not much
good. Of course it taught something.
So, gradually the idea arose and it
has arisen now, I believe, that econo-
mics is taught from the point of view
of India and not from the point of
view of America or Russia, learning
from them of course ag they have
great experience. So, we have gone
step by step. We always realise that
the fundamental factor was the
growth of agricultura] production.
That is basic, because however much
we attach importance to industry—
industry is a good thing—unless we
had surplus from agriculture, if
industry had no surplus, then we have
nothing. We canot live on doles from
other countries. So, we attach the
greatest importance to agriculture.
At the same time we realise that by
agriculture alone India will not g0
forward; however much agriculture
may progress, industry has to come—
industries of various kinds; heavy
industrieg are the base and we need
industries even for agricultural im-
plements; we need small industry
which could be allied to agriculture.
In India that is very important that
you should have some auxiliary
industrieg which should fit in with
the agricultural process. I am not at
the moment thinking of what Gandhiji
had said about hand-spinning and the
like, but that does fit in. It is no
good saying that hand-spinning is no
good in the modern age, that it is not
economic. It is useful under certain
conditions in certain parts of India
as things are. 1 do not say what
would happen 15 or 20 years later.
But what I was referring to is not
merely hand-spinning but some vil-
lage industries, preferably with elec-
tric power and modern techniques,
because whether you do small indus-
try or big industry or the
biggest industry, one thing you must
be sure of: that you use the latest
modern techniques. It is no good
using a bad technique, an ancient
technique which is out-of-date.
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Thinking like this we tried to pro-
ceed. There wag the first five year
Plan. Then the second Plan came.
We got some more statistics and some
more knowledge, some more experi-
ence and some more heart-breaks.
And then came the third Plan in
which we are now. We started with
difficultieg and are still carrying on a
little better than we expected. The
second Plan was in a bigger scale and
achieved much more than the first.
The third Plan, in spite 'of the various
difficulties we have had, will no
doubt, I think, improve the conditions
of the country more than the second
Plan made. And so we go on.

So, if you look at thig broaq pic-
ture, it is a picture not of something
that produces defeatism; it is an
optimistic picture, in spite of the vast
difficulties in India, in spite ‘of the
population problem on which Shri
Frank Anthony laid great stress; it is
a good picture, and I am quite sure
we shall succeed.

But the basic thing, t#e main thing
in India is the peasant: how to change
his mental outlook; how to modernise,
how, by making him use the modern
tools and modern ideag in a certain
measure, to get him out of the rut
in which he is living from ages past.
With that end in view, we started
community development. We succeed-
ed to some extent and then they fell
into a rut. There is an enormous
capacity in India for people, whatever
goodwil] they have to fall into a rut.
I may confesg that even Governments
have that habit; certainly Govern-
ments have that habit and the Opposi-
tion have it even more. I will tell
you why: not that the Government
are better than the Opposition; of
course not. The Government after
all have to deal with day-to-day pro-
blems which force them to think. The
Opposition has not got to think of
them and it thinks in terms cf slo-
gans and criticisms and lives where
it is. It does not advance at all.

My colleague the Finance Minister
and my colleague the Minister of
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Food and Agriculture have spnizen of
their respective departments with abi-
lity and given a number of figures,
etc. I do not propose to trouble the
House with those points. But I would
like to make clear one thing. Dr. Ram
Manohar Lohia referred to something
—he calculated that the income of 60
per cent of the people is three annas
per day. I confess that I cannot
make out how he arrived at this re-
markable figure. 1 believe he has
made various mistakes in his mathe-
matics. First of all, the total he has
given is wrong. The chief mistake he
has made is, he has confused per
family and per capita income. There
fore, he has reduced it by dividing it
by five; so it comes down by the divi-
sion of five. I cannot exactly state
what it is. It should be at least five
times that; it may be much more. I
have not calculated it.

Shri J. B. Kripalani: - Landless
labourers do not get 15 annas a day.

Shri Jawaharlal Nehru: Mr. Kripa-
lani may be right about some particu-
lar pocket or something, but he said
that “27 crores of people have this
income”. That, I say, is completely
wrong on the basis of the facts avail-
able in the books.

F=to Tm  wetge Sfgan : womet
72T, ¥ oW gay 3 fgmw e
foar & f& & o= w7 Sam=T ;AT @

g7

ot SEETAw AgE oSt Ef o
AT ST AAT A AT TZ AL E
fF oz #fqer gaww 1 9 AT FT
fear & 1 77 w=q MU, AR Kt w7
S qi= % fer =ik 39 TEE A
qiw & fearze w1 fqar

Tro M FARET Afgar @ w=er
feara s Sfod f6 e w0 wEfwT
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“Dr. Lohia has confused per
‘capita income of Rs. 25 per montn
with family income and has based
all his deductiong on this simple
fallacy drawing naturally absurd
conclusions.”
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Shri Jawaharlal Nehru: I have ven-
tured to say the main approach of the
Government in rtegard to domestic
policy. Of course, excepting the main
approach there may be hundred and
one variations of it, hundreds of criti-
cisms, many mistakes and faults etc.
I cannot go into that. But I do sub-
mit that essentially our problem was
an economic and social problem and
we have tried to look at it in perspec-
tive. We are thinking in perspective.
We are thinking in terms of 15 years
ahead (Interruption). Because Acharya
Ranga does not believe in planning he
thinks it is a laughing matter for
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us to look at it. Enough for the day
is the evil thereof, But I suggest, if
he reads even the Third Five Year
Plan Report he will get some glimps-
es into our thinking; he will get more,
do doubt, if other papers are placed
before him,

The planning itself involves very
important aspects. There is educawon
which is essential. People grow by
education and all other socia] measur-
es. One of the happiest things that
has happened in India is the growth
of education. At present 70 per cent
of the boys and girls of school going
age are going to school ang it will be
76 per cent in two years’ time. That
is what is cxpected to be. Unfortu-
nately, this emergency and menace
from China has, here as eisewhere,
slightly impedeq the progress we are
aiming at. So, if you look at India,
you will see many things which break
one’s heart, poverty, misery and all
that, ang yct vou will see something
which is heartening and that is this.
Al]l stagnation has gone, or is going,
and a certain dvnamism has some
into life in India. I do not at all wish
to miss the fact of the poverty and
horrors of the Indian scene even now.
but it is changing; that is the main
thing. It has got out of the old rut
and I think it wiil change pretty soon.
The rate of the change will become
faster and faster than in the past.

And all this has been done with the
democratic structure of Government.
In fact, if I may say so with all res-
pect, the very fact of the ~o-confi-
dence motion that we are debating
today iz a proof of that structure, It
will be a good exercise for us to look
round a little to the other countries of
Asia and elsewhere, specially the new-
ly independent countries and compare
what we have done with what they
have done or are doing. A few of
them have maintained democracy.
But, even apart from that, let us see
how far thev have progressed on the
econsmic ang social plane. I am not
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going to compare India with China
now, partly because I do not know
enough about China, about the pro-
gress made by China because the re-
ports are often conflicting. But I do
know that the cost that they have
paid for this economic progress has,
to some extent, been a very heavy cne
in individual and personal liberties. I
do not want to take that kind of cost
into account while comparing us with
other countries. When we compare
us with cther countries  excluding
China, the rat: <f our progress has
been hearteniig. It s no good com-
paring our rate of progress with let
us say, Germany, Russia or Japan.
Shri Masani taiked of the miracle of
Germany, It is all very good to speak
about the miracle of Germany, but
Germany was a highly industrialised
State before the war with everybody
almost an engineer, a trained person,
so that when they sat down after the
war to build up there was material on
which to builg up. So, they built on
it. Japan did the same. Russia,
which is a socialist or communist
State, did aimost the same, because it
had the background, the industrial
complex behind it anq the trained
pcople behind it. We have to suffer
because we have not got that complex,
We are trying to build it. We have
built it up partly, So, I would submit
that in spite of the poverty in India,
there is no doubt, it does not require
much in the way of statistics to see it,
there is greater welfare in India, ex-
cept in some pockets, than ever before.
We can sce that in the food they eat.
In fact, they eat more ang they eat
better food. They wear more cloth-
ing; they had precious little previous-
ly. They have better housing. Schools
are growing everywhere and health
facilities are growing. Soine people
have even the temerity to talk about
the miracle of India, They talk of the
foreigners, what they have seen of the
changes in India during the last dozen
years which laig the base for future
growth.

We have to choose always, whether

; ive e == ont
we are going to EWe.fMT Sur 1o
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benefit today, or keep it for tomorrow
or the day afier. L_.oki.g at from the
country’s point of view, by spending
the money we have we can get some
petty bencfiis today, But that will not
yielq any permanent benefit. That is
obvious. And one has to find a
healthy balance bstween today’s bene-
fit and tomorrow’s. Al] this business
of heavy industries we have put in is
for tomorrow’s benefit, though it
brings in some benefit today too, But
it takes some years before it yields

fruitg,

So, the strategy of economic deve-
lopment is first and essentially agri-
culure, modernisation of agriculture,
the training of our rura] masses to use
new tools and new methods and, at
the same timg to lay the foundations
of an industrial structure by building
the basic heavy industries and, above
all, to produce electric power. Middle
and small industries inevitabiy come
in their train.

If you got to the parts of the Punjab
today, you wil] see the industrial revo-
lution coming on as you watch it. The
revolutionary change that is coming
over the Punjab is amazing. The
Punjab at the present moment i the
most prosperous province so far gas
per capita income is concerned. It is
not I—I have no great experience—
but Americang coming as tourists who
say that it is remarkable how this
rapid growth of industria) revolution
creeping up resembles what they have
themselves experienceq in some parts
of America, So all these things are
happening.

One thing that we have to lay
great stress on, apart from this, is
that we cannot only think of tomor-
row and the day after, People who
have not even got the minimum stand-
ard of living have to be thought of
today. That we all agree. It is al-
ways a question of our resources and
how we spread them out. It is a
complicated question. Some of our
advisers have tolg us, “Forget today.
think only of tomorrow.” That cane
not be done. On the other hand, if
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we think only of today, we do not
make any progress.

The broad picture is that the rate
of progress has increased progressive-
ly after every Plan, I have no doubt
that the progress of the Thirg Plan
period will be substantially higher
than that achieved in the Second
Plan. In terms of the key growth
potentia] that is, the infrastructure,
the progress has been creditable.
National income over ten-year period
has risen by 42 per cent as against the
growth of population by 21 per cent.
Per capita income has increased by
16 per cent, That is not enough, I
admit, but it is not so bad as some-’
body would think.

I think, Shri Anthony talked about
production and thought that it wil] all
be overwhelmed by the growth of
population. He said that, But the
principle thing is that foundations
have baen laid now by this infra-
structure for a rapid rate of growth in
the future. I hope that by the end of
the Third Plan or in the Fourth Plan
we shall progressively, approach that
stage when we grow ourselves if I
may say 8o, without too much pushing
from outside.

The hon. Minister of Food and Agri-
culture hag saiq that foodgrains have
gone up from 52 million tons to 80
million tons and I expect it %0 go up
in the next three years to 95 million
tons or even to 100 million tons.
Industrial production has shown re-
markable progress. There is no doubt
~bout that, So, has transport and so
has power.

In technical ec-.cation, the degree
leve] intake which was 4,100 in 1950-
51 is nearly 14,000 mow and is likely
to be over 21,000 in 1965-66. For the
diploma level the intake has risen
from 5,900 to 25,000 and will be 46,000
and so on.

One thing about pepulation. $hri
Anthomy thought that we should fol-
low Japan’s example and encourage
abortion, I might mention that even
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in Japan this has not been looked
upon with favour as it is found that
this method adversely affects the
health of the mother. The Lady Rama
Rao Committee definitely gave its
opinion against abortion as a method
of population control after examining
all the evidence, As a matter of fact,
the other methods are growing in use
in India. There are at present over
3,000 family planning clinics in the
villages and in the towns. The pro-
gress of voluntary sterilisation has
been 'much more than expected. Up
till February 1963, 334, 477 persons are
reported to have been gsterilised. This
may not appear to be a big number
considering the population but it is a
steadily growing number, We think
these methods are safer than abortion
or anything like it.

I do not think I need say much
about non-alignment, It has b=en
adequately  discussed and  Shri
Krishania Menon spoke a great deal
about it with ability.

But I would ask Aicherya Kripalani
to consider whether he Yas rigiit in
saying—I believe he said it—trat
Panch Sheel was Panch nonsense.
Now, I shcould lik¢ him to teil me
which part of Panch Sheel ig aon-
sense, I will repeat to him: the first
is independence; the second is non-
aggression, non-interference; then,
about the third—what it is. ...

Shri Nath Pai: Mutual vespect.

Shri Hari Vishnu Kamath: Terri-
torial integrity.

Shri Jawaharlal Wehru: That is No.
4 or No. 5.

Shri Nath Pai: We know it betfer
than you.

Shri Jawaharlal Nehru: I was sur-
prised to hear him using the word
‘nonsense’. I submit that Panch
Sheel is the only basis for integna-
tional relations. Anything else is
not civilised relationship and leads
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to trouble, conflict and war. The fact
that China after subscribing to Panch
Skeel breaks it and attacks us deces
not make Panch Sheel wrong.
Obviously, the fault is of China, if
you like to say so. But tae Panch
Sheel is not wrong, the principles
underlying international relationshivs.

Shri Hem Barua: There cannot be
no unilateral implementation of Panch
Sheel.

Shri Jawaharlal Nehru: I am sub-
mitting that Panch Sheel is a right
principle to lay down. The imple-
mentation may be wrong from one
side or the other. That can be exa-
mined. But it is a principie that is
not only right but a civilised principle
‘which must exist beiween countries
unless they are mutually at war and
so to some extent the present wmajor
conflict between Soviet Union and
China is based on that. China does
not believe in peaceful co-existence.
It says so and Russia says, it docs.
O: course, behind that lie national
conflicts between the two.

Now, there is one thing mors. 1t
was said by Acharya Kripalani as
well as by others thai I nid from
Parliament the fact of Chinese ag-
gression for a long time. I have
dealt with this in the Lok Sabna
previously and I do not want to go
into any detail becawmse it can easily
be seen—my previous speeches and
answers. And I do submit that this
is entirely a wrong idea. What hap-
pened was that in 1958—it was end
of 1958, late autumn—we frst heard
of the Aksi Chin road beging made.
We did not know where if” was exact-
ly. We sent twxd sets of people sepa-
rately to find out where it was,
whether it was in our territory or
mot because Aksai Chin road spreads
out behind that. It ‘{ook months for
them to eome back bocause all these
are real mountaineering expediticns.
One of them came back after some
months and the other was captured
by the Chinese. All this took months.
‘We wrote to the Chinese to say that
we had sent some people on our ter-
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ritory and whether they knew any.
thing about them, and that they had
not yet come back. Thercupon, they
replied, “Oh, yes. They transgressed
our territory and we arrested them.
But now as we are friends with you,
we are releasing them.” That was
the first regular information we had
that Aksai Chin road had been budlt
in our territory. That was in i958.
In October 1958 I think we sen! a pro-
test about this matter to tne Chinese
Government. About this time—end
of 1958, beginning of 1959--the Tibe-
tan rebellion took place against the
Chinese rule and our attention had
been rather diverted. The  Tibetan
rebellion took place; people came from
Tibet; later the Dalai Lama came;
many refugees came. And in our
subsequent communications to China
those things took rather the first plaoe.
But reference was contirued to  be
made about this Aksai Chin roao.
17 hrs.

We first informed Parliament about
this in 1959—I forget the exact date
at the present moment, Lut it was in
1969. It might be said that we might
have informed them thvee or  four
months earlier. We maust have veen
waiting for the reply from them:; and
as soon as the reply came the Tibetan
rebellion and other developments
took place, and we informed Parlia-
ment. There was no ‘cng delav in it,
and there was obviously no desire
to hide anything from Parlioment.

Now, Acharya Kripalani has said
that we should break off diplomatic
relations with China. He asked: why
dom’t we declare war? All I can say
is that it would be very unwise for
us to do so. It may be a brave ges-
ture. But in our opinicn it would be
unwise; it will not help us in any
way, and it may ninder us in many
ways. Nothing comes in the way of
our strengthening our defences. as
we are trying to do to the best of eut
ability, and at the same time always
to keep the door open, whether it is
Pakistan or whether it is China, for
peaceful settlement, provided it is
honourable and in keeping with our
thinking.
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Now, Acharya Kripalani said some-
thing about our defence, and I asked
our Defence Minister to give me a
note on this question and I shall read
that note. I wanted (o ke sure that
what I said was correct,

“Shri Kripalani has aileged ‘hat the
decision taken to drive away the
Chinese Army as announced by the
Prime Minister on his way to Ceylon
was taken without any consultation
whatsoever with the officers incharge
of the Army in NEFA, that it is a
political decision arrived &t in Delhi
and that it was astounding that mili-
tary decisions of the battlefield should
be taken without consulting the Army
Headquarters at the spot by civilians.
He has challenged the Government to
publish the NEFA Enquiry Report as
people have reason o believe that
there has been treachery.

The Enquiry Report cannot be pub-
lished in view of the secret nature of
its contents and the security risk in-
volved. But the Defence Minister
intends to make a statement relating
to the contents to the extent they
can be disclosed on the floor of the
House during the session.

The allegations made by Shri Kri-
palani are absolutely without founda-
tion. Decisions on imporiant matters
—and decision with regard to  the
attitude to be adopted in case of
attack by China was an important
matter—could only be taken at Delhi.
There cculd not be one decision; a
number of decisions had to be taken
as the situation developed from time
to time. Those decisions were taken
by Government in full consultation
with the Chiefs «f Staff and other
senjor Army officers concerned and
in ‘he light of their expert advice.
This applies particularly to the deci-
sion that the Army should not with-
draw in October-November 1962 from
its forward positions in NEFA. While
decisions of a certain nature can only
be taken ultimately by Government,
it is incorrect to say that decisions
were taken without consulting the
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appropriate army authorities. The
charge of treachery is of course buse-
less.”

This note the Defence Minister has
given me. I may mention this, be-
cause it was on my way to Ceylon
that I was asked by the press corres-
pondents about the frontier situation.
I told them that we intend pushing
them out. I do not sce anything
wrong about it, and that, as a matter
of fact, was our decision, our military
decision; the date was not fixed; and
that was the only thing that I could
say at that time, and 1 refused to say
anything else.

Shri Hari Vishnu Kamath: The press
report then was that Govcrnrent had
ordered the Army in NEFA to push
them out, not that it was intended to
push them out, but they had ordered
the Army to push cut the Chinese.

Shri Jawaharlal Nehru: That may
be so; it might have been that We
had told the Army to push them out.

Shri J. B, Kripalani: You had issu-
ed instructions to *he Army.

Shri Jawaharlal Nehru: But my
point is that that was not a sudden
inspiration which I had. That was
the result of talks with the Army
generals and others, and on their
advice—not their advice that I should
say it to the press.

Shri Krishna Mencn had said scme-
thing about the kind of Army that we
have inherited. It is a good Army
from the point of view of the soldier,
but it was not a modern Army. It
is all very well for it to go and func-
tion as a part of the British Army in
the Great War; and they did weil All
our efforts have been concentrated on
gradually modernising it. Tke mo-
dernising process is so expensive; if
we take the whole Army, it would
involve about Rs. 1000 crores, taking
the Army even as it was. And with
the continuous pressure on us, on wot
spending too much, 1 know, and my

SR
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colleague the Finance Minister knows
very well how repeatedly demands
were made from the Defence Ministry
or the Army Headquarters for more
expenditure, but we discouraged them;
sometimes, we might have cut them
down too; they were in such fantastic
figures, in .geometrical proportivn, or
in astronomical figures that if sud-
denly somebody asks for Rs. 500 crores
it will be difficult to give it, and it
is always difficult except when you
are faced with a war situation, when
the country and Parliament and every-
body thinks differently. That is what
has happened now. As regards the
amount we are spending now, the
taxes that the Firance Minister has
put would probably have met with
much stronger oppcsition if there
had not been this war or semi-war
situation facing us. Even so, the pro-
cess of modernisation vas given some
start.

-

There is one thing that I must say,
and that is that I am surprised at
Acharya Kripalani talking about the
Army and saying it has no clothes
and no shoes, as if we send them
naked to the field: I do not under-
stand this. I think my hon. friend
said in his speech that they did not
have shoes or bootz.

Shri J. B. Kripalani: 1T said that it
did not have shoes for those high alti-
tudes; 1 was referring to mountain
boots with which they can work in
snow. 1 have made my point very
clear. I did not say that they had no
shoes.

Shri Jawaharlal Nehru: FEveryone
had stout boots.

Shri J. B. Kripalani: But stout hoots
do not wesk there.

Shri Jawaharlal Nehru: They  do
work; but it is true that for going in
the snow, you do want snow boots.

Shri J. B. Kripalani: That was my
comvplaint. That was all my com-
plaint. They did nut have snow boots.
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Shri Jawaharla. Nehru: Everyone
had blankets, shoes, clolhing etc. What
happened was this; they did not
take more blankets because they had
to carry them. 3¢, they said ‘Send
them by air afterwards’.

Shri J. B. Kripalani: But there is
a Government commurigue asking
from the people all those things, such
as biankets, pull-overs, and everytning
else.

Shri Jawaharlal Nehru: Of course.

Shri Hari Vishnu Kamath: That was
after the debacle.

Shri Jawaharlal Nehru: That is
perfectly true, because. . ..

Shri J. B. Kripalani: You had
nothing.

Shri Jawaharlal Nehru: We were
giving these not only to those peop.e
at ihe front but also {o  others, even
to newcomers, because new pecple
were also joining the Army. But
everyone o’ them had two hlankets,
plus two more which they had to
take but which they had left over,
because they did not want to carry
them and they had said ‘Send them
by air’.

Shri Ranga: That was nct enough.

* Shri Jawaharlal Nehru: I have not
said anything about Pakistan. In fact,
very little has been said about Pakis-
tan by hon. Members who have
spoken, except that some reference
has been made to Shri Rajagopala-
chari’s kind offer of Kashmir to
Pakistan. Our policy consistently
will be, will continue to be, to
seek some settlement with Pakistan.
It is not a question of settlement
about Kashmir or some other matter,
but a settiement which removes our
bitterness against cach other and
brings a feeling, wnich creates co-
operation between the two countries.
There can be no other objective ta
aim at.

One of the Members of the Opposi-
tion Parties talks, I am sorry to say,
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very irresponsibiy about things like
Akhand Bharat and the like. They
do talk about that. That is in the
programme which they issued. They
may not have said so here. That is
~very harmful. It is not merely folly,
but it does harm, because it frightens
the people in Pakistan, that people
here want to upset Pakistan. Nobody
here wants to do that and can do that,
and it would be extreme f{folly if
India ever tried ‘o do that; it wouid
ruin India, ruin ¥asnmir and ruin
Pakistan.

© 1 feel we may bhave been wrong
in minor things. But I think that
throughout these imany yvears since
Pakistan came into existence and
the K,gshmir trouble arose, we have
always looked forward to a settlement
of it. But a settlemcnt does not mean
our doing something which is com-
pietely wrong from our point cof view,
Kashmir’s point of view and the
pecple of Kashmir’s point of  view.
That is a different matter. We shall
continue to do that.

Indeed, I may ray even about
China that we shall always leave
the door open for an honourable
settiement with China, whenever it
may come. It may not come soon; it
mazy come later....

Shri Hari Vishnu Kamath: It must
net be too wide open.

Shri Hem Barua: They may walk
in if it is too wide open.

Shri Hari Vishnu Kamath: Only a
little open. Keep it a jar.

Shri Jawaharlal Nehru: We are
living in a strange world, and if I
may submit, our foreign policy—that
is a test of it—has succeeded in put-
ting us vis-a-vis other countries in a
far more advantageous position
than China is. It is no small matter
that we have not anly the goodwill
but the active help of great powers
like the United States and the Soviet
Union. The Scviet Union has been
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helping us in various ways and, as
the House knows, in regard to
Kashmir, it has been our staunch sup-
porter.

Shri Prakash Vir Shastri delivered
a 15-minute address to the House
in which he managed to put in as
much condemnation and vituperation
as it was poessible within 15 minutes.
I was surprisad and pained to hear it,
because many of the things he said
had no basis. But he was evidently
angry and he expressed himself It is
now too late to talk about the sub-
ject of corruption. It is obvious no-
body here can have any two opinions
about corruption. It must be rooted
out and it is a tremendous headache
to all of us, how to deal with it.

Shri Jashvant Mehta (Bhavnagar):
Question.

An Hon. Member: Question.

Shri Jawaharlal Nehru: If they say
question, I do net know what they
think. It is, if I may say so, a result
of the democratic process, and ] am
a little afraid that as this process
grows, for instamce it is going down
to the villages, it may bring with it
its painful accompaniment. We have
been tryiiig to deal with it, and we
have dezlt with it. Hon. Members
are probably thinking more and hear-
ing a lot about Ministers and the like.
Many of these complaints that are
made come to me, or are sent to me,
and we, first of all, have them
thoroughly examimed. We get some
kind of explanation, that is the proce-
dure adopted, from the person con-
cerned, from the Minister coneerned,
and if there is anything even prma
facie werthy of an enquiry, we first
have private enquiries. Thereafter,
we decide whether any other enquiry
should be made or not. As a matter
of fact, most of these complaints that
have come, and which are talked about
in the newspapers, have provided no
ground at all after examination, They
are exaggerated.
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Shri Hari Vishnu Kamath: Was it
an impartial examination?

Shri Jawaharlal Nehru: Impartial
of course. The man who examined
was impartial, he had nothing to dc
with that.

Some are still under examination,
some 1 am examining myself, having
got reports from both concerned, the
one who accuses and the accused him-
self.

Then there is the Serajuddin mat-
ter. There has been, of course, Mr.
Das’s enquiry, but apart from that,
there are four or five eases that are
going to the courts, and I think, I am
not quite sure whether they have
actually gone there or are going in a
day or two. It will deal with all the
Scrajuddin affairs. Then there is
some connection of Orissa peopie
with Serajuddin. As a rule, these
matters should be dealt with by the
State, but we, nevertheless, sent for
papers etc., and my colleague, the
¥inance Minister and 1 examined
many of them. Some of them have
been, I think, as some one said, refer-
red to the Public Accounts Com-
mittee. First they were referred to
the Chairman of the Public Accounts
Committee and the Leader of the
Opposition, After accepting that
work he rejected, he would not do it.
Then it was sent to the Public
Accounts Committee as a whole, and
1 think that the Public Accounts
Committee is a very suitable body. It
contains Members of several parties,
and the Accountant-General is there
to help them, and it is right they
should go into this matter. It affects
governmental moneys also.

For instance, the present Deputy
Chief Minister of Orissa, right from
the beginning, almost suo moto, sent
me and the Home Minister a long list
of moneys he had received from
Serajuddin, he was not a Minister
then, and he said: these I have receiv-
ed, these were received by me for the
Congress; every month he sent me
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Rs. 3,000 or Rs. 4,000 or something
like that, and I have spent it for two
purposes, for Congress and for giving
scholarships to poor students. And
there it is. It has been examined, and
it fitted in with some entries in
Serajuddin’s books too. There was
nothing to examine because he admit-
ted the thing, and he was not a
Minister at that time at all. The only
question was whether it was properly
spent or not.

Sa, all these things are being looked
into as far as we can. but the main
thing is what process we can devise
to deal with this major problem.
It is not an easy matter and I hope
we shall devise some process There
is of course, for offic.als, the special
police establishment and every month
I receive a report from them giving
me a list of cases examined. cases
started im a court of law or cases in
which departmental action has been
taken. It is a gecod and substantial
report. Quite a number of people
are punished that way.

But as 1 po.nted out that something
if possible has to be done. Of course
mere measures like this may not suc-
ceed in routing out such an evil. In
this matter we naturally want the
co-operation of the public and of
Members, Opposition and others.

Before I finish, I should ‘ike to say
one thing. We have got a very hard
task which is not only internal—that
of course it is—but I am now talking
about the menace on the border, a
very difficult one. We must stand up
to it, face it and strengthen ourselves.
But everybody knows how strength
in such matters depends not only on
arms, armies and armaments but on
the morale of the people, on the unity
and morale ef the people. We saw
some evidence of this unity and morale
in November, December and January
last. I would beg of the hen. Mem-
bers to consider how far this morale
is strengthened, the sense of unity is
strengthened by this motion of no-
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confidence or by the strikes that had
taken place in Bombay. As a matter
of fact if hon. Members had occasion
to read the Chinese Press which I
see every day; how they gloat over
these things. How they gloat over
this motion of no-confidence......

(An Hon, Member: Pakistan too0).
Of course. It encourages them. I
believe ~me of the reasons, perhaps a
major reagon, they attacked us last
Ocicbcer was the feeling in their minds
that India was faced with many
disruptive tendencies and if they gave
us a blow, we will split up into
fragments. They were mistaken of
course. The opposite has happened.
The fact is there that apart from what
they may think, what effect we may
have on our Army and our own
people if they feel that we quarrel
too much among ourselves; it must
demoralise them. Anyhow, personal-
ly I am grateful for having had this
motion of no confidence and I think
it has done us some good to hear
speeches and to make them. Thank
you.
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Shri J. B. Kripalani: I am sorry—
with your permission and with the
permission of the House, if you do
not mind, I will sit and reply.

Mr. Speaker: Yes.

Shri J. B. Kripalani: Mr. Speaker,
Sir, T have to apologize to you and to
the House for having even for a little
while lost my temper. I considered the
ex-Defence Minister’s performance as
an insult to my country; yet I think
I should have kept my temper. I am
sorry for that.

However, it has been a long dis-
cussion and it will require of me
scrie time to be able to answer all
tn criticisms that have been levelied
agansi me personally and against this
no-confidence motion. I had not
mentioned in my speech even one
name, even in connection with bribery
and corruption. My speech was in
general terms. 1 wanted to keep the
discussion on this motion on a very
sane level. And it seems some of the
Congressmen did not give me credit
for my preliminary remarks when I
said that it was with great sorrow
that 1 was obliged to move this
motion. It was a call of duty and it
was a call of conscience, as I said,
and I tried to represent my country
p2ople here. I brought in no person-
a"ti2s at all, but a very senior mem-
b ~ of the Cabinet taunted me with
t+» wisdom of Mrs. Kripalani.

v

“vme Hon. Members: Shame, shame.
-, Speaker: Order, order.

i J. B. Kripalani: Why was Mrs.
2i’s name brought in? I will
1. Because I do not keep my

y1der a purdah and I do not
2+ when she disobeys me, and
ot ashamed to take her with
when 1 go out in company.
ire people who may be doing
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all these things. I believe that my
wife has a vote; she has a brain
and she has the right to exercise that
vote as s.2 k23 1o ridicule me and
say that .., wwife 15 wiser, comes to
this: that every Member who is in
the Parliament and sits on the Cong-
ress side is superior to me. It used to
be said by some people that whatever
may be the goodness of Mahatma
Gandhi even the worst muslim was
better than he,

Mr. Speaker: Probably only the
ladies; not the gents;

Shri J. B. Kripalani: If the husband
of an Indian wife is attacked because
of her views, you can understand
what her position would be. She would
not be able to exercise her indepen-
dent judgment. I did not marry to
keep my wife in the kitchen or add to
the mouths that are already existing
in the country and raising the prices.
If this is the way that senior mem-
bers of the Cabinet talk about the
poiitics of the husband and the wife.
then 7 think many women would
think twice before they come in the
political field. I think the Congress
people said that Dr. Lohia talked of
Mrs. Gandhi and that was vulgar. I
say this is more vulgar.

2o W WAV T WvfEar : FAOTAAT
S, i Fa g A AR s
A FE AT AT 24T F FET AT

Acharya Kripalani: Here is some-
thing which one hon. Member of the
Congress has said:

“Acharya Kripalani represent-
ed the most reactionary and the
most backward and conservative
sections in the Congress Organi-
sation.”

He is not talking of today, he is
talking of the pre-independence days.
He says: -

“I still remember that Acharya
Kripalani was one of the Cong-
ressmen responsible for hound-
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ing out Netaji
Bose at Tripura Congress .

An Hon. Member: That is the whole
point.

Acharya Kripalani: It is a faet that
some of the members of the working
Committee did say to Netaji that we
were not willing to go into his Work-
ing Committee because we stood
against his policies, and it was prov-
ed that his policies were different
from ours, and Gandhiji had said
that the defeat of Pattabhi was his
own defeat. I cannot be made
responsible for these things. Even
if I did do it I did not do it as a
reactionary. There were others who
were not so. Anyway, here is
another piece of wisdom:

“l want to ask him” (meaning
Acharya Kripalani) “what hap-
pened to the huge funds that he
received for the relief of the
Tibetan refugees from Dalai
Lama?”

1 wonder the intelligence of this
friend of mine who thinks that Dalai
Lama contributes to the Tibetan
funds. Most of the Tibetan funds
came from America, from indepen-
dent organisations. And, I may tell
him that Shri Morarka of the Cong-
ress was the Treasurer. I am not
even the Secretary. I am only the
Chairmzan of the Committee. That
Commitiee also I wanted to dissolve
after one year and half. but I  was
told that our Prime Minister wanted
that such a Committee should exist.
I have not handled at any time any
funds of this organisation. It is the
work of the Secretary and it is the
work of the Treasurer. Apart from
that, I must tell you, every pie in
this organisatiom has been spent
through government agency. We
have not spent one single pie direct-
ly on their industrial or agricultural
establishments.

Shri Hem Barwa: 1 think Shri
Harvani thinks every body is Sera-
juddin. That is the trouble (Inter-
Tuptions) :
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Mr. Speaker: Order, order.

Shri J. B. Kripalani: Then he talked
about the Gandhi Ashram. He said
that I have spent the Gandhi Ashram
money for my elections. He does not
know the constitution of the Gandhi
Ashram. Our Prime Minister was a
trustee of this. As long as Pandit
Govind Ballabh Pant lived, he was a
trustee of this organisation, Every
year the trustees are supplied with
the balance sheet. The accounts of
this organisation are audited not only
by an auditor appointed by the Chair-
man but also by an auditor attached
to one of the associations of Govern-
ment, the Khadi and Village Indus-
tries Commission. If I go to a bank
and issue a cheque for withdrawing
one pie of the Gandhi Ashram, the
bank manager would simply tell his
peon to drive me out. Not a single
pie of this organisation is in my name
and never had it been. Because we
have political differences, because
some Congress Ministers are accused,
therefore, this hon. Member pounces
on me. Never have 1 said one word
about this hon. Member, nor about
another hon. Member, who calls him-
self Azad. He is azad to say anything.

Shri Bhagwat Jha Azad: What are
you saying, Shri Kripalani? You have
said many things in this House (Inter-
Tuptions).

Shri P. K. Deo: He is making so
many faces.

Mr. Speaker: Order, order. How
smoothly have we been going on up
till now? Acharyaji is replying to the
debate. There are certain explana-
tions which he wants to give about
himself, about the observations that
have been made by certain hon.
Members. Whatever he has to say
must be heard patiently. So, 1 would
request hon. Members on both sides

- not to get excited.

Shri Hem Barua: Sir, it was started
by them, members belonging to the
party of the Prime Minister. So, you
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should request those members to keep
quiet, not the others.

Mr, Speaker: Order, order. What
does he mean by that? Am I not
entitled to ask members on both sidcs
not to get excited?

Shri Hem Barua: You are,

Mr. Speaker: What offence hava I
committed by making a request to
both sides?

Shri J, B. Kripalani: Never, not
even once, did I mention the names
of these two hon. Members, but I
know why they are angry with me,
because I criticised the ex-Defence
Minister. That is all my fault.

Shri Ansar Harvani: Yes.

Shri J. B. Kripalani: You see, he
says “Yes”.

Shri Hem Barua: The Prime Minis-
ter should pull up members belong-
ing to his party,

Shri J. B. Kripalani: So far as the
ex-Defence Minister is concerned, I
can say with confidence that whatever
I said about him has come true and
it. has received the seal of the Prime
Minister on it. It has the seal of the
Prime Minister himself (Interrup-
tions). 1 did not accept his resigna-
tion. The man who thought him to
be the cleverest person not only in
India but in the whole world, he ac-
cepted his resignation and put his seal
on the incompetence of the ex-
Defence Minister. I did not do so.

Shri Frank Anthony: Only incom-
petence?

Shri J. B. Kripalani: Not only
\ncompetence, but may be other
things also. Whatever it may be, 1
did not do it. I did not dislodge him
from Bombay. I say he would have
been served well by the electorate if
I had been able to dislodge him in
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Bombay so that he might not have
been obliged to leave in disgrace.
At the call of the whole-country—
the whole country rose against
him.

Some Hon Members; No.
Shri J. B. Kripalani: Yes.

Some Hon, Members: No.

Shri J, B. Kripalani: Then, I ask:
Why did the hon Prime Minister ac-
cept his resignation? If the hon.
Prime Minister’s instructions were
being followed, if the hon. Prime
Minister’s policies were being follow-
ed, whatever may have been the out-
cry of the people, he should have
said, “I resign” and not an innocent
man should have been made to resign.
This is politically mortality. What I
say is consistent with political mora-
lity!

Mr, Speaker: The Acharya wanted
that he should be allowed to speak
sitting. I thought he did not want
to get excited.

Shri J. B, Kripalani: I am very
sorry, but they have given me the
occasion. What to talk of me—if
they had only said that I am dis-
honest—they have maligned organi-
sations which have been existing for
40 years.

Mr. Speaker: He might say that in
stronger words. But in his own inte-
rest I was reminding him,

Shri J. B, Kripalani: I am afraid,
the hon. Prime Minister though he
gave us the whole history, of course
in brief, of the independence move-
ment, about the specific questions
that we had asked there was no
reply. For instance, he said, “I want
my people not only to exist but to
live a full and free life”. But I point-
ed out in my spech that they are
not able to live even today. Leave
aside good living, they are not able
to live, Our masses do not require
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radio sets and television sets. 'L'hev
do not require any of the gadgets
which people get in other countries of
Europe or America. Our people
require, in the words of Mahatma
Gandhiji—I have to quote him—two
square meals a day, clean clothes neat
houses, seven year’s education for
avery child that is born, medical aid
and employment to get these things.
In 15 years we have not approached
any nearer to these requirements of
theirs, I gave instances of that. It is
written in the Third Five Year Plar.
Let him go and read that. Let those
who criticise me go and read it. They
say that landless labourers get less
wages; they get less work If they
get less wages and if they get less
work, what is going to happen to
them? I do not understand that.

Here is what Professor Galbraith
says i— i

“Ultimately, however, the pur- ‘
pose of economic advance is not’
investment and economic growtl,
Rather it is the ends that these
things are meant to serve and
that is improvement in well-being
and popular enjoyment of life.
This, the well-being or enjoyment
of life by the average person, is
the ultimate goal. Moreover, a
poor country must make good on
this przmise with considerafle
promptness. The basic compari-
son in human affairs is always
the present with the recent past.
The average person does not
compare his economic position
with that of the remote rich. He
does compare his position this
year with his position last year.”

I have talked of landless labour.
But I say, the condition of all those
who have uneconomic holdings is
also as bad because they have to
purchase things from the market and
the prices are rising. Nobody can
question these.

Then, 1 gave the evidence of the
ex-Congress President who said that
rich are getting richer and poor are
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getting poorer. I also gave the evi-
Gence of the hon, Frime Minister and
he also said that rich are growing
richer and the poor have not advanc-
-ed in any way. I say, this is neither
socialism no democratic socialism.
In 15 years, other nations have gone
much ahead of us and in the estimate
that was made by the U.N.O, out of
25 countries that were examined, our
number comes 24. I am not inventing
these things from my brain, They do
.exercise my brain when I think of
these things.

‘What does the Prime Minister say
about his Government? He says:

“The real thing that is out of
joint is our whole mentality, our
whole Government, the way the
Government is run here. We
have to get out of that rut”,

[t is the Government that has to get
out of that rut and the people are will-
ing to get out of that rut. I was in
the political field during the days
when politics was generally taboo to
all gentlemen. I have seen what the
condition of my people was before
Gandhiji came to the political field.
They used to tremble before an
Englishman and in six months time,
this man gave them such a strength
that they defied the Englishmen and
defied the police and called the Bri-
tish Government as a satanic Gov-
ernment. I went with him to Punjab
and in Punjab ODwyer had made
people to crawl on their Dbellies.
After three months I accompanied
Gandhiji and as soon as he was there,
every child began to say that the Bri-
tish Government was tyrannous and
must be driven away; that it 1s our
dharma. Even the children were say-
-ing that. If people had proper leader-
ship, I am sure people will dc the
same thir.g now. It is the leadership
that has failed.

I hope my hon. friend Mr. Patil
will remember that as soon as we
j came out from jail I made a speech
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in the AICC meeting and there I
said: 1 see clear signs that our leader-
ship will fail. It is rather leadership
that has failed. Pocr people do as
even the greal people do. There is
no question but the country has been
betrayed not in one way but in cvery-
way. We are being told repeatedly
that we are better than our neigh-
bour. We should be ashamed to say
that we are better than our neigh-
bour. Our neighbour got their free-
dom on a silver platter. We got our
liberty by hard work, by sacrifice, by
suffering and we had an exceptional
man, a man who comes in centuries.
We had Gandhiji with us. I told you
on that day that even our second rank
leaders were of better calibre than any
first-rate leaders in any colonial coun-
try. What has been done to us?
Where are we going? Why cannot we
sce these things?

Then, the Prime Minister said that
I consider the Panch Sheel as mnon-
sense. Now, I ask you this. One of
the items is; respect for each other’s
sovereignty. If I know anything abou:
political science, then I say that when
we were under the British, the sove-
reignty belonged to the British. Can
anybody doubt it? In political science,
in the international law India’s sove-
reignty was not recognised. If all
countries were to recognise each
other’s sovereignty, many colonial
people will have no chance at all. I
can go about and talk about every
item  say peaceful co-existence, etc.—
peaceful co-existence between the lion
and the lamb! I say peaceful co-
existence of the lamb will be ‘n the
belly of the lion. All these things
state the status quo. Therefore I did
not call it nonsense for the first time,
but 1 have done it before also. And
who today talks of panch sheel?
Nobody. It hag gone,

Shri Frank Anthony: China talks of
Panch sheel.

Shri J. B. Kripalani: China talks;
nobody el.e.



2231 Motion

Shrimati Renu Chakravartty: The
entire Afro-Asian world talks of jt.

Shri J. B. Kripalani: The Prime
Minister has accused me and says
that he did not conceal the fact of
Chinese aggression. Now, the aggres-
sion, as I have pointed out and as the
white paperg have pointed out, tock
place in 1954, just when Barahoti
was occupied. And in his own letter
to Chou En-lai the Prime Minister has
difinitely said, “I kept this fact back
from my people because 1 did not
want to excite them”. I say, Sir, in
the worid, if there is an enemv and
who has aggressed in our territory, we
excite our people. Gandhiji excited
the Indian people against the British.
He wrote in one of his articles about
“shaking the mane of the British
lion”. If he had not excited us, we
slaves as and as we were and would
have remained so. How are we go-
ing to build up the strength of
our people if we do not excite
them even after aggression? You con-
clealed these things not only from the
people but this House—Sir, you will
excuse me, “you” comes in, you are
very innocent about it; The Govern-
ment concealed it, and it is in the
white paper.

Then in the white paper it is
written that the only fault that the
Chinese committed in building the
road in our territory was that they
came without proper visas. Go and
read your papers. I ask the Prime
Minister to go and again study his
white papers. Can there be such in-
difference to what concerns the very
vital interests of the country that the
Department can write to an enemy
that “you entered our territory with-
out a visa”? And then what did the
Prime Minister say about the road.
About this road he said that it was an
old caravan road and stones were
kept here and stones were kept
there, This is the way that the
Prime Minister treats the country.
1 say he treats it with con-
tempt, because he has got the
supreme power, because he has the
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steam-roller majority behind him. I
say in any country these things would
not have been tolerated, Because we
have universal vote with universal
ignorance, therefore it is being
tolerated.

Then, what do they say? They say
tne opposition has failed—as if the
opposition is in charge of the Govern-
ment. They have been abusing the
opposition as if the opposition is in
charge ¢f the Government and they
are not in charge of the Government.
Whatever may be the faults of the
opposition, whatever may be the
drawbacks of the opposition—and I
have criticised them—but we are not
in charge. However we may be,
rogues, rascals, dishonest people, we

. do not bring that dishonesty in the

Government. It is they who bring
that dishonesty in the Government.
And 1 say it is wrong to say that the
opposition has failed the country—
except in one thing, that is they are
divided in so many parties. And if
you are talking of the division I can
tell you that no one member of the
opposition party has accused another
opposition member of bribery and
corruption. That means the Govern-
ment’s own people everywhere accuse
each other of corruption, bribery,
nepotism. These are not my words;
these are their words, and I have
quoted them.

I am very sorry that I have to talk
all these things because ‘Kal ke
bachche’; they are here to abuse me.
And not one voice was raised by
Congressmen to tel]l this man that
this Gandhi Asharam has been in
existence since 1920. How could a
corrupt organisation live so long? We
have lived on Rs. 3 per month . . .

Shri Ansar Harvami: On a point of
personal explanation . . . (Interrup-
tions)

Mr. Speaker: Order, order. The
hon, Member may resume his seat. Hc
can have that opportunity afterwords



2233 Motion

Shri J. B. Kripalani: This is not the
first time. This is not the first time
that our Prime Minister has said that
those who talk of corruption accen-
tuate corruption, He has said it be-
fore. I may tell him that we are not
living in the Aesop’s Fables times
when the boy said ‘wolf ‘wolf’
and the wolf comes when there was
no wolf. I say, go among the people,
listen to them and hear what they
say; do not sit in your chairs and talk
of the condition of the poor. Go to
them. Go to the villages and see
them and hear what they say. I may
tell you that I am ashamed to hear
what they say, our people saying that
the British Government was better
than this Government . . .

Some Hon. Members: Shame!

Shri J. B. Kripalani: Can there be
a greater shame for a country? I ask
this question. T am ashamed. I want to
bury myself in the ground when I
hear such things . . .

Several Hom Members: No, no.

Shri J. B. Kripalani: You say ‘no,
But I say that I have heard it with my
own ears.

Shri Ansar Harvani: You have
heard that from the British stooges.

Shri Tyagi: He is insulting the
whole party....(Interruptions).

Shri Hem Barua: The Prime Min-
ister should control hig party mem-
bers.

My, Speaker: Order, order, I have
asked hon. Members to desist from
this temptation. I hope that there
will be no more interruptions now.

Shri J. B. Kripalani: Whatever the
Prime Minister may think of me, 1
again say and I repeat what I have
said that I am one of his greatest
friends. I am not one of those who go
and flatter him, not one of those who
say ‘ditto’, and who when they go out
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of his place—his own people—go ana
say ‘What can we do? He is sitting
on our heads?”’. It is a fact that I am
telling you. Take it from me that I
am not used to telling lies, and I
have no interest in it at all, After all,
what interest can I have? I have no
family to look after; my wife can
support me and many others also. I

can tell you that I lived at that very
same . . .

Mr. Speaker: The hon. Membher
assured us that he had not been mak-
ing personal references. But has made
many references to Mrs. Kripalani.

Shri J. B. Kripalani; Did I?

I can tell you that it is the nature
of our Government that induced China
to attack us, Those who dared not
go to the east came to the west, be-
cause they knew what the condition
of our Army was. They knew the
condition of the equipment that the
Army had, the armamentg that they
had; they knew what our Army had.
Every thing was known to them, be.
cause their agents are here, and those
agents go about and are patronised by
Cabinet Ministers. I am sorry to
say this. How can you keep any
secret here? I may tell you that they
knew what we had and what we lack-
ed. If really the Prime Minister wants
proper information, he will get it from
armymen; they will tell him that
everything was known to the Chinese.
So, it is the nature of this Govern-
ment that had brought us into this
condition. 1 am sorry, and I apologise
to this House for getting excited, but
it is not a personal question; it is a na-
tional question, and I see my country
going down every day, day after day.

18 hrs.

There is nothing to check it, to arrest
this downward process. 1 appeal to
you all to be with me in this. Let us
sweep away all sectional loyalties, all
party Joyalties, Let all of us be for the
country and let those who are not for
the country be threwn out.
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Mr. Speaker: The question is:

“That this House expresses its

want of confidence in the Council
of Ministers.”

Division No 1
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Lok Sabha divided:

Shri J. B. Kripalani: They have
played some mischief with my switch,
the Congress people. The machine
has not worked or wrongly worked.

Mr. Speaker: It has not worked?
He wants to add one to Ayes?

Shri J. B. Kripalani: Yes.

Shri Tyagi: I protest. His vote
should not be recorded. He has not
voted.

Some Hon. Members rose—

Mr. Speaker: I find one more Aye
and four Noes have to be added. The
result of the division is that Ayes
have 61, Noes 346. The Noes have it,
the Noes have it. The motion is lost.

[18°5 hrs.

Badrudduja, Shri

Bagri, Shri

Barua, Shri Hem

Barua, Shri R.

Basant Kunwari, Shrimati
Berwa Shri Onkar Lal.
Bhawani, Shri Lakhmu
Bheel Shri, P.H.

Brij Raj Singh, Shri

Buta Singh, Shri
Chatterjee, Shri H.P.
Chaudhuri, Shri Tridib Kumar
Deo, Shri P.K.

Dwivedy, Shri Surendranath
Gayatri Devi, Shrimati
Gokaran Prasad, Shri
Gounder, Shri Muthu

Gulshan, Shri
Gupta, Shri Kanshi Ram

Gupta, Shri Priya

Abdul Rashid, Bakhshi
Abdul Wahid, ShriT.
Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alva, ShriA.S.

Alva, Shri Joachim
Anjanappa, Shri
Ankineedu, Shri
Arunachalam, Shri

z ad, Shri Bhagwat Jha

AYES
Himmatsinhji, Shri
Jha, Shri Yogendra
Kachhavaiya, Shri
Kamath, Shri Hari Vishnu
Kapur Singh, Shri
Kohor, Shri
Kogya, Shri
Kripalani, Shri J.B.
Krishnanal Singh, Shri
Lohia, Shri Ram Manohar
Mabhato, Shri Bhajahari
Mandal, Shri B.N.
Manoharan, Shri
Masani Shri M.R.
Mate, Shri
Mehta, Shri Jashvant
Mohan Swarup, Shri
Muhammad Ismail, Shri
Nair, Shri N. Sreekantan
Nath Pai, Shri
Omkar Singh, Shri

NOES
Bakliwal, Shri
Bal Krishna Singh, Shri
Balmiki, Shri
Barupal, Shri P.L.
Basappa, Shri
Basumatari, Shri
Baswant, Shri
Besra, Shri
Bhagat, Shri B.R.
Bhagavati, Shri
Bhakt Darshan, Shyi

Rajyalaxmi, Shrimati
Ranga, Shri

Reddy, Shri Narasimha
Seth, Shri Bishanchander
Sezhiyan, Shri

Shagshank Manjari, Shrimati
Shastri, Shri Prakash Vir
Singh, Dr. B.N.

Singh, Shri A.P.

Singh, Shri Y.D.
Singha, Shri Y.N.
Sivasankaran, Shri
Solanki, Shri

Swamy, Shri Sivamurthi
Swell, Shri

Ulaka, Shri Ramachandra
Utiya, Shri

Vijaya Raje, Shrimati
Vishram Prasad, Shri
Yashpal Singh, Shri

Bhanja Deo, Shri L.N.
Bhargava, Shri M.B.
Bhatkar, Shri
Bhattacharyys, Shri C.K.
Birendra Bahadur Singh, Shri
Bist, Shri J.B.S.

Borooah, Shri P.C-

Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

Bri) Raj Singh-Kotah, Shri



2237 Motion

Chakraverti, Shri P.R.
Chanda, Shrimati Jyotsna
Chandak, Shri
Chandrasckhar, Shrimati

Chandriki, Shri

Chattar Singh, Shri
Chaturvedi, Shri S.N.
Chaudhry, ShriC.L.
Chaudhuri, Shri D.S.
Chsudhuri, Shrimati Kamala
Chavan, Shri D.R.
Chavda, Shrimati
Chuni Lal, Shri
Colaco, Dr.

Dafle, Shai

Daljit Singh, Shri

Das, Dr. M.M.

Das, Shri B.K.

Das, Shri N.T.

Dag, Shri Sudhansu

Dasapps, Shri

Dass, Shri G.

Desal, Shri Morarji

Deshmukh, Dr. P.S.

Deshmukh, Shri B.D.

Deshmukh, Shri Shivaji Rao S.

Dey, Shri S.K.

+ Dhaon, Shri
Dhuleshwar Meens, Shri
Dighe, Shri
Dinesh Singh, Shri
Dixit, Shri, G.N.
Dubey, Shri R.G.
Dwivedi, Shri M.L.
Elayaperumal, Shri
Ering, ShriD.

Firodia, Shri
Gaikwad, Shri Fatehsinhrao
Gabmari, Shri
Gaitonde, Dr.
Gaira; Singh Rao, Shri
Gangpati Rem, Shri
Gandhi, Shri V.B.
Gange Devi, Shrimati
Ghosh, Shri Atulya
Ghosh, Shri N.R.
Goni, Shri Abdul Ghani
Govind Das, Dr.
Guha, Shri A.C.
Gupta, Shri Badshah
Gupta, Shri Rem Ratan
Gupta, Shri Shiv Charan
Hajarnavis, Shri
‘Hansda, Shri Subodh
Haq, Shri M.M.
Harvani, Shri Ansar
Hazarika, Shri J.N.
Heda, Shri
Hem Raj, Shri
Himastsingka, Shri
Igbal Singh, Shri
Jadhav, Shri M. L.
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Jadhay, Shri Tulshidas
Jagjivan Ram, Shri
Jain, Shri A.P.
Jamunadevi, Shrimati
Jayaraman, Shri
Jedhe, Shri,
Joshi, Shri A.C.
Joshi, Shrimati Subhadra
Jyotishi, Shri J.P.
Kabir, Shri Hamayun
Kadadi, Shri
Kajrolkar, Shri
Kamble, Shri
Kanakasabai, Shri
Kanungo, Shri
Kappen, Shri
Karuthiruman, Shri
Kayal, Shri P.N.
Kedaria, Shri C. M.
Khadilkar, Shri
Khan, Dr. P.N.
Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Khanna, Shri Mchr Chand
Khanna, Shri P.K.
Kindar Lal, Shri
Kishan Veer, Shri
Kotoki, Shri Liledhar
Konjalgi Shri H.V.
Kripa Shankar, Shri
Krishna, Shri M.R.
Krishramachari, Shri T.T.
Kureel, Shri B.N.
Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Laskar, Shri N.R.
Lexmi Bai, Shrimati
Lonikar, Shri
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri
Mahishi, Shrimati Sarojini
Maimoons Sultan. Shrimati
Maijithia, Shri
Malaichami Shri
Malaviya,Shri K.D.
Malhotra, Shri Inder J.
Mallish, ShriU.S.
Mallick, Shri Ram Chandra
Manaen, Shri
Mandal, Dr. P.
Mandal, Shri].

Mandal, Shri Yamuna prashad -

Maniyangadar, Shri
Mantri, Shri

Marandi, Shri
Maruthish, Shri
Masuriya Din, Shri
Matcharsju, Shri

Mechdi, Shri S.A.
Mehrotra, Shri Braj Bihari

Council of Ministers

Mehta, Shri, J.R.
Melkote, Dr.
Mengi, Shri Gopal Datt
Menon, Shri Krishna
Menon, Shri P.G.
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Mishra, Shri M.P.
Misra, Shri Mahesh Dutta
Misra, Shri Shyam Dhar
Mohiuddin Shri,
Mohsin, Shri
Morarka, Shri
More, Shri K.L.
More, Shri S.S.
Mukane, Shri
Mukerjee, Shrimati Sharda
Munzni, Shri David
Murli Manohar, Shri
Murthy, ShriB.S.
Murti, Shri M.S.
Musafir, Shri G.S.
Muthigh, Shri
Naidu, Shri V.G.
Naik, ShriD.J.
Naik, Shri Maheswar
Nallakoya, Shri
Nanda, Shri
Naskar, Shri P.S.
Nayak, Shri Mohan
Nayar, Dr. Sushila
Nehru, Shri Jawaharlal
Nigam, Shrimati Savitri
Niranjan Lal, Shri
Oza, Shri
Paliwal, Shri
Pande, Shri K.N.
Pandey, ShriR.S.
Pandey, Shri Vishwa Nath
Panna Lal, Shri
Pant, Shri K.C.
Paramasiven, Shri
Parashar, Shri
Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, Shri N.N.
Patel, Shri P.R.
Patel, Shri Rajeshwar
Patil,Shri D.S.
Tatil, Shri].S.
Patil, Shri M.B.
Patil, Shri S.B.
Patil, Shri S.K.
Patil, Shri T.A.
Patil, Shri V.T.
Patnaik, Shri B.C.
Pattabhi Raman, Shri C.R.
Pillai, Shri Nataraja
Prabhakar, Shri Naval
Pratap Singh, Shri
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Puri, Shri D.D.
Raghunath Singh, Shri
Raghuramaiah, Shri

Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Raja, Shri, C.R.

Rajdeo Singh, Shri
Raju, Dr. D.S.

Raju, Shri D.B.

Ram, Shri T.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Stvarup, Shri
Ramakrishnan, Shri P.R.
Ramanathan Chsttiar, Shri
Ramaswamy, Shri S.V.
Ramaswamy, Shri V.K.
Ramdhani Das, Shri
Rampure, Shri M.
Rananjai Singh, Shri
Rane, Shri

Ranga Rao, Shri

Ranjit Singh, Shri

Reo, Dr. K. L.

Rao, Shri Jaganatha
Reo, Shri Krisknamoorthy
Rao, Shri Muthyal
Reo, Shri Rajugopala
Raso, Shri Ramapathi
Rueo, Shri Rameshwar
Rao, Shri Thirumala
Rattan Lal, Shri

Raut, Shri Bhola
Rawandale, Shri

Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shri K.C.
Reddy, Shri Narayan
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Ram, Shri

Mr. Speaker: The result* of the
devision is, Ayes: 61; Noes 346.

The motion was negatived.

)
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Saha, Dr. S.K.

Saigal, Shri A.S.

Samanta, Shri S.C.
Samanani, Shri

Sanji Rupji, Shri

Saraf, Shri Sham Lal.
Sarma, Shri A.T.
Satyabhama Devi, Shrimati
Sen, Shri A.K.

Shah, Shri Manabendra
Shah, Shri Manubbai
Shah, Shrimati Jayaben
Shakuntala Devi, Shrimati
Sham Nath, Shri
Shankaraiys, Shri

Sharma, Shri A.P.
Sharma, Shri D.C.
Sharma, Sbri K.C.

Shashi Rarjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramarand
Sheo Narain, Shri

Shinde, Shri

Shree Narayan Das, Shn
Shrimali, Dr. K.L.

Shyam Kumari Devi, Shrimati
SiddananjaPpa, Shri |
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri D.N.

singh, Shri K.X.

Singh, ShriR. .

singh, Shri S.T.

Singhs, Shri G.K.

Sinha, Shri B.P.

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinhs, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sonavane, Shri

Soundaram Ramachandran, Shri-
mati

18.08 hrs.

The Lok Sabha then adjourned till
eleven of the Clock on Friday, August
23, 1963/Bhadra 1, 1885 (Saka).
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Soy, Shri H.C.
Srinivasan, Dr. P.
Subaraman, Shri C.
Subrameaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri
Surendrs Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M.P.
Swaran Singh, Shri
Tabir, Shri Mohammad
Tantia, Shri Rameshwar
Thengondar, Shri
Thevar, Shri V.
Thomas, Shri A.M.
Tiwary, Shri D.N.
Tiwary, Shri K.N.
Tiwary, ShriR. S.
Tripathi, Shri Krishng Dee
Trivedi, Shri UM.
Tula Ram, Shri
Tyagi, Shri
Uik:y, Shri
Ulsks, Shri Ramachandra
Upadhyaya, Shri Shiva Dutt
Valvi, Shri
Varma, Shri M.L.
Varma, Shri Ravindra
Veerabasasppa, Shri
Verz ppa, Shri
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri K.K.
Vidyalankar, Shri A.N.
Virbhadra Singh, Shri
Vyas, Shri Radhelal
Wadiwa, Shri
Wasnik, Shri Balkrishra
Yadav, Shri N.P.

Yadav, Shri Ram Harkh
Yadava, Shri B.P.
‘Yusuf, Shri Mohammad

*The names of the Members could not be recorded, Ayes: 1; Noes: 1.
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ORAL ANSWERS TO QUES-
TIONS

S.Q.
No.

210

Subject

Medical degree  from

Soviet colleges
Therma] Power Stations
Working Girls’ Hostel
Rise in Prices
L.I.C. Investments

Centralisation of power
generation and dmtn-
burtion

Review of Gold Contxol
Order

WRITTEN ANSWERS TO
QUESTIONS .

211
212
213
214
215

216

S.Q.

No.
Tulsi plant
218 Power failure in Delhi
219 Donation of eyes. .
220 Steam turbines

217

. in Jhansi .

CoLuMNs
1975—2013

- 1975—78

1978—81

. 1981—88
. 1988—36

1996—2001

. 2001—05

2006-—2013

. 2013—76

. 20 3-14
. 2014

. 20I4-15
. 2017-18
221} Central Ayurvedic College

2017-19

222 Fourth Plan power targets 2019-20

223] Calcutta Electric Supply
+  Corporation

Power Generating Plant

Excise duty on Powcr-
looms

Study of Ayurveda
Investment Trust .

Water supply in Cllcutta
rcgloﬂ -E

Camodar anlcy Corpor-
atjon

Da\ldakaunyn Pro;cct

Central Excise Reorgani-
sation Committee

Utjlisation of Imgmon
potentijal .

Sleepers washed awny to
2d Pakistan

Hostel for M. Ps.

Subsidised ~ Industri™®
Housing Scheme

Contraceptives
Black-marketing in gold
Indirect taxation

Super Chambal Bhakia
Power Grid System

224
225

226
227
228

229

230
231

233

234
235

237
238
239

. 2019-20

2021

. 2021-22
. 2022-23
. 2023

. 2023-24

. 2024

. 2024-25

. 2025

. 2025-26

. 2026-27

. 2027-28

. 2028
. 2028-29

1029

. 2030

. 2030-3

WRITTEN ANSWERS TO CoLumMNs

QUESTIONS—contd.
U.S.0. Subject
No.
681 Dandakaranya Project . 203132
682 Assessment cases in Rajas-
than . . . 2032
683 Accommodation for
.Os. . . . 2031-32
685 PrimaryHealth Centres . 203:<24
686 Irrigation Projccts . 234
687 Gold for industries . 2¢35-36
688 Credit from Japan . 2037
689 Government  colories,
Delhi . . 2027-38
690 Health services . 2038-39
691 Cholera in Calcutia . 2C3¢—41
692 Accommodation! |  for
defence cmployecs . 304z-43
693 Accommodatjon for
squattersin Delhi . 2043
694 White pulses from Ra-
jasthan . . 2043-44
695 Idikky  Hydro-electric
Project . . 2044
696 T.B. isolation beds . 2044-45
697 Freeze dried vaccine . 20458
698 B.C.G.campaign . . 2046
699 Residential bujldir ge
occupied by Ex-Minis-
ters . . 2047
700 Food poisoning . 2047-48
701 Contagijous discases in
Delhi . . 2048
702 Survey of Chenabriver . 2048-49
703 T.B. clinics . . 2049
704 Shortage of nurses . 2046-50
705 Gold Control Rulcs . 2050
706 Medicinal herbs . 205C—5§2
707 Beas Project . 2052
708 State Bank Branches ;n
Uttar Pradesh . 2052-53
709 Delegations sent abread . 2053
710 Beasdam . 2053-54
711 Pong dam and Sutlej
beas-1ink project . 2054-55
712 State Health Ministers’
Conference . . 2055
713 Compulsory registration
of doctors . . 2056
714 Dhobis and Dhcb:ghnn
inDelhi . . 2056-57
715 Hawkers in New Delh: .2057
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WRITTEN ANSWERS TO

QUESTIONS—contd.
CoLuMNS
S.Q. Subject
No.

716 Jhuggis and Jhonpries . 2057-58
717 Raiasthan Canal Project 2058-59

718 Sales tax . . 2059-60
713 Ghazipur Opium Fac-
tory . . . 2060
720 Mae=dical colleges in M--
ha ashitia . 2060-61
721 Sewage drains . 2061-62
722 Refugees . 2062-63
723 Auxilliary Hcll!h Persor-
nel . 2063-64
724 Fareign exchange . . 2064-65
725 Registration of Insurmcc
Companies . 2065
726 Family Planring 2065-66

727 C:ntral Institute of re-

search in  Indigenous

M :dicines, Jamnagar . 2066-67
728 W.H.O. . . . 2067
730 Upp:r Turgbhadn

Scheme . 2067-68

731 Development of grcatcx
Calcutta . 2068-69

732 L.I.C. Housing Schemee 2069-70
733 Vaccination certificates . 20,0-71

734 Scized jewellery . 2071-72
735 Venereal discases 2071-72
736 Health Scheme . 2072-73
737 Pondicherry Mcdl(‘ll

College . 2073

733 Smuggling of milk powdcr 2073-74
739 Property hnucnoned in

New Del . . 2074-7%
740 Barrage on Jumum in

Delhi . 2075
741 Shops in Ashoka erkct

D-z1hi . . . 2075-76

3. CALLING ATTENTION *
TO MATTERS OF URGENT
PUBLIC IMPORTANCE  2076-77

Shri S.M. Banerjee called
the attention of the Prime Minis-
ter to the hoisting of Pakistan, flag
in Latitilla Areas of Assam on the
r4th August and firing by Pakis-
«ani Riflemen on Indian citizens
there on the 19th August, 1963.

The Prime Minister (Shri
[awaharlal Nzhru) stated that
he .:'hould make a statement next
Wi .

4. PAPERS LAID ON THE
TABLE

(1) A statement on the flood
situation in the country.

(2) A copy each of the following
Rules under section 38 of the
Central Excises and Salt Act,
1944:—

(a) The Central Exc'se (Fif-
teenth Amendment) Rules,
1963 published in Notification
No. G.S.R. 1273 dated the 3rd
August, 1963.

(b) The Central Excise
(Sixteenth Amendment) Rules
1963 published in Notification
No. G.S.R. 1313 dated the
1oth August, 1963.

(3) A copy each of the follo-
wing Notifications  under
section 159 of the Customs
Act, 1962 and section 38 of
the Central Excises and Salt
Act, 1944, making certain
further amendments to the
Customs and Central Excise
Duties Export  Drawback
(General) Rules, 1960:—

(a) G.S.R. No. 1206 dated
the 20th July, 1963.

(b) G.S.R. No. 1260 dated
the 27th July, 1963.

() G.S.R. No. 1261 dated
the 27th July, 1963.

(d) G.S.R. No. 1307 dated
the 1oth August, 1963.

(4) A copy each of the follow-
ing Notifications under section
159 of the Customs Act,
1962 —

(a) G.S.R. No. 1204 dated
the 20th July, 1963.

(b) G.S.R. No. 1205 dated
the 20th July, 1963.

(c) G.S.R. No. 1256 dated
the 27th July, 1963.

(d) G.S.R. No. 1257 dated
the 27th July, 1963.
() G.S.R. No. 1258 dated

the 27th July, 1963.

(f) G.S.R. No. 1259 dated
the 27th July, 1963.

(8) G.S.R. No. 1262 dated
the 27th July, 1963.
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(h) 8.0. No. 2074 dated the (6) of section 3 of the Essential

27th July, 1963.
(i) G.S.R. No. 130§ dated
the 10th August, 1963.

() G.S.R. No. 1336 dated
the 7th August, 1963.

(5) A copy of the Emergency
Risks (Factories) Insurance
(Second Amendment) Scheme,
1963, published in Notification
No. 8.0. 1799 dated the 2s5th
June, 1963, under sub-
s=ction (7) of section 3 of the
¥mergency Risks (Kactories)
Insurance Act, 1962.

(6) A copy of Notification No.
S.0. 2072 dated the 27th
July, 1963 under section 20
of the Em:rgency Risks
(Factories) Insurance Act,
1962.

(7) A copy of the Emergency

Risks  (Goods) Insurance
(Second Amendment) Scheme,
1963 published in Notificaticn’
No. S.0. 1800 dated the 25th
June, 1963, under sub-sectuon
(6) of section § of the Emer-
gency Risks (Goods) Insurance
Act, 1962.

(8) A copy of Notification No.
S.0. 2073 dated the 27th July,
1963 under sub-section (2)
of section 3 of the Emergency
Risks (Goods) Insurance Act,
1962.

(9) A copy of Notification No.

S.0. 1638 dated the 15th
June, 1963 under sub-section
(2) of section 2C of the In-
surance Act, 1938.

(10) A copy of the Insurance

(Amendment) Rules, 1963
published in Notification No.
G.S.R. 1199 dated the 10th
July, 1963, under sub-section
(3) of sect on 114 of the Insu-
rance Act 1938.

(11) A copy of the Agricultural

Refinance Corporation Gen-
eral Regulations, 1963 pub-
lished in Notification No.
G.S.R. 1086 dated the 29th
June, 1963 under sub-section
(5) of section 46 of the Agri-
cultural Refinance Corpora-
tion Act, 1963.

(12) A copy each of the follow-

ing Orders under sub-section

Commodities Act, 195§:—

(i) The Rice (Southern
Zone) Movement
Control (Amendment)
Order, 1963 publish-
ed i1 Notfication No.
G.S.R. 1337 dated
the gth August, 1963.

(ii) The Bihar Foodgrains
(Movement Control)
Amendment  Order
1963  published in
Notification No.
G.S.R. 1338 dated
the gth August 1963.

(iii) The Madhya Pradesh
Rice (Movement
Control) Amendment
Order, 1963 published
in _ Notification No.
G.S.R. 1339 dated
the 9th August, 1963.

(iv) The Uttar  Pradesh
Foodgrains  (Move-
ment Control) Amenc-
ment Order 1963
published in Noti-
fication No. G.S.R.
1340 dated the o9th
August, 1963.

(v) The Rice (Northern
Zone) Movement
Control (Amendment)
Order, 1963 published
in Notification No.
G.S.R. 1341 dated the
oth August, 1963.

(vi) The Punjab Paddy (Ex-
port Control) Amend-
ment Order 1963
published in Noti-
fication No. G.S.R.
1342 dated the ¢th
August, 1963.

(vii) The Delhi Rice (Export
Control) Amendment
Order, 1963 published
in Notification No.
G.S.R. 1343 dated
the 9th August, 1963.

(viii) The Rice (Eastern
Zone) Movement
Control Amendment
Order, 1963 published
in  Notification No.
G.S.R. 1344 dated
the oth August 1963.

(ix) The Rajasthan (Rice
Import Restriction)
Amendment  Order,
1963  published in
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Notification No.
G.S.R. 1345 dated the
9th August, 1963.

(x) The Rajasthan Rice
(Export Control)
Amendment Order

3, published in

onﬁcauon No.

G.S.R. 1346 dated the
9th August, 1963.

(13) A copy each of the follow-
ing Rules under sub-section
(3) of section 4o of the Dis-
placed Persci]n‘s (Compensa.
tion and Re] bllmmon) Act,
1954 —

(i) The Displaced Persons
(compensation  and
Rehabilitation) Fourth

endment  Rules
1963 published in
Notification No.
G.S.R. 1096 dated
the 29th June 1963.

(ii) The displaced Persons
Compensation _and
Re=habilitation) Fifth
Amendment  Rules,
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1963  published in
Notification No.
G.S.R. 1212 dated
the 20th July 1963.

MOTION OF NO-CONFI-
DENCE IN THE COUN-
CIL OF MINISTERS

Discussion on the Motion
of No-confidence in the Council
of Ministers moved by Shri J.B.
Kirpalani on 19-8-63 continued.
The Prime Minister (Shri Jawa-
harlal Nehru) also participated
in the debate. Shri J.B. Kripa-
lani replied to the debate. On
the motion the House divided,
Ayes 61 ; Noes 346 and the

motion was accordingly negatived.

AGENDA FOR FRIDAY,
AUGUST, 23 1963/BHA-
DRA 1, 1885 (SAKA)

Discussion and voting of
Demands for Supplementary
Grants (Railways) for 1963-64,
consideration and passing of
‘Warehousing Corporations
(Amendment) Bill, and Customs
andCentral Excises (Amendment)
Bill ; and consideration of the
Private Member’s Resolutions.

GMGIPND—LS II—893 (Ai) LSD—29-8-63—880.
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